DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-II SECTION)

MINUTES OF THE NORMS COMMITTEE-II
MEETING No. 01/81/AM22 DATED 21.05.2021 (Manual/Offline Cases)

Please Note

i. For information of exporters, Norms Committee-II handles all cases pertaining to fixation/ratification of norms
for Export Products falling under ITC (HS) Chapter 72 to 76, 78 to 80 & 85. Communications in respect of
cases/pertaining to NC-II may be sent to email address: nc2.dgft@nic.in

ii. In certain cases the decision of the Norms Committee refers to the Recommendations/ Observations/Deficiencies
received from the concerned Technical Authority. Wherever applicable, a scanned copy of such document has
been placed at the end of the Minutes, in running serial orders. The concerned applicant/company may go
through the same and respond accordingly.

iii. The Norms Committee has taken decision only with respect to technical aspect/wastage norms. While redeeming
the applications, RAs should check that the applicant has fulfilled all requirements as prescribed in
policy/procedure including those in Policy Circulars issued from time to time or any other provisions under
FTP/HBP for EODC.

iv. Wherever the Committee has fixed Norms, the concerned RA may ensure that AA is issued on the
wastages/consumption as ratified by the Committee or as per wastages claimed in the application, whichever is
less.

Meeting No. 01/81/AM22 of Norms Committee-II for the year 2021-22 held on 21.05.2021 through Video
Conferencing under the Chairmanship of Shri Akash Taneja, Additional Director General of Foreign Trade to
consider the following applications for ratification of norms in respect of Advance Authorizations under Duty
Exemption Scheme (Chapter-4) of Foreign Trade Policy 2015-20. The following members were present in the
meeting:-

S1. No. Name & Designation Department
1. Shri Sushil Jangid, Scientist ‘B’ MeitY
2. Shri K.S. Sodhi, AD MSME
3. Shri Devendra Kumar Saini, ADG DoT

4, Shri Vinay Kumar, AIA MoS

5. Shri Indrajeet Yadav, MoS

6. Shri Shaish Kumar, (TEC-1) Consultant
7. Shri V.C. Agarwal, (TEC-3) Consultant
8. Shri S. K. Bhatnagar, (SKB) Consultant
In attendance

1. Shri Pranav Upadhyay, Dy. Director DGFT

Minutes of the cases discussed in the meeting are as under:

Pranav Pranav Upadhyay
2021.06.29
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MEETING NUMBER:

01/81/AM22

MEETING DATE: 21.05.2021

SIL

No.

Applicant's
Name / AA No.

HQ/RA
File No.

Case History

Decision

Status

R1

NASH
INDUSTRIES
(I) PRIVATE

LIMITED,
BENGALURU

01/80/162/
00302/AM
18/

1/11/2015:
EOU:CSEZ
/1476/

DC, CSEZ vide letter dated 03.11.2017, followed by
representation dated 29.03.2018 from the applicant, had
requested for fixation of scrap/wastage norms for the
manufacture and export of Sheet Metal Pressed

Components made of iron and steel, copper, brass and

such other metals/alloys.

The matter was considered in M. No. 01/81 dated

10.04.2019 and on the advice of Consultant (TEC-3),

some information was sought from the applicant via

email dated 25.05.2019 followed by reminder on

12.07.2019. The email reply dated 13.11.2019 was

referred to Consultant (TEC-3) via email dated

14.11.2019. The case was considered in M. No. 20/81 dt.

08.01.2020 and the Committee noted that the written

comments dated 01.01.2020 of Consultant (TEC-3) as

under:

1. Nash Industries, an EOU, had requested for fixation of]

wastage norms for export product ‘sheet metal pressed

components for UPS & other industrial use’.

2. Applicant has informed that they are manufacturing

1000 parts & components & have submitted some details

for 6 components.

3. Components are manufactured from iron & steel, Cu

& Al sheets.

4. Wastages claimed is in the range of 38% to 50%

which is average of vide range of 1.5% to 98.4%

5. As range of wastage is very wide and number of]

components very large, it is not possible to work out

wastage of every component.

In view of the above, the Committee decided to call the

applicant for PH. As per NC decision, an email dated

25.02.2020 was sent to the applicant to attend PH on

04.03.2020. The case was considered in M. No. 22/81 dt.

19.02.2020 and noted that the applicant vide email dated

28.02.2020 has sought another date for personal hearing

on behalf of the applicant. Therefore, the Committee

decided to give one more opportunity to the applicant for
personal hearing to explain the case before Norms

Committee. During personal hearing held in Meeting No.

05/81 on 28.07.2020, the representatives were asked to

furnish following information:

1. To submit details by making subgroup of items
manufactured in the limited range of wastages as
there is wide variation in the wastage of items
manufactured i.e. 1.5% to 98.40%.

D/L was sent to the applicant on 22.09.2020. The case

was considered in M. No. 8/81 dated 29.09.2020 and

decided to grant last opportunity to the applicant to
furnish the requisite information. The applicant's reply
dated 03.11.2020 was sent to Consultant (TEC-3) via
email on 10.11.2020. As per decision of the Committeein

M. No. 11/81-ALC2/2020 dated 24.11.2020 (Held on

01.12.2020), a reminder was issued to Consultant (TEC-

3)on 11.01.2021.

The Committee considered the
case as per agenda and noted
that Consultant (TEC-3) via
email dated 11.02.2021 had
requested for the hardcopy of]
the original application.
Therefore, the Committee
decided to ask the firm to
submit the same.

Deferred

R2

Triveni
Aeronautics

01/81/061/
00002/AM

DC, CSEZ vide letter No. 1/43/2008:EOU:CSEZ/403,

dated 15.03.2017 forwarded an application of the

The Committee considered the

case as per agenda and decided

Approved
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Private Limited,
Tumkur

18/
1/43/2008:
EOU:CSEZ
/403/

applicant requesting for fixation of scrap/wastage norms
on regular basis under 100% EOU for manufacture and
export of commercial aircraft parts.

A copy of representation was sent to MSME for
examination of the case on 11.04.2019 followed by
reminders on 12.07.2019 & 26.11.2019. The case was
considered in M. No. 20/81 dt. 08.01.2020 and decided
to wait for the comments.

The case was considered in M. No. 23/81 dt. 04.03.2020
and decided to remind MSME for expediting the
comments. As per NC decision, reminder issued to
MSME on 20.04.2020. MSME D/L received vide email
dated 26.04.2020 and sent to the applicant on 27.07.2020
followed by a reminder on 22.09.2020 to furnish the
requisite information. The case was considered in M. No.
8/81 dated 29.09.2020, the Committee noted that the
applicant vide email dated 29.09.2020 requested for
extension of time upto 90 days (December 2020) to
furnish reply. A reminder was issued to the applicant on
19.11.2020.

The case was last considered in M.No. 11/81-
ALC2/2020 dated 24.11.2020 (Held on 01.12.2020) and
decided to wait for reply of the applicant. The applicant’s
reply dated 09.12.2020 was send to MSME on
08.01.2021 & 01.02.2021.

to ratify the ad-hoc norms on
the advice of representative of]
MSME who has acknowledged
and recommended the norms as
per the receipt of MSME, DI
Bangalore Report  dated
20.12.2016 (Copy enclosed).

R3

KUN
AEROSPACE
PRIVATE
LIMITED

01/81/171/
00013/AM
20/
A/2011/012
/EOU-TN

HQ E-
office
Computer
No.: 17497

DC, MEPZ-SEZ vide letter no. A/2011/012/EOU-TN
dated 09.11.2018 forwarded a letter dated 22.06.2018 of]
the applicant for fixation of wastage norms for its
manufactured items Aerospace Components and Non-
Aerospace Components.

As per NC decision in M. No. 14/81dated 16.10.2019,
the case was referred to MSME on 05.11.2019 along
with reminder on 03.01.2020. The case was considered
in M. No. 20/81 dt. 08.01.2020 and decided to wait for
the comments. The case was considered in M. No. 23/81
dt. 04.03.2020 and decided to remind MSME for
expediting the comments. As per NC decision, reminder
issued to MSME on 20.04.2020.

MSME D/L received vide email dated 26.04.2020 and
sent to the applicant on 27.07.2020 followed by a
reminder on 28.09.2020 to furnish the requisite
information. The case was considered in M. No. 08/81
dated 29.09.2020, the Committee noted that the applicant
vide email dated 29.09.2020 requested for extension of]
time upto 45 days to furnish reply.

The applicant’s reply dated 23.10.2020 hard copy
received. The case was last considered in M. No. 11/81-
ALC2/2020 dated 24.11.2020 (Held on 01.12.2020) and
decided to forward the applicant’s reply to MSME for
examination the case. The applicant’s reply dated
23.10.2020 was send to MSME on 08.01.2021 &
08.02.2021.

The Committee considered the
case as per agenda and decided
to ratify the ad-hoc norms on
the advice of representative of]
MSME who has acknowledged
and recommended the norms as
per the receipt of MSME-DI,
Chennai & MEPZ-SEZ,
Chennai report dated
16.10.2018. (Copy Enclosed)

Approved

R4

Margen Impex
Limited, Anand,
Gujarat, A 100%

EOU

01/81/171/
00001/AM
19/
KASEZ/10
0%EOU/TI/
77/2004-
05/VOL.I/6
026

KASEZ vide letter KASEZ/100% EOU/I1/77/2004-
05/Vol. 1/6026 dated 28.08.2018 forwarded a copy of]
letter along with application of Margen Impex Limited
for fixation of scrap/wastage norms for manufacture and
export of parts and accessories of test benches.

The case was referred to Consultant (TEC-3) on
11.10.2019. As per NC decision of M. No. 20/81 dt.

08.01.2020, a deficiency letter was sent to the applicant

The Committee considered the
case as per agenda and decided
to ratify the ad-hoc norms as
per comments of Consultant
(TEC-3) received via email
dated 11.02.2021 as under:

1. Quantity of import item

Approved
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on 24.02.2020 requesting to furnish following
information: (i) List of export products vis-a-vis import
items (ii) Wastage claimed.

The case was considered in M. No. 23/81 dt. 04.03.2020
and decided to remind the applicant for furnishing the
requisite information. As per NC decision, reminders
were sent to the applicant on 18.04.2020 & 22.09.2020
to furnish the requisite information. The case was
considered in M. No. 8/81 dated 29.09.2020, the
Committee noted that the applicant vide email dated
28.09.2020 requested for extension of time upto
05.10.2020 to furnish reply. As per NC decision,
reminder was sent to the applicant via email on
10.11.2020. The applicant's reply dt. 23.11.2020 was
sent to Consultant (TEC-3) on 23.11.2020.

The case was last considered in M.No. 11/81-
ALC2/2020 dated 24.11.2020 (Held on 01.12.2020) and
decided to wait for the comments. Reminder issued to
Consultant (TEC-3) on 11.01.2021.

(Wire-8AWGBLK,
Wire) may be allowed
with 1% wastage.

2. Quantity of rest of import
items may be allowed on
net-to-net basis on the
recommendation of]
Consultant (TEC-3).

Note: List of import items as
given by the applicant is
enclosed at the end of
minutes.

The case was rejected in M. No. 05/81dated 18.06.2015
due to non-submission of reply of deficiency letter dated
11.11.2014. However, the applicant vide letter dated
12.06.2018 furnished the reply with a request to fix the
ad-hoc norms. The applicant’s reply was forwarded to
DHI for examination of the case on 21.06.2018 followed
by reminder on 12.07.2019 & 11.10.2019. As per NC
decision of M. No. 20/81 dt. 08.01.2020, a copy of
application was referred to DHI on 25.02.2020. The case

01/81/050/ |was considered in M. No. 23/81 dt. 04.03.2020, the
00060/AM [representative of DHI informed that the case is under
LEIGHTON .. . .
WELSPUN 15/ examination. DHI via erngﬂ dated 16.07.2020 asked for
CONTRACTOR complete set of apphcatlon.As per comments of DHI The Committee considered the
03/95/040/ |received via email dated 29.09.2020, the case was
SPRIVATE o case as per the agenda and
RS LIMITED 00752/AM [referred to DPIIT on 30.09.2Q20 for.exammatlon & decided to send final reminder| Deferred
14/ comments. The case was con81der§d in M. No. 8/81 to the applicant for furnishing
0310764005 dated 29.09.2020 and dec1d§d to wglt for the comments. the requisite information.
dated HQ E- |The case was last considered in M. No. 11/81-
01.01.2014 office |ALC2/2020 dated 24.11.202.0 (Held on 01.12.2Q20) aqd
o Computer |noted that the reply furnished by the applicant is
No.: 23969 |incomplete. Therefore, the Committee decided to seek
from the applicant to furnish following information as
per comments given by DPIIT vide U. O. No. P-
47011/139/2020-TSW dated 16.10.2020:
1. SL No. 3, 4, 5, 8 & 11 of the Standard Deficiency
Format for export item at SI. No. 1.
As per NC decision, D/L. was sent to the applicant on
11.01.2021 followed by reminder on 06.04.2021.
However, no reply has been received yet.
The case was ratified in M. No. 12/81 dated 06.09.2016|The Committee considered the
01/81/050/ |25 Per DIPP U. O. No. 12/7.6/2016.-TSW/28 dated|case as per agenda and noted
JINDAL SAW 00463/AM 06/09/2016. However, the applicant vide letter dated|the comments of Consultant
LIMITED 16/ 15.02.2019 requested to re-fix the ad-hoc norms. A copy|(TEC-3) received via email
of representation was referred to Consultant (TEC-3) on|dated 11.02.2021 wherein it is
R6 07.08.2019 for examination. Deficiency letter was sent to[stated that in the report of firm,| Deferred
0510395407 05/23/040/ the applicant on 04.10.2019 as per NC decision of|RA, New Delhi had enclosed
dated 00207/AM Meeting No. 11/81 dated 04.09.2019. The applicant's|statement of the firm on
24.08.2015 16/ reply dated 14.11.2019 was referred to Consultant (TEC-|thickness of coating of different

3) for examination. NC observed in its M. No. 20/81 dt.

08.01.2020 that the authorization is dated 24.08.2015

layers. The comments were

given on the basis of details
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and the party would have exported the said items as per
norms ratified earlier. Therefore, the Committee decided
to seek a report from RA regarding the thickness/surface
area of coating w.r.t Adhesive and Polyethylene in the
export product. An email dated 02.03.2020 was sent to
RA, New Delhi. The case was considered in M. No.
23/81 dt. 04.03.2020 and decided to remind the RA, New
Delhi, inviting attention of Head of RA, for submitting
the requisite information. As per NC decision, reminder
was sent to RA, New Delhi, on 10.07.2020, 16.07.2020,
22.9.2020 & 30.9.2020 for expediting the matter. The
case was considered in M. No. 8/81 dated 29.09.2020,
the Committee considered the case as per agenda and
noted that the report received vide email dated 30.9.2020
from CLA, New Delhi was forwarded to Consultant
(TEC-3) on the same day for examination. However,
Consultant (TEC-3) requested to send physical file to
examine the case. Therefore, the Committee decided to
send physical file to Consultant (TEC-3) for examination
of the case.

The main was referred to Consultant (TEC-3) on
19.11.2020.The case was last considered in M. No.
11/81-ALC2/2020  dated 24.11.2020 (Held on
01.12.2020) and decided to wait for the comments.
Reminder issued to consultant (TEC-3) on 11.01.2021.

given by the firm in its letter
dated 14.11.2019 & the report
of study group. However, the
details given by the firm to RA,
New Delhi did not provide

information  separately  for
LSAW & seamless pipes.
Therefore, the Committee

decided to ask from the firm to
furnish following information
as per advice of Consultant
(TEC-3):

1. A copy of Shipping Bill.
2. A copy of export order.

R7

JINDAL SAW
LIMITED

0510407943
Dated
28.09.2018

01/81/050/
00506/AM
19/

05/23/040/
00278/AM
19/

The case was ratified in M. No. 9/81 dated 07.08.2019 as
per written comments dated 30.07.2019 of Consultant
(TEC-3).
The applicant vide letter dated 04.10.2019 had requested
for revision of ad-hoc norms. As per decision of M.
No.14/81 dated 16.10.2019, the case was referred to
Consultant (TEC-3) on 25.10.2019 for examination. The
case was considered in M. No. 20/81 dt. 08.01.2020 and
decided to wait for the comments. The case was
considered in M. No. 23/81 dt. 04.03.2020 and decided
to send main file to Consultant (TEC-3) as requested in
the meeting. The case was considered in M. No. 05/81
held on 28.7.2020 wherein Consultant (TEC-3) informed
that the applicant in its representation dated 04.10.2019
had requested against reduction in quantity of import
items at Sl. No. 7, 15 & 16 and deletion of item nos. 17
& 18. Also, the quantity of import items at SI. No. 7, 15
& 16 were calculated as per thickness given by the
applicant in their letter dated 25.04.2019 and report of]
study group. Now, the applicant had revised thickness of]
coating. On the advice of Consultant (TEC-3), the
Committee decided to seek from the applicant to furnish
following information:
1. To explain how repair of inner layer of coating will
be carried out, regarding import items at SI. No. 17
& 18.

2. Justification for 2 types of kits and their quantity.
D/L was sent to the applicant on 22.09.2020. The case
was considered in M. No. 8/81 dated 29.09.2020 and
decided to remind the applicant for furnishing the
requisite information. The applicant's reply via email dt.
23.10.2020 was sent to Consultant (TEC-3) on
23.11.2020.

The case was last considered in M. No. 11/81-

ALC2/2020 dated 24.11.2020 (Held on 01.12.2020) and

The Committee considered the
case as per agenda and noted
that the applicant via email
dated 23.11.2020 requested to
permit the coating raw material
for FBE & DFBE coating on
the basis of 0.410 KG/SQM for
coating thickness 200 Micron
i.e. over & above 20% of 0.342
KG/SQM, fixed for
3LPP/3LPP coating. And also,
they requested to allow the
applied quantity of import items
at SI. No.7, 15, 16, 17 & 18
under the subjected AA.
However, Consultant (TEC-3)
informed via email dated
19.05.2021 that the norms, for

1. Import items at Sl. No. 7,
15 & 16, were
recommended on the basis
of study group report and
hence, can’t be enhanced.

2. As the firm has not given

use of two kits, import of]

item No. 17 is not
recommended.

However, the applicant has

given use of import item at

SI. No. 18 and hence, it

may be recommended.

W

Therefore, the Committee

decided to revise the ad-hoc

Approved
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decided to wait for the comments. Reminder issued to
Consultant (TEC-3) on 11.01.2021.

norms on the advice of]
Consultant (TEC-3) as under:
a. Quantity of import item
(Liquid Epoxy (Two
Parts) Pipeclad 970
Gbrown Patch Kit (50
Ml (Epoxy Coating
Repair Kit))at SI. No. 18
may be allowed as 110
Number.

Note: The decision for rest of
the import items shall remain
unchanged as decided in M.
No. 09/81 dated 07.08.2019.

take
action

RA  concerned may
suitable consequential
accordingly.

R8

JINDAL SAW
LIMITED

0510407744
dated
11.09.2018

01/81/050/
00652/AM
19/

05/23/040/
00250/AM
19/

The case was ratified in M. No.11/81-ALC2/2019 dated
04.09.2019 as per written comments dated 04.09.2019
given by Consultant (TEC-3).
The applicant vide letter dated 02.01.2020 requested for
revision of ad-hoc norms ratified in respect of import
item SI. No. 4 & 5 as applied in the AA. Earlier, import
item at Sl. No. 4 was allowed with 250 MT and import
item at Sl. No. 5 was allowed @ 1.05 Kgs/Kg content in
the export product.
The case was referred to Consultant (TEC-3) on
25.02.2020 as per NC decision of Meeting No. 20/81 dt.
08.01.2020. The case was considered in M. No. 23/81 dt.
04.03.2020 and decided to wait for the comments.
The case was considered in M. No. 5/81 held on
28.7.2020 wherein Consultant (TEC-3) informed that the
applicant in its representation dated 02.01.2020 had
requested against reduction in quantity of import item at
SI. No. 4 & reduction of wastage of import item at Sl.
No. 5. However, quantity of import item at Sl. No. 4 was
calculated as per thickness given by the applicant in their
letter dated 13.06.2019 and report of study group.
Now, the applicant had revised thickness of coating. On
the advice of Consultant (TEC-3), the Committee
decided to seek from the applicant to furnish following
information:
1. To provide justification for increasing wastage
regarding import item at SI. No. 5.
D/L was sent to the applicant on 22.09.2020. The case
was considered in M. No. 8/81 dated 29.09.2020 and
decided to remind the applicant for furnishing the
requisite information.
As per NC decision, a reminder was sent to the applicant
on 11.11.2020. The applicant's reply via email dt.
20.10.2020 was sent to Consultant (TEC-3) on
20.11.2020.The case was last considered in M. No. 11/81
dated 24.11.2020 (Held on 01.12.2020) and decided to
wait for the comments. Reminder issued to Consultant
(TEC-3) on 11.01.2021.

The Committee considered the

case as per agenda

andConsultant (TEC-3)
informed that for

1. TImport item at Sl. No. 5
enhancement of wastage
is not justified.

2. For import item at Sl. No.
4, as per firm’s earlier
application the total
thickness of coating was
not matching up with the
break-up details of each
coating. Now, this anomaly
has been corrected.

Therefore, the Committee
decided to revise the ad-hoc
norms as per comments given
by Consultant (TEC-3) as
under:

a. Quantity of import item
(Polypropelene) at Sl
No. 4 may be allowed as
270 MT.

Note:

1. RA to verify that export
product has “Weight-
28262.98MT, Coating
thickness- (i) Epoxy- 375
Micron (ii) Adhesive 280

Micron and (iii)
Polypropylene 1845
Micron for coating

thickness 2.5mm & 2345
Micron for 3mm coating
thickness.

2. The decision for rest of]

the import items shall

Approved
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remain unchanged as
decided in M. No. 11/81
dated 04.09.2019.

take
action

RA  concerned may
suitable consequential
accordingly.

The case was rejected in M. No. 03/81 dated 14.08.2018
with the observation that input/import item was not
specific.

The applicant vide letter dated 29.11.2018 had requested
for ratification of Norms. The case was referred to
Consultant (TEC-3) on 08.11.2019 for examination. As
per NC decision of M. No. 20/81 dated 08.01.2020,
Consultant (TEC-3)’s deficiency letter was sent to the
applicant on 06.02.2020. The case was considered in M.
No. 23/81 dt. 04.03.2020 and decided to remind the
applicant for furnishing the requisite information. As per
NC decision, the reminder was sent to the applicant on
17.04.2020. The applicant sought some time vide email
dated 23.04.2020. Again, as per NC decision, the

The Committee considered the
case as per agenda and noted
that the applicant via email
dated 03.12.2020 informed that
they had obtained AA from the
Office of Jt. DGFT, Pune for
import of HOT Dip Galvanized
Coils having specification 550
GD + ZMA310 d = 2.0 mm and
width of 1100 mm under HSN
code 72104900.

OLBL/0S07,  licant was reminded on 16.07.2020 & 22.09.2020 to| 1oWever, inadvertently in - the
00117/AM furnish the requisite information. The case was Import “item list of ~AA
19/ considered in M. No. 8/81 dated 29.09.2020, the 55?,GD+ZMA.310d d 1= Z'g A d
Committee decided to forward applicant’s reply to mm’ was mentioned in place of | Approve
31/83/040/ . “HOT Dip Galvanized Coils
Consultant (TEC-3) for examination & comments. . . .
00121/AM .. having specification 550 GD +
FORMING 18/ As per decision, the reply was referred to Consultant ZMA310 d = 2.0 mm and width
INDIA (TEC-3) via email on 20.10.2020 followed by a reminder 1100 e andwi
PRIVATE on 23.11.2020. . mm
LIMITED The case was considered in M. No. 11/81 dated
R9 24.11.2020 (Held on 01.12.2020) and Consultant (TEC- .
. . : . After analyzing the facts, the
3110066955 3) via email dated 30.11.2020 informed that applicant . : .
. . . . Committee decided to ratify the
dated had not replied to the queries as asked vide deficiency
. ad-hoc norms as per the
05.01.2018 letter dated 06.02.2020. Therefore, the Committee comments  of Consultant
decided to seek again from the applicant to furnish the )
. 4 (TEC-3) as under:
following information as under:
SI. No.2, 3, 4, 5, 11, 11(a) & 15 of the Standard
Deficiency Format.
As per NC decision, D/L was sent to the applicant on
11.01.2021. The applicant's reply dt. 25.01.2021 was
sent to Consultant (TEC-3) on 01.02.2021.
ITCHS Export Item Quantity ITCHS Import Item Recommended
Code Code Quantity
North South 447619.00 Hot dipped 1.04Kgs/Kg content in
72166100 | C Channel ' 72104900 | galvanized coil the export product
Meter .
1100mm wide
Note:
1. The description of the export item may be amended as “North South C Channel”.
2. The description of the import item may be amended as “Hot dipped galvanized coil 1100mm wide”.
3. Type/grade of imported item will be the same as used in the export product.
RA concerned may take suitable consequential action accordingly.
KANADE 01/81/050/ |The case was rejected in M. No.06/81 dated 26.06.2019
ANAND 00546/AM |due to non-submission of reply of deficiency letter dated|The Committee considered the
UDYOG PVT. 19/ 25.03.2019. However, the applicant vide letter dated|case as per the agenda and
R10 LTD. 12.07.2019 had requested for ratification of Norms. The|decided to send final reminder| Deferred
03/94/040/ |case was considered in M. No. 17/81 dt. 27.11.2019, the|to the applicant for furnishing
0310824397 |00621/AM |Committee observed that main file is not available.|the requisite information.
Dated 19/ Hence, it was decided to defer the case with a direction
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11.10.2018

HQ E-
office
Computer
No.: 23970

to the section to trace out the main file. The case was
referred to Consultant (TEC-3) on 06.01.2020. The case
was considered in M. No. 20/81 dt. 08.01.2020 and
decided to wait for comments. The case was considered
in M. No. 23/81 dt. 04.03.2020 and decided to send the
applicant’s reply to Consultant (TEC-3) for examination
of the case. Physical file along with the applicant’s reply
sent to Consultant (TEC-3) on 25.09.2020 for
examination of the case. The case was considered in M.
No. 8/81 dated 29.09.2020 and decided to wait for the
comments. A reminder was issued to Consultant (TEC-3)
on 11.11.2020.The case was last considered in M. No.
11/81-ALC2/2020  dated 24.11.2020 (Held on
01.12.2020) and Consultant (TEC-3) via email dated
30.11.2020 informed that the applicant’s reply has not
available to examine the case. Therefore, the Committee
decided to seek from the applicant to furnish the
following information as per the advice Consultant

(TEC-3):
1. Sl No. 1, 3, 5 and 11 of the Standard Deficiency
Format.

2. Material of import item No. 2 & 5.
As per NC decision, D/L. was sent to the applicant on
11.01.2021 followed by a reminder on 06.04.2021.
However, no reply has been received yet.

R11

Tbea Energy
(India) Private
Limited

3410041397
Dated
23.07.2015

01/81/050/
00486/AM
16/

34/24/040/
00123/AM
16/

The case was rejected in M. No. 22/81 dated 24.01.2017
due to non-submission of reply of deficiency letter dated
27.06.2016 followed by reminder dated 21.09.2016.
However, the applicant vide mail dated 02.07.2019 had
requested for revision of fixed Norms. The case was
referred to DHI on 26.11.2019. A reminder was also
issued to DHI on 09.01.2020. The case was considered in
M. No. 20/81 dt. 08.01.2020 and decided to wait for
comments. The case was considered in M. No. 23/81 dt.
04.03.2020 and decided to send a complete set of
representation to DHI as requested by the representative
of DHI. Reply dated 23.5.2020 was referred to DHI on
27.05.2020 & 22.07.2020. The case was considered in
M. No. 5/81 dt. 16.07.2020, DHI informed that they have
received only applicant’s reply and also needed the
complete set of application with ANF-4 to examine the
case. As per NC decision, the complete application along
with ANF-4 received from the applicant sent to DHI on
28.09.2020 for examination of the case. The case was
considered in M. No. 8/81 dated 29.09.2020 and decided
to wait for the comments. Reminder issued to DHI on
11.11.2020.The case was last considered in M. No.
11/81-ALC2/2020  dated 24.11.2020 (Held on
01.12.2020) and decided to remind DHI for expediting
the comments. The complete application along with
ANF-4 was send to DHI via email dated 31.12.2020 &
08.02.2021.

The Committee considered the
case as per agenda and DHI via
email dated 19.05.2021
informed that the applicant’s
reply is incomplete. Therefore,
the Committee decided to ask
from the firm to furnish
following information as per
comments of DHI:

—

Proper  calculation  of
CRGO & Cu from the
dimensions & wastage.

2. Calculation of other raw
material like oil & press
board.

Material balance.

4. Wastage sought
Appendix 11A.

[O8)

in

Deferred
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R12

WIELAND
METALS
INDIA
PRIVATE LTD

0710112879
Dated
26.02.2018

The case was ratified in M. No.06/81 dated 01.11.2018
on the recommendation of representative of MoS,
allowing quantity of import item as 1.015 Kgs/Kg
content in the export product.
However, the applicant vide letter dated 11.07.2019 had
requested for reviewingthe norms. A deficiency letter
was sent to the applicant on 26.12.2019 as per NC
decision of Meeting No. 17/81 dt. 27.11.2019. The
applicant's reply dt. 02.01.2020 was referred to MSME
on 24.02.2020 for examination of the case. The case was
considered in M. No. 23/81 dt. 04.03.2020, the
representative of MSME informed in meeting that the . .
applicant’s reply is not proper. As per NC decision, an ;T:e ;ng?;gzﬁ dzoa&s(lidoelﬁzgr\tgcei
01/81/050/ |email dated 27.07.2020 sent to the applicant to attend PH MSME’s comments which has
00359/AM |on 28.07.2020. During personal hearing, held in M. No. allowed 3% wastage based on
19/ 5/81 held on 28.7.2020, the Committee directed the firm’s another license with AA
representatives to furnish following information: No 0710115756 dated| Approved
1. To submit a copy of Shipping Bill. 27 '11 2019  having  similar
07/24/040/ 2. To submit Material Balancing with details of|., '~
00324/AM scrap. items. - Therefore, t‘he
18/ The applicant was reminded vide email dated f}jl(e):mnallldtfif)c de;frerﬁs toasrevgier
22.09.2020. The applicant’s reply was sent to MSME on comments of MSME. as under-
01.10.2020. The case was last considered in M. No. ’ '
11/81 dated 24.11.2020 (Held on 01.12.2020) and
MSME via email dated 23.11.2020 informed that the
applicant had not furnished licence-wise reply of the
deficiency letter. Therefore, the Committee decided to
seek from the applicant to furnish the following
information:
1. To submit a copy of Shipping Bill.
2. To submit Material Balancing with details of scrap.
As per NC decision, D/L was sent to the applicant on
11.01.2021. The applicant's reply dt. 12.01.2021 was
sent to MSME on 14.01.2021.
SI. | ITCHS Export Item Quantity | SI. | ITCHS Import Item Recommended
No. | Code No. | Code Quantity
Slit Phosphor Phosphor 1.03Kgs/Kg content in
1 3409310 Bronze Strip ;825'00 1 (7)409310 Bronze Strip the export product.
Coil 0.300 MM & Coil 0.300 MM
) 7409210 | Slit Brass Strip 15146.00 ’ 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.400 MM | Kg 0 0.400 MM the export product.
3 7409210 | Slit Brass Strip 7767.00 3 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.500 mm Kg 0 0.500 mm the export product.
4 7409210 | Slit Brass Strip 15049.00 4 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.600 MM | Kg 0 0.600 MM the export product.
5 7409210 | Slit Brass Strip 23301.00 5 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | Kg 0 0.800 MM the export product.
6 7409210 | Slit Brass Strip | 6796.00 6 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.640 MM | Kg 0 0.640 MM the export product.

Note: Relevant thickness and grade to conform in import and export.

RA concerned may take suitable consequential action accordingly
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R13

WIELAND
METALS
INDIA
PRIVATE LTD

0710112301
Dated
24.10.2017

The case was ratified in M. No.14/81 dated 13.03.2019
as recommended by representative of MSME with
wastage allowed for import items @1.01 Kg/Kg content
in the export product.
The applicant vide letter dated 28.05.2019 had requested
for review of Norms. A deficiency letter was sent to the
applicant on 26.12.2019 as per NC decision of Meeting
No. 17/81 dt. 27.11.2019. The applicant's reply dt.
02.01.2020 was referred to MSME on 24.02.2020 for
examination of the case. The case was considered in M.
No. 23/81 dt. 04.03.2020, the representative of MSME
informed in meeting that the applicant’s reply is not
proper. Hence, the Committee decided to call the . .
applicant for personal hearing to explain the case in the ;T:e ;ng?;gzﬁ dzoa&s(lidoelﬁzgr\tgcei
01/81/050/ |forthcoming NC meeting. As per NC decision, an email MSME’s comments which has
00878/AM |dated 27.7.2020 sent to the applicant to attend PH on allowed 3% wastage based on
19/ 28.07.2020. During personal hearing, held in M. No. firm’s another license with AA
5/81 held on 28.7.2020, the Committee directed the No 0710115756 dated| Approved
representatives to furnish following information: 27 '11 2019  having  similar
07/24/040/| 1. To submit a copy of Shipping Bill. Lo
00203/AM | 2. To submit Material Balancing with details of] ftems. . The'refore, t.he
18/ scrap. Committee decided to revise
The applicant was reminded vide email dated tC}(l)emmae(:l_tl;Och Mnsoli/[n]l; asalsm dgﬁr
22.09.2020. The applicant’s reply was sent to MSME on ’ ’
01.10.2020. The case was last considered in M. No.
11/81 dated 24.11.2020 (Held on 01.12.2020) and
MSME via email dated 23.11.2020 informed that the
applicant had not furnished licence-wise reply of the
deficiency letter. Therefore, the Committee decided to
seek from the applicant to furnish the following
information:
1. To submit a copy of Shipping Bill.
2. To submit Material Balancing with details of scrap.
As per NC decision, D/L. was sent to the applicant on
11.01.2021. The applicant's reply dt. 12.01.2021 was
sent to MSME on 14.01.2021.
SI. | ITCHS Export Item Quantity | SI. | ITCHS | Import Item Recommended
No. | Code No. | Code Quantity
1 7409210 | Slit Brass Strip 7767.00 1 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.400 MM | Kg 0 0.400 MM the export product.
) 7409210 | Slit Brass Strip 7767.00 ) 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | Kg 0 0.800 MM the export product.
3 7409210 | Slit Brass Strip 3883.00 3 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.640 MM | Kg 0 0.640 MM the export product.
Slit Phosphor Phosphor 1.03Kgs/Kg content in
4 (7)409310 Bronze Strip 114456'00 4 (7)409310 Bronze Strip the export product.
Coil 0.500 MM | 8 Coil 0.500 MM
Slit Phosphor Phosphor 1.03Kgs/Kg content in
5 (7)409310 Bronze Strip 114456'00 5 (7)409310 Bronze Strip the export product.
Coil 0.400 MM | 8 Coil 0.400 MM
Slit Phosphor Phosphor 1.03Kgs/Kg content in
6 (7)409310 Bronze Strip 114942'00 6 (7)409310 Bronze Strip the export product.
Coil 0300 MM | 8 Coil 0.300 MM
7 7409210 | Slit Brass Strip 14563.00 7 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.600 MM | Kg 0 0.600 MM the export product
3 7409210 | Slit Brass Strip 3883.00 3 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 1.200 MM | Kg 0 1.200 MM the export product
9 7409210 | Slit Brass Strip 14563.00 9 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.600 MM | Kg 0 0.600 MM the export product
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RA concerned may take suitable consequential action accordingly.

Note: The composition & thickness of Brass/Bronze Strip Coil should match in export & import.

R14

WIELAND
METALS
INDIA
PRIVATE LTD

0710111712
Dated
06.06.2017

The case was ratified in M. No.14/81 dated 13.03.2019
as recommended by representative of MSME with
wastage allowed for import items @1.01 Kg/Kg content
in the export product.
The applicant vide letter dated 28.05.2019 has requested
for review of Norms. A deficiency letter was sent to the
applicant on 26.12.2019 as per NC decision of Meeting
No. 17/81 dt. 27.11.2019. The applicant's reply dt.
02.01.2020 was referred to MSME on 24.02.2020 for
examination of the case. The case was considered in M.
No. 23/81 dt. 04.03.2020, the representative of MSME
informed in meeting that the applicant’s reply is not
proper. Hence, the Committee decided to call the
applicant for personal hearing to explain the case in the|The Committee considered the
01/81/050/ forthcoming NC meeting. As per NC decision email|case as per agenda and observed
00772/AM dated 27.07.2020 sent to the applicant to attend PH on|MSME’s comments which has
19/ 28.07.2020. allowed 3% wastage based on
During personal hearing, held in M. No. 5/81 held on|firm’s another license with AA
28.7.2020, the Committee directed the representatives to|No. 0710115756 dated| Approved
furnish following information: 27.11.2019  having  similar
07/24/040/ . L . :
00071/AM 1. To submlt. a copy o'f Shipping .B111. . . items. ' The.refore, the
18/ 2. To submit Material Balancing with details of|Committee decided to revise
scrap. the ad-hoc norms as per
The applicant was reminded vide email dated|comments of MSME, as under:
22.09.2020. The applicant’s reply was sent to MSME on
01.10.2020. The case was last considered in M. No.
11/81 dated 24.11.2020 (Held on 01.12.2020) and
MSME via email dated 23.11.2020 informed that the
applicant had not furnished licence-wise reply of the
deficiency letter. Therefore, the Committee decided to
seek from the applicant to furnish the following
information:
3. To submit a copy of Shipping Bill.
4. To submit Material Balancing with details of scrap.
As per NC decision, D/L. was sent to the applicant on
11.01.2021. The applicant's reply dt. 12.01.2021 was
sent to MSME on 14.01.2021.
SI. | ITCHS Export Item Quantity | SI. | ITCHS | Import Item Recommended
No. | Code No. | Code Quantity
1 7409210 | Slit Brass Strip 8252.00 1 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.400 MM | Kg 0 0.400 MM the export product.
5 7409210 | Slit Brass Strip 12621.00 5 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.640 MM | Kg 0 0.640 MM the export product.
3 7409210 | Slit Brass Strip 8252.00K 3 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | g 0 0.800 MM the export product.
4 7409210 | Slit Brass Strip 8252.00K 4 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | g 0 0.800 MM the export product.
5 7409210 | Slit Brass Strip | 22330.00 5 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.600 MM | Kg 0 0.600 MM the export product.
6 7409210 | Slit Brass Strip 9223.00K 6 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.500 MM | g 0 0.500 mm the export product.

RA concerned may take suitable consequential action accordingly.

Note: The composition & thickness of Brass Strip Coil should match in export & import.
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R15

WIELAND
METALS
INDIA
PRIVATE LTD

0710110935
Dated
09.01.2017

The case was ratified in M. No.14/81 dated 13.03.2019
as recommended by representative of MSME with
wastage allowed for import items @1.01 Kg/Kg content
in the export product.
The applicant vide letter dated 28.05.2019 had requested
for review of Norms. A deficiency letter was sent to the
applicant on 26.12.2019 as per NC decision of Meeting
No. 17/81 dt. 27.11.2019. The applicant's reply dt.
02.01.2020 was referred to MSME on 24.02.2020 for
examination of the case. The case was considered in M.
No. 23/81 dt. 04.03.2020, the representative of MSME
informed in meeting that the applicant’s reply is not
proper. Hence, the Committee decided to call the
applicant for personal hearing to explain the case in the|The Committee considered the
01/81/050/ forthcoming NC meeting. As per NC decision, an email|case as per agenda and ol?served
01064/AM dated 27.7.2020 sent to the applicant to attend PH on|MSME’s comments which has
19/ 28.07.2020. allowed 3% wastage based on
During personal hearing, held in M. No. 5/81 held on|firm’s another license with AA
28.7.2020, the Committee directed the representatives to|No. 0710115756 dated| Approved
furnish following information: 27.11.2019  having  similar
07/24/040/ . L . .
00323/AM 1. To submlt. a copy o'f Shipping .B111. . . items. The.refore, the
17/ 2. To submit Material Balancing with details of|Committee decided to revise
scrap. the ad-hoc norms as per
The applicant was reminded vide email dated|comments of MSME, as under:
22.09.2020. The applicant’s reply was sent to MSME on
01.10.2020. The case was last considered in M. No.
11/81dated 24.11.2020 (Held on 01.12.2020) and MSME
via email dated 23.11.2020 informed that the applicant
had not furnished licence-wise reply of the deficiency
letter. Therefore, the Committee decided to seek from the
applicant to furnish the following information:
1. To submit a copy of Shipping Bill.
2. To submit Material Balancing with details of]
scrap.
As per NC decision, D/L. was sent to the applicant on
11.01.2021.The applicant's reply dt. 12.01.2021 was sent
to MSME on 14.01.2021.
SI. | ITCHS Export Item Quantity | SI. | ITCHS | Import Item Recommended
No. | Code No. | Code Quantity
1 7409210 | Slit Brass Strip 7041.00 1 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.640 MM | Kg 0 0.640 MM the export product.
) 7409210 | Slit Brass Strip 7282.00 ) 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.640 MM | Kg 0 0.640 MM the export product.
3 7409210 | Slit Brass Strip 7767.00 3 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.400 MM | Kg 0 0.400 MM the export product.
4 7409210 | Slit Brass Strip | 7573.00 4 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | Kg 0 0.800 MM the export product.
5 7409210 | Slit Brass Strip | 7767.00 5 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | Kg 0 0.800 MM the export product.
6 7409210 | Slit Brass Strip 7282.00 6 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.600 MM | Kg 0 0.600 MM the export product.
7 7409210 | Slit Brass Strip | 4369.00 7 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.640 MM | Kg 0 0.640 MM the export product
3 7409210 | Slit Brass Strip | 7767.00 3 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.500 MM | Kg 0 0.500 mm the export product

RA concerned may take suitable consequential action accordingly.

Note: The composition & thickness of Brass Strip Coil should match in export & import.
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R16

WIELAND
METALS
INDIA
PRIVATE LTD

0710111245
Dated
07.03.2017

The case was ratified in M. No.14/81 dated 13.03.2019
as recommended by representative of MSME with
wastage allowed for import items @1.01 Kg/Kg content
in the export product.
The applicant vide letter dated 28.05.2019 has requested
for review of Norms. A deficiency letter was sent to the
applicant on 26.12.2019 as per NC decision of Meeting
No. 17/81 dt. 27.11.2019. The applicant's reply dt.
02.01.2020 was referred to MSME on 24.02.2020 for
examination of the case. The case was considered in M.
No. 23/81 dt. 04.03.2020, the representative of MSME
informed in meeting that the applicant’s reply is not
proper. Hence, the Committee decided to call the . .
applicant for personal hearing to explain the case in the ;T:e ;0;2?;2:161 dzoaﬂls(lidoelzigr\tgz
01/81/050/ |forthcoming NC meeting. As per NC decision email MSME’s comments which has
01074/AM |dated 27.7.2020 sent to the applicant to attend PH on allowed 3% wastage based on
19/ 28.07.2020.During personal hearing, held in M. No. 5/81 firm’s another license with AA
held on 28.7.2020, the Committee directed the No 0710115756 dated| Approved
representatives to furnish following information: 27 '11 2019  having  similar
07/24/040/| 1. To submit a copy of Shipping Bill. Lo
00391/AM | 2. To submit Material Balancing with details of] ftems. . The.refore, t.he
17/ scrap. Committee decided to revise
The applicant was reminded vide email dated tc}(l)emmae(:l_tgo(ff MnSOl{/IHllES asalsm dgﬁr
22.09.2020. The applicant’s reply was sent to MSME on ’ ’
01.10.2020. The case was last considered in M. No.
11/81dated 24.11.2020 (Held on 01.12.2020) and MSME
via email dated 23.11.2020 informed that the applicant
had not furnished licence-wise reply of the deficiency
letter. Therefore, the Committee decided to seek from the
applicant to furnish the following information:
1. To submit a copy of Shipping Bill.
2. To submit Material Balancing with details of]
scrap.
As per NC decision, D/L. was sent to the applicant on
11.01.2021.The applicant's reply dt. 12.01.2021 was sent
to MSME on 14.01.2021.
SI. | ITCHS Export Item Quantity | SI. | ITCHS | Import Item Recommended
No. | Code No. | Code Quantity
1 7409210 | Slit Brass Strip 7767.00 1 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.400 MM | Kg 0 0.400 MM the export product.
) 7409210 | Slit Brass Strip 7767.00 ) 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.400 MM | Kg 0 0.400 MM the export product.
3 7409210 | Slit Brass Strip 3883.00 3 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.640 MM | Kg 0 0.640 MM the export product.
4 7409210 | Slit Brass Strip 7767.00 4 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.640 MM | Kg 0 0.640 MM the export product.
5 7409210 | Slit Brass Strip 7282.00 5 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | Kg 0 0.800 MM the export product.
6 7409210 | Slit Brass Strip 7282.00 6 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | Kg 0 0.800 MM the export product.
7 7409210 | Slit Brass Strip 14563.00 7 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | Kg 0 0.800 MM the export product
3 7409210 | Slit Brass Strip | 6602.00 3 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.600 MM | Kg 0 0.600 MM the export product
9 7409210 | Slit Brass Strip | 6796.00 9 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.600 MM | Kg 0 0.600 MM the export product
10 7409210 | Slit Brass Strip | 6796.00 10 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.500 mm Kg 0 0.500 mm the export product
11 7409210 | Slit Brass Strip 3398.00 11 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
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0 Coil 0.500 mm Kg 0 0.500 mm the export product
7409310 Slit Phosphor 1942 00 7409310 Phosphor . 1.03Kgs/Kg content in
12 0 Bronze Strip K 12 0 Bronze Strip the export product
Coil 0.300 MM & Coil 0.300 MM

Note: The composition & thickness of Brass/Bronze Strip Coil should match in export & import.

RA concerned may take suitable consequential action accordingly.

R17

WIELAND
METALS
INDIA
PRIVATE LTD

0710110386
Dated
07.09.2016

The case was ratified in M. No.14/81 dated 13.03.2019
as recommended by representative of MSME with
wastage allowed for import items @1.01 Kg/Kg content
in the export product.

The applicant vide letter dated 28.05.2019 had requested
for review of Norms. A deficiency letter was sent to the
applicant on 26.12.2019 as per NC decision of Meeting
No. 17/81 dt. 27.11.2019. The applicant's reply dt.
02.01.2020 was referred to MSME on 24.02.2020 for
examination of the case. The case was considered in M.
No. 23/81 dt. 04.03.2020, the representative of MSME
informed in meeting that the applicant’s reply is not
proper. Hence, the Committee decided to call the
applicant for personal hearing to explain the case in the
forthcoming NC meeting. As per NC decision email

The Committee considered the
case as per agenda and observed

85?58716/&51(\)/1 ggtg(; 223;).'2020 sent to the applicant to attend PH on MSME’s Somments which has
19/ During personal hearing, held in M. No. 5/81 held on ?ilrlr(;\,’vse(ailnf)t/}.;e:v?isct;f:e }zz:istid AOX
28.7.2020, the Committee directed the representatives to
. L . No. 0710115756 dated| Approved
furnish following information: 27.112019  having  similar
07/24/040/| 1. To submit a copy of Shipping Bill. ; te'ms. Therefore the
00197/AM | 2. To submit Material Balancing with details of] " . ’ .
17/ scrap. Committee decided to revise
. . . . the ad-hoc norms as per
The applicant was reminded vide email dated .
22.09.2020. The applicant’s reply was sent to MSME on comments of MSME, as under:
01.10.2020. The case was last considered in M. No.
11/81-ALC2/2020  dated 24.11.2020 (Held on
01.12.2020) and MSME via email dated 23.11.2020
informed that the applicant had not furnished licence-
wise reply of the deficiency letter. Therefore, the
Committee decided to seek from the applicant to furnish
the following information:
1. To submit a copy of Shipping Bill.
2. To submit Material Balancing with details of
scrap.
As per NC decision, D/L was sent to the applicant on
11.01.2021.The applicant's reply dt. 12.01.2021 was sent
to MSME on 14.01.2021.
SI. | ITCHS Export Item Quantity | SI. | ITCHS | Import Item Recommended
No. | Code No. | Code Quantity
1 7409210 | Slit Brass Strip | 6928.00 1 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.640 MM | Kg 0 0.640 MM the export product.
5 7409210 | Slit Brass Strip 15534.00 5 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.400 MM | Kg 0 0.400 MM the export product.
3 7409210 | Slit Brass Strip | 7767.00 3 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | Kg 0 0.800 MM the export product.
4 7409210 Slit Brass Strip | 11650.00 4 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.600 MM | Kg 0 0.600 MM the export product.
Slit Phosphor Phosphor 1.03Kgs/Kg content in
5 3409210 Bronze Strip 4KSS4'00 5 3409210 Bronze Strip the export product.
Coil 0.300 MM & Coil 0.300 MM
6 7409210 | Slit Brass Strip 3883.00 6 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
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o

| Coil 0.640 MM | Kg | [0

| 0.640 MM

| the export product.

RA concerned may take suitable consequential action accordingly.

Note: The composition & thickness of Brass Strip Coil should match in export & import.

The case was ratified in M. No.14/81 dated 13.03.2019
as recommended by representative of MSME with
wastage allowed for import items @1.01 Kg/Kg content
in the export product.
The applicant vide letter dated 28.05.2019 had requested
for review of Norms. A deficiency letter was sent to the
applicant on 26.12.2019 as per NC decision of Meeting
No. 17/81 dt. 27.11.2019. The applicant's reply dt.
02.01.2020 was referred to MSME on 24.02.2020 for
examination of the case. The case was considered in M.
No. 23/81 dt. 04.03.2020, the representative of MSME
informed in meeting that the applicant’s reply is not
proper. Hence, the Committee decided to call the . .
applicant for personal hearing. As per NC decision, an The Committee considered the
01/81/050/ |email dated 27.7.2020 sent to the applicant to attend PH case as ,p er agenda and observed
00734/AM lon 28.7.2020. MSME’s gomments which has
19/ During personal hearing, held in M. No. 5/81 held on etgrlr(il‘yseinige;viit:fsee k;jistid A:)[r;
28.7.2020, the Committee directed the representatives to No 0710115756 dated| Approved
furnish following information: 27 '11 2019  having  similar PP
07/24/040/| 1. To submit a copy of Shipping Bill. ; te'ms. Therefore the
00048/AM | 2. To submit Material Balancing with details of S . ’ .
17/ scrap. Committee decided to revise
The applicant was reminded vide email dated the ad-hoc norms as pe?r
WIELAND 22.09.2020. The applicant’s reply was sent to MSME on comments of MSME, as under:
METALS 01.10.2020. The case was last considered in M. No.
INDIA 11/81 dated 24.11.2020 (Held on 01.12.2020) and
PRIVATE LTD MSME via email dated 23.11.2020 informed that the
RI18 applicant had not furnished licence-wise reply of the
deficiency letter. Therefore, the Committee decided to
0710109853 seek from the applicant to furnish the following
Dated information:
23.05.2016 1. To submit a copy of Shipping Bill.
2. To submit Material Balancing with details of scrap.
As per NC decision, D/L. was sent to the applicant on
11.01.2021.The applicant's reply dt. 12.01.2021 was sent
to MSME on 14.01.2021.
SI. | ITCHS Export Item Quantity | SI. | ITCHS | Import Item Recommended
No. | Code No. | Code Quantity
1 7409210 | Slit Brass Strip 7767.00 1 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.400 MM | Kg 0 0.400 MM the export product.
) 7409210 | Slit Brass Strip 7767.00 ) 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.500 MM | Kg 0 0.500 MM the export product.
3 7409210 | Slit Brass Strip | 8738.00 3 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.600 MM | Kg 0 0.600 MM the export product.
4 7409210 | Slit Brass Strip 11650.00 4 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.640 MM | Kg 0 0.640 MM the export product.
5 7409210 | Slit Brass Strip | 7767.00 5 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | Kg 0 0.800 MM the export product.
6 7409210 | Slit Brass Strip | 7767.00 6 7409210 | Brass Strip Coil | 1.03Kgs/Kg content in
0 Coil 0.800 MM | Kg 0 0.800 MM the export product.
Note: The composition & thickness of Brass Strip Coil should match in export & import.
RA concerned may take suitable consequential action accordingly.
R19 (E-23946) 01/81/050/ |The case was inadvertently written ratified in M.|The Committee considered the Deferred
Delton Cables |00423/AM [No.12/81 dated 27.08.2013 whereas DPIIT vide U. O.|case as per agenda and decided
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Ltd.

0510337606
Dated
23.10.2012

13/

05/23/040/
00278/AM
13/

HQ E-
office
Computer
No.: 23946

No. 12/2/2013-TSW/40 dated 14.06.2013 had sought
following information as mentioned in M. No.05/81
dated 06.06.2013 as under: 1. Voltage rating of cables. 2.
Detailed calculations for the requirement of each raw
material, export product wise supported by the Cross-
sectional diagram of the cable/Buyers data sheet. 3. Net
weight per KM of each Cable 4. Material balancing viz.
net content of each imported and indigenous input,
export product wise, per KM of export product. 5. Total
requirement of each raw material, export product wise, in
a tabular form However, the applicant vide letter dated
09.08.2016 had requested for ratification of Norms. The
case was referred to DPIIT on 25.10.2019 for
examination and comments. As per NC decision of
Meeting No. 20/81 dt. 08.01.2020, DPIIT’s deficiency
letter was sent to the applicant on 06.02.2020. The case
was considered in M. No. 23/81 dt. 04.03.2020 and
decided to remind the applicant for furnishing the
requisite information. Applicant's reply dt. 19.06.2020
was sent to DPIIT on 17.07.2020. The Committee
decided to forward again the reply of the applicant to
DPIIT for examination & comments. The applicant’s
reply received from the applicant sent again on
28.09.2020 to DPIIT for examination of the case. The
case was considered in M. No. 8/81 dated 29.09.2020
and decided to seek again from the applicant to furnish
following information as per comments given by DPIIT
vide U. O. No. P-47011/308/2019-TSW  dated
29.09.2020 as the applicant’s reply was deficient:

1. Net weight per KM of each cable.

2. Material balancing viz. net content of each
imported & indigenous inputs, export product
wise, per KM of export product.

As per NC decision, D/L was sent to the applicant via
email on 12.11.2020.

The case was last considered in M. No. 11/81dated
24.11.2020 (Held on 01.12.2020) and decided to remind
the applicant for furnishing the requisite information. As
per NC decision, reminderswere sent to the applicant on
11.01.2021& 08.04.2021. The applicant’s reply received
via email dated 13.04.2021.

to forward the applicant’s reply
to DPIIT for examination of the
case.

R20

Lubi Electricals
Limited,
Ahmedabad
- Referred by
DC, KASEZ

01/81/061/
00022/AM
18/
KASEZ/10
0%EOU/I/
969/00-01/

KASEZ, vide letter No. KASEZ/100%EOU /11/969/00-
01/6116 dated 27.09.2017 forwarded a copy of
application for fixation of scrap/wastage norms on
regular basis for manufacture and export of Industrial
Valves and Industrial Valve Parts. The DC stated that the
wastage norms had been fixed on ad-hoc basis up to
31.03.2003 subject to final fixation of norms-by-Norms
Committee in DGFT. The case was considered in M. No.
4 /81-Pt.Il dated 03.10.2018 and noted that case was
referred to DIPP for comments and reminded on
27.09.2019. The case was considered in M. No. 20/81 dt.
08.01.2020, the Committee noted that DPIIT was not
reminded for expediting the comments & also the main
file was not traced out by the section. Therefore, the
Committee decided to remind DPIIT and directed the
section to trace out main file immediately. The case was
considered in M. No. 23/81 dt. 04.03.2020, the
Committee noted that DPIIT has not yet been reminded

for expediting the comments & also main file was not yet

The Committee considered the
case as per agenda and noted
that the applicant did not
furnish the reply of DL.
Therefore, the Committee
decided to issue a final
reminder to the firm for
furnishing their comments
within 15 days’ time.

Deferred
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traced out by the section. Since, main file was not
traceable in the section, complete set of documents have
been sought from KASEZ vide email dated 16.07.2020.
The documents received from KASEZ was forwarded to
DPIIT vide email dated 20.07.2020 for examination &
comments.An email was sent on 22.09.2020 to DPIIT for
expediting the comments. The case was considered in M.
No. 8/81 dated 29.09.2020 and decided to seek again
from the applicant to furnish following information as
per comments given by DPIIT vide U. O. No. P-

47011/108/2020-TSW  dated 10.08.2020 as the
applicant’s reply was deficient:
1. A copy of ad-hoc norms fixed by the

Development Commissioner, Kandla SEZ for the
items under consideration.
2. Sl No. 3, 4,5 & 11 of the Standard Deficiency
Format.
As per NC decision, D/L was sent to the applicant via
email on 12.11.2020.
The case was last considered in M. No. 11/81dated
24.11.2020 (Held on 01.12.2020) and decided to remind
the applicant for furnishing the requisite information.
As per NC decision, reminderswere sent to the applicant
on 11.01.2021& 08.04.2021. However, no reply has been
received yet.

The case was ratified in M. No.15/81 dated 27.03.2019
as per written comments given by Consultant (TEC-3).
However, the applicant vide letter dated 01.04.2019
requested to amend ITC HS codes in r/o import items
No. 3 and 5. Further, the applicant had also requested to
amend UOM of import item No. 5. The case was
considered in M. No.09/81 dated 07.08.2019 and noted
that the applicant had not given any reason/justification

The Committee considered the
case as per the agenda and
Consultant (TEC-3) informed
via email dated 08.02.2021 that
the applicant had requested to

Neo Power 01/81/050/ for such changes. A D/L was sent to the applicant vide amend UoM of 1r}}port ltel,r,l at
. 00012/AM . . Sl. No. 5 from “Number” to
Electronics & 19/ email dated 02.09.2019 followed by reminder on “Ko” However. this import
Projects PVT. 07.10.2019. The applicant’s reply dt. 09.10.2019 was iterfrgl 'is 4 com ’onent & svas
LTD. referred to Consultant (TEC-3) for examination. The p
R21 03/95/040/ . . recommended on net-to-net| Deferred
01069/AM |C35¢ Was considered in M. No. 23/81 dt. 04.03.2020 and basis and its UoM should be in
0310819845 decided to send main file to Consultant (TEC-3) as . .
18 . . . . numbers as given in AA. In the
dated requested in the meeting. Physical file along with the Bill of Entr antity of thi
15.03.2018 representation sent to Consultant (TEC-3) on 25.09.2020 item © s iill’enqu in }Illu(r)nberss
for examination of the case. The case was considered in Therefor £ th Committ X
M. No. 8/81 dated 29.09.2020 and decided to wait for the| , v o o> o OMIIEES
. . decided to ask from the
comments. A reminder was issued to Consultant (TEC-3) applicant to rovide
on 25.11.2020. The case was last considered in M. No. '1119sptiﬁcation for the samep
11/81dated 24.11.2020 (Held on 01.12.2020) and decidef '
to remind Consultant (TEC-3) for expediting the
comments. A reminder was issued to Consultant (TEC-3)
on 11.01.2021.
01/81/050/ |The case was ratified in M. No. 10/81-ALC2/2019 dated|The Committee considered the
A-1 Fence 01017/AM (21.08.2019 on the basis of inputs given by Consultant|case as per agenda and
Products Co. Pvt 19/ (TEC-3). The applicant vide letter dated 27.01.2020|Consultant (TEC-3) informed
Ltd T stated that the wastage and quantity of imported material|via email dated 08.02.2021 that
’ 03/94/040/ |for the product "Relevant Prime Hot dipped galvanized|the earlier the case was
R22 01003/AM |(steel in sheets/coils" for all the four export products had|approved by NC on the basis of] Deferred
0310827173 19/ not been given correctly. Therefore, they had requested|information given in application
Dated to re-fix the ad-hoc norms. The case was last considered|& inputs in the meeting. The
20.02.2019 HQE- |in M. No. 23/81 dt. 04.03.2020 and decided to refer the|Norms Committee had accepted
o office |case to Consultant (TEC-3) for examination &|wastage proposed by the
Computer |[comments. Physical file along with the representation|applicant after recovery.
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No.: 23950

sent to Consultant (TEC-3) on 25.09.2020 for
examination of the case. A reminder was issued to
consultant (TEC-3) on 19.11.2019.

The case was last considered in M. No. 11/81 dated
24.11.2020 (Held on 01.12.2020) and Consultant (TEC-
3) via email dated 30.11.2020 informed that the applicant
in its representation dated 27.01.2020 had not given
details of amendment made in application. Therefore, the
Committee decided to ask from the applicant to furnish
the same.

As per NC decision, D/L. was sent to the applicant on
12.01.2021.The applicant's reply dt. 14.01.2021 was sent
to Consultant (TEC-3) on 14.01.2021.

However, for reviewing the
same, firm has not submitted
any justification. Therefore, the
Committee decided to ask the
firm to submit the justification
for enhancing the wastage
within 15 days’ time.

The case was ratified in M. No. 03/81 dated 15.05.2019
on the recommendation of Consultant (TEC-3). The
applicant vide letter dated 15.06.2019 requested for
revision ad-hoc norms. The case was considered in M.
No. 19/81 dt. 26.12.2019 and the Committee heard the
applicant’s representative during personal hearing. The
representatives stated that the word ‘Tube’ was added by
NC in the export product and that may be omitted as the
items had already been exported with the description as
applied in the authorization.

However, the representatives could not produce any
documentary corroborative evidence which could show
that the export product has been manufactured with the
import items ‘Tubes’. Hence, the Committee directed to
the representative to furnish some documentary evidence
duly certified by government authority in this regard. As
per NC decision, a letter was sent to the applicant on
28.01.2020. The case was considered in M. No. 22/81 dt.

The Committee considered the
case as per agenda. On the basis
of comments of Consultant
(TEC-3) received via email
dated 08.02.2021, the
Committee decided to modify
its earlier decision by replacing
the export item description with
“Articles made of Stainless
Steel-Encor Cutter” in place
of earlier description “Articles

ARMOR PLAST 85/78714/&5& 19.02.2020 and decided to remind the applicant to|made of  Stainless-Steel
LTD. 19/ furnish the requisite information for examination of the| Tubes” for fulfillment of export
R23 case. As per NC decision, final reminder was sent to|obligation as per drawing given Approved
0710111799 07/24/040/ applicant on 01.04.2020. The applicant’s reply was|by the applicant via email dated
Dated: 00094/AM forwarded to Consultant (TEC-3) on 16.07.2020.|7/8.11.2020.
21.06.2017 18/ Consultant (TEC-3) was reminded vide email dated
22.09.2020. The case was considered in M. No. 8/81|Note:
dated 29.09.2020 and Consultant (TEC-3) informed via|l. Grade of steel to match in
email dated 05.10.2020 that the applicant had exported|export & import.
goods made out of free of cost supplies provided by the|2. The rest of decision as
foreign buyer as per Para 4.19 of HBP and therefore|decided in M. No. 03/81 dated
could not have used any other material. Therefore, the[15.05.2019  shall  remain
Committee decided to seek from the applicant to furnish{unchanged.
the following information as per advice of Consultant
(TEC-3): RA concerned may take
1. Detailed drawing of cutter. suitable consequential action
As per NC decision, D/L. was sent to the applicant on|accordingly.
13.11.2020.The applicant's reply via email dt.
18.11.2020 was sent to Consultant (TEC-3) on
20.11.2020.
The case was last considered in M. No. 11/81 dated
24.11.2020 (Held on 01.12.2020) and decided to wait for
the comments. A reminder was issued to Consultant
(TEC-3) on 11.01.2021.
ARMOR PLAST| 01/81/050/ |The case was ratified in M. No. 3/81 dated 15.05.2019 as|The Committee considered the
LTD. 00779/AM |per written comments of Consultant (TEC-3). The|case as per agenda. On the basis
R24 19/ applicant vide letter dated 15.06.2019 had requested tojof comments of Consultant| Approved
0710112024 delete the word "Tubes" from the export item. In M. No.|(TEC-3) received via email
dated 16.08.2017| 07/24/040/ |16/81 dt. 13.11.2019, the Committee noted that nobody|dated 08.02.2021, the
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00136/AM
18/

was appeared for personal hearing on behalf of the
applicant. Therefore, the Committee decided to give one
more opportunity to the applicant for personal hearing to
explain the case before NC. As per NC decision, an
email was sent to the applicant to attend PH on
26.12.2019. The case was considered in M. No. 19/81 dt.
26.12.2019 and heard the applicant’s representative
during personal hearing. The representatives stated that
the word ‘Tube’ was added by NC in the export product
and that may be omitted as the items had already been
exported with the description as applied in the
authorization. However, the representatives could not
produce any documentary corroborative evidence which
could show that the export product had been
manufactured with the import items ‘Tubes’. Hence, the
Committee directed to the representative to furnish some
documentary evidence duly certified by government
authority in this regard. As per NC decision, a letter was
sent to the applicant on 28.01.2020. The case was
considered in M. No. 22/81 dt. 19.02.2020 and decided
to remind the applicant to furnish the requisite
information for examination of the case. As per NC
decision, final reminder was sent to the applicant on
01.04.2020. The applicant’s reply was forwarded to
Consultant (TEC-3) on 16.07.2020 followed by a
reminder vide email dated 22.09.2020. The case was
considered in M. No. 8/81 dated 29.09.2020 and
Consultant (TEC-3) informed via email dated 05.10.2020
that the applicant had exported goods made out of free of]
cost supplies provided by the foreign buyer as per Para
4.19 of HBP and therefore could not have used any other
material. Therefore, the Committee decided to seek from
the applicant to furnish the following information as per
advice of Consultant (TEC-3):
1. Detailed drawing of cutter.
As per NC decision, D/L was sent to the applicant on
13.11.2020.

The applicant's reply via email dt. 18.11.2020 was sent to
Consultant (TEC-3) on 20.11.2020. The case was last
considered in M. No. 11/81 dated 24.11.2020 (Held on
01.12.2020) and decided to wait for the comments. A
reminder was issued to Consultant (TEC-3) on
11.01.2021.

Committee decided to modify
its earlier decision by replacing
the export item description with
“Articles made of Stainless
Steel-Encor Cutter” in place
of earlier description “Articles
made of Stainless-Steel
Tubes” for fulfillment of export
obligation as per drawing given
by the applicant via email dated
18.11.2020.

Note:

1. Grade of steel to match in
export & import.

2. The rest of decision as
decided in M. No. 03/81 dated
15.05.2019 shall remain
unchanged.

take
action

RA  concerned may
suitable consequential
accordingly.

ARMOR PLAST
LTD.

0710112709
dated
19.01.2018

01/81/050/
01070/AM
19/

07/24/040/
00295/AM
18/

This case was ratified in M. No. 03/81 dated 15.05.2019
as per written comments of Consultant (TEC-3).

The applicant vide letter dated 15.06.2019 had requested
to delete the word "Tubes" from the export item. In M.
No. 16/81 dt. 13.11.2019 and the Committee noted that
nobody appeared for personal hearing on behalf of the
applicant. The Committee decided to give one more
opportunity to the applicant for personal hearing. As per
NC decision, an email was sent to the applicant to attend
PH on 26.12.2019. The case was considered in M. No.
19/81 dt. 26.12.2019 and the Committee heard the
applicant’s representative during personal hearing. The
representatives stated that the word ‘Tube’ was added by
NC in the export product and that may be omitted as the
items had already been exported with the description as
applied in the authorization. However, the

representatives could not produce any documentary

The Committee considered the
case as per agenda. On the basis
of comments of Consultant
(TEC-3) received via email
dated 08.02.2021, the
Committee decided to modify
its earlier decision by replacing
the export item description with
“Articles made of Stainless
Steel-Encor Cutter” in place
of earlier description “Articles
made of Stainless-Steel
Tubes” for fulfillment of export
obligation as per drawing given
by the applicant via email dated
18.11.2020.

Approved
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corroborative evidence which could show that the export
product had been manufactured with the import items
‘Tubes’. Hence, the Committee directed to the
representative to furnish some documentary evidence
duly certified by government authority in this regard. As
per NC decision, a letter was sent to the applicant on
28.01.2020. The case was considered in M. No. 22/81 dt.
19.02.2020 and decided to remind the applicant to
furnish the requisite information for examination of the
case. As per NC decision, final reminder was sent to
applicant on 01.04.2020. The applicant’s reply was
referred to Consultant (TEC-3) on 16.07.2020 followed
by reminder vide email dated 22.09.2020. The case was
considered in M. No. 8/81 dated 29.09.2020 and
Consultant (TEC-3) informed via email dated 05.10.2020
that the applicant had exported goods made out of free of
cost supplies provided by the foreign buyer as per Para
4.19 of HBP and therefore could not have used any other
material. Therefore, the Committee decided to seek from
the applicant to furnish the following information as per
advice of Consultant (TEC-3):
1. Detailed drawing of cutter.

As per NC decision, D/L. was sent to the applicant on
13.11.2020.

The applicant's reply via email dt. 18.11.2020 was sent to
Consultant (TEC-3) on 20.11.2020. The case was last
considered in M. No. 11/81 dated 24.11.2020 (Held on
01.12.2020) and decided to wait for the comments. A
reminder was issued to Consultant (TEC-3) on
11.01.2021.

Note:

1. Grade of steel to match in
export & import.

2. The rest of decision as
decided in M. No. 03/81 dated
15.05.2019 shall remain
unchanged.

take
action

RA  concerned may
suitable consequential
accordingly.

R26

ARMOR PLAST
LIMITED

0710114083
dated
01.11.2018

01/81/050/
00693/AM
19/

07/24/040/
00194/AM
19/

The case was rejected in M. No. 08/81-ALC2/2019 dated
24.07.2019 due to non-submission of reply of deficiency
letter dated 28.03.2019 raised by MSME.

The applicant furnished reply vide letter dated
24.08.2019 and requested for ratification of norms. The
case was referred to Consultant (TEC-3) on 13.12.2019
for examination. In M. No. 19/81 dt. 26.12.2019, the
Committee heard the applicant’s representative during
personal hearing. The case was considered in M. No.
22/81 dt. 19.02.2020 and decided to remind the applicant
to furnish the requisite information for examination of
the case. As per NC decision, final reminder was sent to
applicant on 01.04.2020. The applicant’s reply was
forwarded to Consultant (TEC-3) on 16.07.2020.
Consultant (TEC-3) was reminded vide email dated
22.09.2020.

The case was considered in M. No. 8/81 dated
29.09.2020 and Consultant (TEC-3) informed via email
dated 05.10.2020 that the applicant had exported goods
made out of free of cost supplies provided by the foreign
buyer as per Para 4.19 of HBP and therefore could not
have used any other material. Therefore, the Committee
decided to seek from the applicant to furnish the
following information as per advice of Consultant (TEC-
3):1. Detailed drawing of cutter.

As per NC decision, D/L. was sent to the applicant on
13.11.2020.

The applicant's reply via email dt. 18.11.2020 was sent to
Consultant (TEC-3) on 20.11.2020. The case was last
considered in M. No. 11/81 dated 24.11.2020 (Held on

The Committee considered the
case as per agenda and decided
to ratify the ad-hoc norms on
the recommendation of]
Consultant (TEC-3) as under:

Approved
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01.12.2020) and decided to wait for the comments. A

reminder was issued to Consultant (TEC-3) on
11.01.2021.
ITCHS Export Item Quantity ITCHS Import Item Recommended
Code Code Quantity
Articles Made of Stainless 17-7PH 1.02Kgs/Kg
7304220 | Steel - Encor Cutter 98742.86 . content in the
. . 73069090 | Stainless Steel
0 Net Content of Import item in | Foot Tubing export product.
Export Product 98742.86 Feet
Note:
1. The words “-Encor Cutter” may be added in the description of the export item as per drawing given

2.

by the applicant via email dated 18.11.2020.
Grade of steel to match in export & import.

RA concerned may take suitable consequential action accordingly.

Shivam Iron And
Steel Company
Limited

0210208162
dated 23.01.2018

01/81/050/
00175/AM

19

02/24/040/
00169/AM

18

The applicant applied for import of raw material
“Manganese Ore Mn-30%-60% and Coke” for
manufacturing and export of1) Ferro Silico
Manganese & 2) Ferro Manganese (Fe Mn).

The case was ratified in NC-2 Meeting No. 5/81 dated
10.10.2018 as per SION at C522 for EP No. 01 and
SION at C477 for EP No. 02 as per comments given by
MoS vide U. O. No. 2(10)/2016-TD dated 09.10.2018.
The applicant had requested for reviewing of already
approved ad-hoc norms. They had stated that for
manufacturing of 1 MT of above said export items the
imported raw materials required @2.25 i.e. with 125%
wastage, which occurs during manufacturing of the
subject export item.

The representation along with complete set of
application was referred to Consultant (SKB) vide email
dated 28.09.2020 for examination and comments. The
case was considered in M. No. 8/81 dated 29.09.2020,
the Committee decided to seek from the applicant
following information as per comments given by
Consultant (SKB):

1. How much quantity of Ferro Manganese slag is used
in total charge mix (Manganese ore and Ferro manganese
slag)?

2. What is the percentage of MnO in Ferro Manganese
slag?

3. How much slag will be produced by production of]
1000 MT Ferro Manganese to be exported under AA?

As per NC decision, D/L was sent to the applicant on
18.11.2020.

The case was last considered in M. No. 11/81 dated
24.11.2020 (Held on 01.12.2020) and decided to remind
the applicant for furnishing the requisite information.

The applicant's reply dt. 16.12.2020 was sent to
Consultant (SKB) on 16.12.2020. A reminder was issued
to Consultant (SKB) on 12.01.2021.

The Committee considered the
case as per agenda and observed
that recommendations offered
by the Consultant (SKB) for
wastage is not in line with the
existing SION and seem to be
on much higher side. Therefore,
Committee decided to ask the
Consultant (SKB) to re-
examine the case.

Deferred
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Shivam Iron And
Steel Company
Limited

0210208634
dated 10.08.2018

01/85/050/
00580/AM
19

02/24/040/
00073/AM
19

The applicant applied for import of raw material
“Manganese Ore Mn- 30%-60% and Coke” for
manufacturing and export of1) Ferro Silico
Manganese & 2) Ferro Manganese (Fe Mn).

The case was ratified in NC-2 Meeting No. 10/81dated
16.01.2019 as per SION at C522 for EP No. 01 and
SION at C477 for EP No. 02 on recommendation of
representative of MoS.

The applicant had requested for review of already
approved ad-hoc norms. They had stated that for
manufacturing of 1 MT of above said export items the
imported raw materials required @2.25 i.e. with 125%
wastage, which occurs during manufacturing of the
subject export item.

The representation along with complete set of
application was referred to Consultant (SKB) vide email
dated 28.09.2020 for examination and comments. The
case was considered in M. No. 8/81 dated 29.09.2020,
the Committee decided to seek from the applicant to
furnish the following information as per comments given
by Consultant (SKB):

1. How much quantity of Ferro Manganese slag is used
in total charge mix (Manganese ore and Ferro manganese
slag)?

2. What is the percentage of MnO in Ferro Manganese
slag?

3. How much slag will be produced by production of]
1000 MT Ferro Manganese to be exported under AA?

As per NC decision, D/L was sent to the applicant on
18.11.2020.

The case was last considered in M. No. 11/81-
ALC2/2020 dated 24.11.2020 (Held on 01.12.2020) and
decided to remind the applicant for furnishing the
requisite information.

The applicant's reply dt. 16.12.2020 was sent to
Consultant (SKB) on 16.12.2020. A reminder was issued
to Consultant (SKB) on 12.01.2021.

The Committee considered the
case as per agenda and observed
that recommendations offered
by the Consultant (SKB) for
wastage is not in line with the
existing SION and seem to be
on much higher side. Therefore,
Committee decided to ask the
Consultant (SKB) to re-
examine the case.

Deferred

R29

APAR
INDUSTRIES
LIMITED

3410044075
Dated
24.04.2018

01/81/050/
00839/AM
19/

34/24/040/
00017/AM
19/

The case was approved in M. No. 07/81 dated
08.09.2020, as per written comments given by
Consultant (TEC-3) vide email dated 04.09.2020.

The applicant vide letter dated 21.10.2020 had requested
to keep the description exactly as per AA i.e. Aluminium
Plates /sheets/Coils/slabs and not "Aluminium Ingots"
for best utilization of AA. The representation was
referred to Consultant (TEC-3) on 19.11.2020.The case
was last considered in M. No. 11/81-ALC2/2020 dated
24.11.2020 (Held on 01.12.2020) and decided to wait for
the comments.

Reminder issued to Consultant (TEC-3) on 12.01.2021.

The Committee considered the
case as per the agenda and
noted the comments  of]
Consultant (TEC-3) received
via email dated 08.02.2021
wherein he has given the
reference of earlier decision of]
similar cases of the same firm
as decided in M. No. 04/81
dated 17.06.2020 held on
09.07.2020.

Therefore, the Committee
decided to maintain status quo
and reject the applicant’s
request of revision of ad-hoc
norms on the advice of]
Consultant (TEC-3).

Rejected

R30

RAJGURU
ENTERPRISES
PVT. LIMITED

0310821453
dated 05.06.2018

01/81/050/
00326/AM
19/

03/95/040/
00137/AM

The case was approved in M. No. 05/81dated
12.06.2019, the Committee observed that the norms in
this case had been fixed with 10% wastage in NC-2
Meeting No. 7/81 dated 29.11.2018. After hearing the
party, seeing the samples of import & export products
and after discussion, the Committee decided to revise the

The Committee considered the
case as per agenda and
Consultant (TEC-3) via email
dated 08.02.2021 had requested
for the hardcopy of the original

application.  Therefore, the

Deferred
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19/

quantities of import products as 1.12 Kg/Kg content of
steel sheets of relevant grade and thickness in export
product after 1/3rd recovery’ on the recommendation of
Consultant (TEC-3) & representative of DPIIT.

The applicant via email dated 11.11.2020 had requested
to allow 30% wastage. The representation was referred to
Consultant (TEC-3) on 19.11.2020.The case was last
considered in M. No. 11/81 dated 24.11.2020 (Held on
01.12.2020) and decided to wait for the comments.

Reminder issued to consultant (TEC-3) on 12.01.2021.

Committee decided to ask from
the applicant to  submit
following information:

1. Hard copy of complete set
of application along with
copies of further
correspondence, if any.

2. Sheet layout diagram of the
material  indicating the
wastage during blanking
for all products, to be
exported under AA.

The case was approved in M. No. 5/81 dated 12.06.2019,

The Committee considered the
case as per agenda and
Consultant (TEC-3) via email
dated 08.02.2021 had requested
for the hardcopy of the original

01/81/050/ |°0 the ref:ommendation of Consultant (TEC-3) and gﬁﬂ;ﬁ?@g' decg:zlrif)oz’k fr(t)}rlz
RAJGURU 00872/AM representative of MSME. the applicant fo  submit
ENTERPRISES 1o/ The applicant via email dated 11.11.2020 requested for following information:
PVT. LIMITED Norms to be Ratified from 10% wastage to 30% wastage. )
R31 . 1. Hard copy of complete set| Deferred
03/95/040/ The representation was referred to Co.nsultan.t (TEC-3) of application along with
0310813798 00202/AM |°1 19.11.2020.The case was last considered in M. No. copies of further
dated 07.06.2017 18/ 11/81-ALC2/2020  dated 24.11.2020 (Held on correspondence, if any
01.12.2020) and decided to wait for the comments. 2 Sheet lavout di ’ : fth
Reminder issued to consultant (TEC-3) on 12.01.2021. |~ Jayout ciagram of the
material  indicating  the
wastage during blanking
for all products, to be
exported under AA.
The case was approved in M. No. 03/81-ALC2/2018
dated 14.08.2018, NC decided to ratify the norms for the
above AA allowing the wastage of 5% with the condition
that RA should call for weight of Phenolic Moulding
Compound in the export product and take necessary
consequential action accordingly.
The case was rejected in M. No. 06/81 scheduled for
11.08.2020 and held on 25.08.2020 due to non-
submission of composition fee. However, the applicant|The Committee considered the
vide letter dated 06.11.2020 requested for review of ad-|case as per agenda and
INJECTOPLAS 01/81/050/ |hoc norms stating that it is taking AA for manufacturing Consultant (TEC.-l) via email
T PVT. LTD 00363/AM |[resultant product "Brush Box Made Out of Phenolic|dated 20.05.2021 informed that
’ 18/ Moulding Compound" under 4.7 HBP and being granted |the copy of application was not
R32 0610038682 11.88 Grams raw material Phenolic Moulding|received to examine the case.| Deferred
Dated 06/24/040/ |Compound for manufacturing to one piece "Brush Box|Therefore, the Committee
29.08.2017 00020/AM [Made Out of Phenolic Moulding Compound" on each|decided to send the same to
o 18/ and every Advance Authorization. Hence, the applicant|Consultant (TEC-1) for

requested to allow 11.88 Grams per piece.

The representation was referred to DPIIT on 18.11.2020.
The case was last considered in M. No. 11/81-
ALC2/2020 dated 24.11.2020 (Held on 01.12.2020) and
decided to wait for the comments. Reminder issued to
DPIIT on 12.01.2021. DPIIT via Email dt. 05.02.2021
had requested that the application may be referred to D/o
C&PC. Hence, the case was referred to Consultant
(TEC-1) on 07.04.2021.

examination & comments.
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The case was rejected in M. No. 8/81- ALC2/2020 dated
29.09.2020 due to non-submission of reply of deficiency|The Committee considered the
01/81/050/ letter dated 15.04.2020 followed by reminders dated|case as per agenda and decided
00223/AM 17.05.2020 & 18.09.2020. . to ratify t.he ad-hoc norms on
20/ The applicant vide letter dated 02.11.2020 furnished the|repeat basis as approved for AA
reply with a request to fix the ad-hoc norms on repeat|No. 5210042877  dated Approved
52/24/040/ basis. The representation was referred to Consultant|20.12.2018in M. No. 04/81-
00027/AM (TEC—3) on 18.1 1.2020 & 19.11.2020. The case was last|dated  17.06.2020 as  per
20/ considered in M. No. 11/81-ALC2/2020 dated|comments of  Consultant
24.11.2020 (Held on 01.12.2020) and decided to wait for|(TEC-3) received via email
the comments. Reminder issued to Consultant (TEC-3)|dated 08.02.2021 as under:
on 12.01.2021.
Export Items:
SIL No. ITCHS Code Export Item Quantity
l. 85414011 Solar PV Module 300WP-400WP 181818 Number
(Weight 22.5 Kg/Module)
Import Items:
SL ITCHS Import Item Recommended Quantity
WAAREE No. Code
ENERGIES 1 85414011 Solar Cell, Efficiency: 18.00% And Above, 4.42WP Net + 1% wastage
LTD. And Above.
R33 2 | 70071900 Solar Glass For Solar PV Module As per GN-4
5210043159 Aluminium Frame For Solar PV Module 1960 X As per GN-4
3 76041031
dated 26.08.2019 990MM
4 39013000 EVA Sheet For Solar PV Module 0.45 X 985MM. Net + 0.5% wastage
5 | 39206290 Backsheet For Solar PV Module - 90MM Net +0.5% wastage
. As applied (Combined Value of
6 74081990 Solar Ribbon For SglgrSIl\)A\l(/lModule -0.9MM X item No. 6, 7 and 9 restricted upto
’ 2% of FoB value)
As applied (Combined Value of
7 74081990 Solar Bus Bar For 32118;{1\\/1] Module - SMM X item No. 6, 7 and 9 restricted upto
’ 2% of FoB value)
8 85369030 PV Junction Box For Solar PV Module As per GN-4
As applied (Combined Value of
9 35061000 RTYV For Solar PV Module (Silicone Sealant) item No. 6, 7 and 9 restricted upto
2% of FoB value)
Note:

1. The following words “Weight 22.5 Kg/Module” may be added in the description of the export product.

2. Export item will contain 72 imported cells per module.

3. Specification and wattage of imported cells will be same as used in export items. The RA will obtain
specification/wattage of the cells to be imported and would endorse the same on the authorization both
for export and import products.

RA concerned may take suitable consequential action accordingly.

The case was approved in M. No. 23/81-ALC2/2019
dated 04.03.2020, on the recommendation of Consultant|The Committee considered the
01/81/050/ (TEC-3). The applicant via email dated 20.04.2020|case as per agenda and
HINDALCO 00429/AM requested to amend the export product to read|Consultant (TEC-3) via email
INDUSTRIES 20/ as Continuous Cast Copper Rod/Copper Wire Rod|dated 08.02.2021 had requested

R34 LIMITED 02/24/040/ /Cathode. to send physical file of the case| Deferred

0210209751 00180/AM The representation was referred to Consultant (TEC-3)|for examination & comments.
dated 11.02.2020 20/ on 19.11.2020. The case was last considered in M. No.|Therefore, the Committee

11/81-ALC2/2020  dated 24.11.2020 (Held on
01.12.2020) and decided to wait for the comments.
Reminder issued to Consultant (TEC-3) on 12.01.2021.

decided to send the same to
Consultant (TEC-3).
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R35

TRAFOMEC
INDIA
MAGNETICS
PRIVATE
LIMITED

0710083779
dated 08.11.2011

01/81/050
/00325/A
M12/

07/24/040
/00258/A
M12/

(E-25381)

The case was rejected in M. No. 9/81-ALC2/2013 dated
16.07.2013 due to non-submission of reply to deficiency
letter dated 01.02.2013. The applicant's reply dated
30.06.2015 along with their earlier reply dated 17.09.2012
were forwarded to DHI on 19.02.2016. The case was
considered in offline Agenda in M. No. 23/81 & 25/81 dated
23.02.2016 & 07.03.2017 respectively. The case was again
rejected in M. No. 08/81 dated 11.07.2017 due to non-
submission of reply to deficiency letter dated 19.04.2017.
The applicants vide letter dated 01.05.2019 furnished reply
and requested to ratify the ad-hoc norms. As per the decision
of M. No. 24/81dated 18.03.2020, the complete set of
application forward to DHI via email dated 06.08.2020. The
case was considered in M. No. 06/81 dt. 25.08.2020 and
decided to remind DHI for expediting the comments. DHI’s
D/L received via email on 21.09.2020 and sent to the
applicant on 07.10.2020. The case was considered in M. No.
09/81 dated 20.10.2020 (Held on 27.10.2020) and decided to
remind the applicant for furnishing the requisite information.
The applicant's reply vide letter dt. 10.11.2020 was sent to
DHI via email on 26.11.2020.
The case was last considered in M. No. 12/81 dated
15.12.2020 and held on 22.12.2020 and DHI via email dated
01.12.2020 informed that the applicant had not submitted
point-wise reply. Therefore, the Committee decided to seek
again from the applicant to furnish following information
wise-point:

1. Complete specification with catalogue of each export

product with quantity of export in number.
2. Sl. No. 2,4,5 & 11 of the Standard Deficiency Format.
3. Manufacturing process of export item giving specific
use of each import item.

As per NC decision, D/ was sent to the applicant on
27.01.2021. Reply of DL received via email dated
25.02.2021.

The Committee considered
the case as per agenda and
decided to forward the
applicant’s reply to DHI
for examination of the
case.

Deferred

R36

BHARAT
HEAVY
ELECTRICALS
LIMITED

1110028319
dated 12.01.2018

01/81/050
/00096/A
M19/

11/24/040
/00006/A
M18/

(E-22943)

The case was ratified in M. No. 05/81-ALC2/2018 dated
10.10.2018 as per written comments of DHI vide U. O. No.
DES-2/BHEL/GTr/2018-TW-HEI. The applicant vide their
email dated 26.11.2018 requested for revision of ratified
norms. The case was considered in M. No. 12/81 dated
18.09.2019, 15/81 dated 30.10.2019 and 18/81 dated
11.12.2019 and decided to send the applicant’s
representation/application to DHI immediately. As per the
decision of M. No. 24/81dated 18.03.2020, the complete set
of application forward to DHI via email dated 07.08.2020.
The case was considered in M. No. 06/81 dt. 25.08.2020 and
decided to remind DHI for expediting the comments. The
representation was again forwarded to DHI on
26.10.2020.The case was considered in M. No. 09/81 dated
20.10.2020 (Held on 27.10.2020) and decided to wait for the
comments. A reminder was issued to DHI on 25.11.2020.
Also, a scan copy of application was sent to DHI on
22.12.2020 to examine the case.

The case was last considered in M. No. 12/81 dated
15.12.2020 and held on 22.12.2020, the comments given by
DHI vide email dated 01.12.2020 wherein it is stated that the
applicant had requested vide letter dated 24.11.2018 to check
the item No. 2 of SION C-158 for typographical error.
Further, DHI had requested to send the file where the SION

was fixed to examine the applicant’s request. However, it was

The Committee considered
the case as per the agenda
and decided to remind
DHI for expediting the
comments.

Deferred
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noted that the SIONs were fixed for items since long year
back and at present it is not possible to search out the file of]
these SIONs. Therefore, the Committee decided to request
DHI to examine the matter and furnished their comments.

As per decision, the case was again referred to DHI on
27.01.2021. However, no comments have been received.

R37

Armor Plast
Limited

0710113842
dated 12.09.2018

01/81/050
/00655/A
M19/

07/24/040
/00156/A
M19/

(E-24508)

The case was ratified in M. No. 05/81 dated 12.06.2019 on
repeat basis as approved for AA No0.0710111799 dated
21.06.2017 in M. No. 3/81-ALC2/2019 dated 15.05.2019 as
recommended by Consultant (TEC-3).

The applicant vide letter dated 15.07.2019 had requested for
revision of ratified norms. This case was considered in M.
No. 12/81 dt. 18.09.2019 and decided to ask the applicant to
furnish copies of shipping bills. As per NC decision, D/L was
issued on 14.10.2019 along with reminder on 03.12.2019. As
per NC decision of M. No. 21/81 dated 22.01.2020, the
applicant's reply was referred to Consultant (TEC-3) on
31.01.2020. The case was considered in M. No. 24/81 dt.
18.03.2020 and Consultant (TEC-3) informed that the
applicant had submitted copy of many shipping bills and in
some of shipping bills word “Cannula” is mentioned and in
few bills word “Cutter” is mentioned. Therefore, the
Committee decided to ask the applicant to explain why they
were making export of ‘Cutter’ under the authorization and
why such exports should not be disallowed. As per decision
of M. No. 24/81 dated 18.03.2020, D/L as raised by
Consultant (TEC-3) was sent to the applicant on 18.05.2020
followed by reminder on 10.08.2020.

The applicant’s reply dt. 11.08.2020 was sent to Consultant
(TEC-3) on 13.08.2020. The case was considered in M. No.
06/81 dt. 25.08.2020 and Consultant (TEC-3) informed that
the applicant in its reply dated 11.08.2020 had given only
photograph of the cutter instead of drawing of cutter.
Therefore, the Committee decided to seek from the applicant
to furnish following information as per advice of Consultant
(TEC-3):

1. Detailed drawing of cutter.

As per NC decision, D/L was sent to the applicant on
07/08.10.2020. The case was considered in M. No. 09/81
dated 20.10.2020 (Held on 27.10.2020) and decided to
remind the applicant for furnishing the requisite information.
The applicant's reply via email dt. 13.10.2020 was sent to
Consultant (TEC-3) on 13.10.2020 with a reminder on
25.11.2020 to expedite the comments.

The case was last considered in M. No. 12/81 dated
15.12.2020 held on 22.12.2020, the Committee noted, in
Meeting No. 24/81 dated 18.03.2020, that the applicant had
submitted copies of many shipping bills and in some of]
shipping bills word “Cannula” is mentioned and in few bills
word “Cutter” is mentioned. The Committee observed that:

(1) Consultant (TEC-3) has not given any
recommendations for “Cannula”.

(i1) In some shipping bills, the word ‘Cutter’ is mentioned
whereas Consultant (TEC-3) has recommended ‘Encor
Cutter’.

Therefore, the Committee decided
recommendations from Consultant (TEC-3).
As per decision, the case was again referred to Consultant

to seek exact

(TEC-3) on 28.01.2021.

The Committee considered
the case as per agenda. On
the basis of comments of]
Consultant (TEC-3)
received via email dated
19.05.2021, the Committee
decided to modify its
earlier decision by
replacing the export item
description with “Articles
made of Stainless Steel-
Cannula & Encor
Cutter” in place of earlier
description “Articles
made of Stainless-Steel
Tubes” for fulfillment of
export obligation as per
drawing given by the
applicant via email dated
13.10.2020.

Note:

1. Grade of steel to match
in export & import.

2. The rest of decision as
decided in M. No. 05/81
dated 12.06.2019 shall
remain unchanged.

RA concerned may take
suitable consequential
action accordingly.

Approved
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The case was approved in M. No. 05/81-ALC2/2019 dated
12.06.2019 on repeat basis as approved for AA No.
0710111799 dated 21.06.2017 in M. No. 3/81-ALC2/2019
dated 15.05.2019 on the recommendation of Consultant
(TEC-3). The applicant vide letter dated 15.07.2019 stated
that they had already completed the export obligation against
the AA and there is no provision to amend the export
shipping bills from the customs. Therefore, they had
requested to remove the word "Tubes" from the export item.
The case was considered in M. No. 12/81 dt. 18.09.2019 and
decided to ask the applicant to furnish copies of shipping
bills. As per NC decision, D/L was sent on 14.10.2019 along
with reminder on 03.12.2019. As per NC decision of M. No.
21/81 dated 22.01.2020, the applicant's reply was referred to
Consultant (TEC-3) on 31.01.2020. The case was considered
in M. No. 24/81 dt. 18.03.2020 and Consultant (TEC-3)
informed that the applicant had submitted copy of many
shipping bills and in some of shipping bills word “Cannula”
is mentioned and in few bills word “Cutter” is mentioned.
Therefore, the Committee decided to ask the applicant to
explain why they were making export of ‘Cutter’ under the
authorization and why such exports should not be disallowed.
As per decision of M. No. 24/81 dated 18.03.2020, D/L as

The Committee considered
the case as per agenda. On
the basis of comments of
Consultant (TEC-3)
received via email dated
19.05.2021, the Committee
decided to modify its
earlier decision by
replacing the export item
description with “Articles
made of Stainless Steel-

01/21/050 raised by Consultant (TEC-3) was sent to the applicant on|Cannula & Encor
100448/A 18.05.2020 followed by reminder on 10.08.2020. The|Cutter” in place of earlier
M19/ applicant’s reply dt. 11.08.2020 was sent to Consultant (TEC-|description “Articles
Armor Plast Ltd 3) on 13.08.2020. The case was considered in M. No. 06/81|made of Stainless-Steel
R38 07/24/040 dt. 25.08.2020 and Consultant (TEC-3) informed that the|Tubes” for fulfillment of
0710113649 100110/A applicant in its reply dated 11.08.2020 had given only|export obligation as per| Approved
Dated M19/ photograph of the cutter instead of drawing of cutter.|drawing given by the
27.07.2018 Therefore, the Committee decided to seek from the applicant|applicant via email dated
(E-24509) to furnis.h following information as per advice of Consultant|/3.70.2020.
(TEC-3):
1. Detailed drawing of cutter. Note:
1. Grade of steel to match
As per NC decision, D/L was sent to the applicant on|in export & import.
07/08.10.2020. The case was considered in M. No. 09/81|2. The rest of decision as
dated 20.10.2020 (Held on 27.10.2020) and decided to|decided in M. No. 05/81
remind the applicant for furnishing the requisite information.|dated 12.06.2019 shall
The applicant's reply via email dt. 13.10.2020 was sent to|remain unchanged.
Consultant (TEC-3) on 13.10.2020 with a reminder on
25.11.2020 to expedite the comments. RA concerned may take
The case was last considered in M. No. 12/81 dated|suitable consequential
15.12.2020 held on 22.12.2020, the Committee noted, in|action accordingly.
Meeting No. 24/81 dated 18.03.2020, that the applicant had
submitted copies of many shipping bills and in some of]
shipping bills word “Cannula” is mentioned and in few bills
word “Cutter” is mentioned. The Committee observed that:
(i) Consultant (TEC-3) has not given any
recommendations for “Cannula”.
(i1) In some shipping bills, the word ‘Cutter’ is mentioned
whereas Consultant (TEC-3) has recommended ‘Encor
Cutter’.
Therefore, the Committee decided to seek exact
recommendations from Consultant (TEC-3).
As per decision, the case was again referred to Consultant
(TEC-3) on 28.01.2021.
R39 Armor Plast Ltd |01/81/050 | The case was ratified in M. No. 04/81 dated 29.05.2019 as|The Committee considered
/00884/A [recommended by Consultant (TEC-3). the case as per agenda. On| Approved
0710112339 M19/ |The applicant vide letter dated 15.06.2019 stated that they|the basis of comments of]
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dated 01.11.2017

had already completed the export obligation against the AA

Consultant (TEC-3)

07/24/040 |and there is no provision to amend the export shipping bills|received via email dated
/00217/A |from the customs. Therefore, they had requested to remove|19.05.2021, the Committee
M18/ |the word "Tubes" from the export item. This case was|decided to modify its
considered in M. No. 12/81 dt. 18.09.2019 and decided to ask|earlier decision by
(E-24510) |the applicant to furnish copies of shipping bills. As per NC|replacing the export item
decision, D/L was sent on 14.10.2019 along with reminder on|description with “Articles
03.12.2019. The case was considered in M. No. 21/81 datedimade of Stainless Steel-
22.01.2020, the applicant's reply was referred to Consultant|{Cannula & Encor
(TEC-3) on 31.01.2020. The case was considered in M. No.|Cutter” in place of earlier
24/81 dt. 18.03.2020 and Consultant (TEC-3) informed that|description “Articles
the applicant had submitted copy of many shipping bills andmade of Stainless-Steel
in some of shipping bills word “Cannula” is mentioned and in|Tubes” for fulfillment of]
few bills word “Cutter” is mentioned. Therefore, the|export obligation as per
Committee decided to ask the applicant to explain why he is|drawing given by the
making export of ‘Cutter’ under the authorization and why|applicant via email dated
such exports should not be disallowed. As per decision of M.|/3.10.2020.
No. 24/81 dated 18.03.2020, D/L as raised by Consultant
(TEC-3) was sent to the applicant on 18.05.2020 followed by|Note:
reminder on 10.08.2020. The applicant’s reply dt. 11.08.2020(1. Grade of steel to match
was sent to Consultant (TEC-3) on 13.08.2020. The case was|in export & import.
considered in M. No. 06/81 dt. 25.08.2020 and Consultant|2. The rest of decision as
(TEC-3) informed that the applicant in its reply dated|decided in M. No. 05/81
11.08.2020 had given only photograph of the cutter instead of|dated 12.06.2019 shall
drawing of cutter. Therefore, the Committee decided to seek|remain unchanged.
from the applicant to furnish following information as per
advice of Consultant (TEC-3): RA concerned may take
1. Detailed drawing of cutter. suitable consequential
action accordingly.
As per NC decision, D/L was sent to the applicant on
07/08.10.2020. The case was considered in M. No. 09/81
dated 20.10.2020 (Held on 27.10.2020) and decided to
remind the applicant for furnishing the requisite information.
The applicant's reply via email dt. 13.10.2020 was sent to
Consultant (TEC-3) on 13.10.2020 with a reminder on
25.11.2020 to expedite the comments.
The case was last considered in M. No. 12/81 dated
15.12.2020 held on 22.12.2020, the Committee noted, in M.
No. 24/81 dated 18.03.2020, that the applicant had submitted
copies of many shipping bills and in some of shipping bills
word “Cannula” is mentioned and in few bills word
“Cutter” is mentioned. The Committee observed that:
(i) Consultant (TEC-3) has not given any
recommendations for “Cannula”.
(i1)) In some shipping bills, the word ‘Cutter’ is mentioned
whereas Consultant (TEC-3) has recommended ‘Encor
Cutter’.
Therefore, the Committee decided to seek exact
recommendations from Consultant (TEC-3).
As per decision, the case was again referred to Consultant
(TEC-3) on 28.01.2021.
01/81/050 | The case was approved in M. No. 06/81 dated 26.06.2019 as|The Committee
FCI OEN /00154/A |per written comments given by MeitY vide F. No.:[considered the case as
CONNECTORS M16/ 17(4.1)/2015.-IPHW dated 25.06.2019. The -case was|per the ag.enda and the
R40 LIMITED considered in M. No. 19/81 dt. 26.12.2019, the Committee|representative of MeitY
10/24/040 |considered the report of study group and decided to refer the|informed in meeting that Deferred
1010059108 /00140/A |matter to MeitY for calculating the entitlement. The case was|the case is under
M15/ |considered in M. No. 24/81 dt. 18.03.2020 and Consultant|examination. Therefore,

dated 13.04.2015

(E-24738)

(TEC-3) informed that the quantities of import items

mentioned by MeitY in its recommendation vide F. No.

the Committee decided

to wait for the
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17(41)/2015-IPHW dated 25.06.2019 are not matching with
the quantities as mentioned in the AA. Therefore, the
Committee decided to refer the case back to MeitY for
comments. As per decision of M. No. 24/81 dt. 18.03.2020,
the case was referred to MeitY on 10.08.2020. The case
considered in M. No. 06/81 dt. 25.08.2020 and the
Committee noted that MeitY via email dated 25.08.2020
informed that the case is under examination. The case was
considered in M. No. 09/81 dated 20.10.2020 (Held on
27.10.2020) and decided to remind MeitY for expediting the
comments.

The case was last considered in M. No. 12/81 dated
15.12.2020 and held on 22.12.2020, the Committee noted
that MeitY vide D.O. No. W-21/1/2019-IPHW-MeitY
dated 05.03.2020 requested DGFT to calculate the
entitlement and ratify the AA on the basis of study group
report. MeitY vide email dated 6.9.2020 recommended to
ratify norms for GPC @ 2% for all AAs except those which
were considered for preparing study group report.

The Committee further noted that this license was not
considered while preparing study group report.

Since, there are a lot of communications of MeitY on this
license, the Committee decided to refer the matter back to
MeitY with the request to provide its fresh and consolidated
recommendations for fixation of ad-hoc norms.

As per decision, all the communications regarding Advance
Authorization again referred to MeitY on 07.04.2021.
However, no comments have been received yet.

comments.

R41

FCI OEN
CONNECTORS
LIMITED

1010058810
dated 26.09.2014

01/81/050
/00421/A
M15/

10/24/040
/00058/A
M15/

(E-24739)

The case was approved in M. No. 06/81 dated 26.06.2019 as
per written comments given by MeitY vide F. No.:
17(40)/2015-IPHW dated 25.06.2019. In M. No. 19/81 dt.
26.12.2019, the Committee was decided to refer the matter to
MeitY for calculating the entitlement. The case was
considered in meeting no. 24/81 dt. 18.03.2020, the
Consultant (TEC-3) informed that MeitY recommended
wastage for Copper Alloy but the import item “Copper
Alloy” is not mentioned in the AA. Hence, the Committee
decided to refer the case back to MeitY for comments on the
issue. As per decision of M. No. 24/81 dt. 18.03.2020, the
case was referred to MeitY on 10.08.2020. The case was
considered in M. No. 06/81 dt. 25.08.2020, the Committee
noted that MeitY via email dated 25.08.2020 informed that
the case is under examination. The case was considered in M.
No. 09/81 dated 20.10.2020 (Held on 27.10.2020) and
decided to remind MeitY for expediting the comments.

The case was last considered in M. No. 12/81 dated
15.12.2020 and held on 22.12.2020, the Committee noted
that MeitY vide letter dated 17(40)/2015-IPHW dated
25.6.2020 recommended norms form ‘Beryllium copper
Strip” which was not applied by the applicant in its
application for Advance Authorization. Further, AA No.
mentioned in MeitY’s above said letter dated 25.06.2019 is
1010059810, which is incorrect.

Hence, the Committee decided to refer the matter back to
MeitY to clarify the above issues and provide its fresh and
consolidated recommendations for fixation of ad-hoc norms.
MeitY via email dt. 29.01.2021 was requested to provide a
soft copy of Advance Authorization. Accordingly, the soft
copy of the Advance license was sent on 06.04.2021 for the
same. However, no comments have been received yet.

The Committee
considered the case as
per the agenda and the
representative of MeitY
informed in meeting that
the case is under
examination. Therefore,
the Committee decided
to wait for the
comments.

Deferred
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R42

Jindal Saw
Limited

0510408874
Dated 11.12.2018

01/81/050
/00701/A
M19/

05/23/040
/00391/A
M19/

(E-24803)

The case was ratified in M. No. 05/81-ALC2/2019 dated
12.06.2019 as per written comments given by Consultant
(TEC-3).
The applicant vide letter dated 14.01.2020 stated that the
quantity of welding consumables i.e. Welding Wire, Welding
Flux, X-Ray films and CO, wire are less permitted to them.
Therefore, they had requested to revise the ad-hoc norms. As
per decision of M. No. 21/8ldated 22.01.2020, the
representation was forwarded to Consultant (TEC-3) on
22.01.2020. The case was considered in M. No. 24/81 dt.
18.03.2020 and decided to remind Consultant (TEC-3) for
expediting the comments. A reminder was issued to
Consultant (TEC-3) on 25.05.2020 & 07.08.2020. The case
was considered in M. No. 06/81 dt. 25.08.2020 and decided
to seek from the applicant to furnish following information as
per comments given by Consultant (TEC-3):
1. Detailed calculations supported with documents for
requirement of welding consumables for connector
welding.

As per NC decision, D/L was sent to applicant on 08.10.2020.
The case was considered in M. No. 09/81 dated 20.10.2020
(Held on 27.10.2020) and decided to remind the applicant for
furnishing the requisite information. As per NC decision,
reminder was sent to the applicant on 26.11.2020. The
applicant's reply dt. 17.12.2020 was sent to Consultant (TEC-
3) on 21.12.2020.

The case was last considered in M. No. 12/81dated
15.12.2020 held on 22.12.2020 and decided to wait for the
comments. A reminder was issued to Consultant (TEC-3) on
28.01.2021.

The Committee considered
the case as per the agenda
and noted that Consultant
(TEC-3) has informed via

email dated 19.05.2021
that earlier,
“The  proposal was

recommended for import
of welding consumables as
per SION C593 for
manufacture of pipes from
plates. Export item has an
additional  activity  of]|
joining connectors with
\pipes which also require
welding consumables.
Accordingly, the ratified
norms may be revised.”

Therefore, on the basis of

comments of Consultant

(TEC-3), the Committee

decided to revise the ad-

hoc norms as under:

1. Quantity of import
items at S1. No. 2 to 5
may be allowed two
times of quantity
recommended earlier
or as applied,
whichever is lower.

Note: The rest of decision
as decided in M. No.
05/81 dated 12.06.2019
shall remain unchanged.

RA concerned may take
suitable consequential
action accordingly.

Approved

R43

JINDAL SAW
LIMITED

0510411870
Dated 18.09.2019

01/81/050
/00245/A
M20/

05/23/040
/00236/A
M20/

(E-24804)

The case was considered in M. No. 18/81-ALC2/2019 dated
11.12.2019 and decided to allow description of import items
& quantities per SION C-593 as per written comments dated
06.12.2019 given by Consultant (TEC-3).
The applicant vide letter dated 14.01.2020 stated that the
quantity of welding consumables i.e. Welding Wire, Welding
Flux, X-Ray films and CO, wire are less permitted to them.
Therefore, they had requested to revise the ad-hoc norms. As
per decision of M. No. 21/8ldated 22.01.2020, the
representation was forwarded to Consultant (TEC-3) on
22.01.2020. The case was considered in M. No. 24/81 dt.
18.03.2020 and decided to remind Consultant (TEC-3) for
expediting the comments. A reminder was issued to
consultant (TEC-3) on 25.05.2020. The case was considered
in M. No. 06/81 dt. 25.08.2020 and decided to seek from the
applicant to furnish following information as per comments
given by Consultant (TEC-3):
1. Detailed calculations supported with documents for
requirement of welding consumables for connector

The Committee considered
the case as per the agenda
and noted that Consultant
(TEC-3) has informed via
email dated 19.05.2021
that earlier,

“The proposal was
recommended for import
of welding consumables as
per SION C593  for
manufacture of pipes from
\plates. Export item has an
additional  activity  of|
joining connectors with
pipes which also require
welding consumables.
Accordingly, the ratified

norms may be revised.”

Approved
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welding.

As per NC decision, D/ was sent to the applicant on
08.10.2020.

The case was considered in M. No. 09/81 dated 20.10.2020
(Held on 27.10.2020) and decided to remind the applicant for
furnishing the requisite information. As per NC decision,
reminder was sent to the applicant on 26.11.2020. The
applicant's reply dt. 17.12.2020 was sent to Consultant (TEC-
3) on 21.12.2020.

The case was last considered in M. No. 12/81dated
15.12.2020 held on 22.12.2020 and decided to wait for the
comments. A reminder was issued to Consultant (TEC-3) on
28.01.2021.

Therefore, on the basis of]
comments of Consultant
(TEC-3), the Committee
decided to revise the ad-
hoc norms as under:

—_—

Quantity of import
items at SI. No. 2 to 5
of the license may be
allowed two times of]

quantity
recommended earlier
or as applied,

whichever is lower.

Note: The rest of decision
as decided in M. No.
18/81-ALC2/2019 dated
11.12.2019 shall remain
unchanged.

RA concerned may take
suitable consequential
action accordingly.

NATIONAL

Initially, the case was rejected in M. No. 2/81-ALC2/2017
dated 18.04.2017 due to non-submission of reply to MoS
deficiency letter dated 20.10.2016. The case was considered
in M. No. 9/81 dated 25.07.2017 and decided to ratify the
norms for the above AA as per written comments of MoS
vide UO No. 2(10)/2016-TD dated 05.07.2017. The
applicant’s representation dated 26.11.2018 against above NC
decision was again considered in M. No. 11/81-ALC2/2019
dated 04.09.2019. The case was considered in M. No. 24/81
dt. 18.03.2020 and the Committee noted that the applicant’s

STEEL AND %(/)215/? /SAO representation was not referred to MoS for examination as|The Committee considered
AGRO M17/ decided in M. No. 21/81 dated 22.01.2020. Scanned copies of|the case as per the agenda
R44 | INDUSTRIES complete set of applications along with all concerned/related|and decided to send final
. < . . . . Deferred
LTD. documents (reply to queries raised etc.) in chronological|reminder to the applicant
56/24/040 . . . . .
100027/A order had been sought from the applicant vide email dated|for furnishing the requisite
5610004971 M17/ 10.08.2020. The case was considered in M. No. 06/81 dt.|information.
Dated 08.08.2016 25.08.2020 and decided to remind the applicant for furnishing
the requisite information. A reminder was issued to the
applicant on 08.10.2020. The case was considered in M. No.
09/81 dated 20.10.2020 (Held on 27.10.2020) and decided to
wait for reply of the applicant. As per NC decision, reminders
were sent to the applicant on 26.11.2020. &28.01.2021.
The case was last considered in M. No. 12/81dated
15.12.2020 held on 22.12.2020 and decided to give last
opportunity to the applicant for furnishing the requisite
information.
01/81/050|The case was ratified in M. No. 04/81 dated 17.06.2020 as
/00868/A |per written comments given by DPIIT vide U. O. No.: P-
M19/ |47011/189/2019-TSW dated 30.06.2020. The applicant via|The Committee considered
AMC Cookware . .
R45 | (India) Pvt. Ltd email dated 08.09.2020 requested for re-fixation of Norms for|the case as per the agenda
’ © 107/24/040 |such items in which the shape of the output product is|and decided to remind| Deferred
/00176/A |oval/oblong made out of sheet. The applicant had provided DPIIT for expediting the
0710110362 ) - .
Dated 02.09.2016 M17/ |the dimensions and shape of the input and output products. Injcomments.
o these cases the NC had given 10% wastage considering made
(E-24809) |out of circles.

Page | 31




The representation was forwarded to DPIIT vide email dated
08.10.2020 for examination of the case. The case was
considered in M. No. 09/81 dated 20.10.2020 (Held on
27.10.2020) and DPIIT informed that the case is under
examination. The case was last considered in M. No. 12/81
dated 15.12.2020 held on 22.12.2020, the Committee noted
the comments given by DPIIT vide U. O. No.: P-
47011/189/2019-TSW  dated 28.10.2020 wherein it is
mentioned that, due to oversight, norms for certain import
items were fixed as 1.10Kgs/Kg content in the export item
which are applicable for manufacture from Stainless Steel
Circle. As in this case, import items are Stainless Steel
Sheets, wastage would be higher and, therefore, wastage
norms need to be revised. The applicant had indicated that the
shape of export items in many cases is “Oblong”. In view of]
above comments, the Committee decided to seek from the
applicant to furnish following information as per comments
given by DPIIT:

1. Sheet layout diagram indicating wastage during

blanking, export product-wise.

As per NC decision, D/L was sent to the applicant on
28.01.2021. Firm’s Reply sent to DPIIT on 07.04.2021.
However, no comments have been received yet.

R46

AMC Cookware
(India) Pvt. Ltd.

0710110836
Dated 23.12.2016

01/81/050
/01063/A
M19/

07/24/040
/00313/A
M17/

(E-24810)

The case was ratified in Meeting No. 4/81-ALC2/2020 dated
17.06.2020 as per written comments given by DPIIT vide U.
O. No.: P-47011/189/2019-TSW dated 30.06.2020. The
applicant via email dated 08.09.2020 requested for re-fixation
of Norms for only such items in which the shape of the output
product is oval/oblong made out of sheet. The applicant had
provided the dimensions and shape of the input and output
products. In these cases the NC had given 10% wastage
considering made out of circles. The representation was
forwarded to DPIIT vide email dated 08.10.2020 for
examination of the case. The case was last considered in M.
No. 09/81 dated 20.10.2020 (Held on 27.10.2020) and DPIIT
informed that the case is under examination.
The case was last considered in M. No. 12/81 dated
15.12.2020 held on 22.12.2020, the Committee noted the
comments given by DPIT vide U. O. No.. P-
47011/189/2019-TSW  dated 28.10.2020 wherein it is
mentioned that, due to oversight, norms for certain import
items were fixed as 1.10Kgs/Kg content in the export item
which are applicable for manufacture from Stainless Steel
Circle. As in this case, import items are Stainless Steel
Sheets, wastage would be higher and, therefore, wastage
norms need to be revised. The applicant had indicated that the
shape of export items in many cases is “Oblong”. In view of]
above comments, the Committee decided to seek from the
applicant to furnish following information as per comments
given by DPIIT:

1. Sheet layout diagram indicating wastage during

blanking, export product-wise.

As per NC decision, D/L was sent to the applicant on
28.01.2021. Firm’s Reply sent to DPIIT on 07.04.2021.
However, no comments have been received yet.

The Committee considered
the case as per the agenda
and decided to remind
DPIIT for expediting the
comments.

Deferred

R47

AMC Cookware
(India) Pvt. Ltd.

0710111264
Dated 09.03.2017

01/81/050
/01075/A
M19/

07/24/040

The case was ratified in Meeting No. 4/81-ALC2/2020 dated
17.06.2020 as per written comments given by DPIIT vide U.
O. No.: P-47011/189/2019-TSW dated 30.06.2020. The
applicant via email dated 08.09.2020 requested for re-fixation

of Norms for only such in which the shape of the output

The Committee considered
the case as per the agenda
and decided to remind
DPIIT for expediting the
comments.

Deferred
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/00383/A
M17/

(E-24811)

product is oval/oblong made out of sheet. The applicant had
provided the dimensions and shape of the input and output
products. In these cases the NC had given 10% wastage
considering made out of circles.
The representation was forwarded to DPIIT vide email dated
08.10.2020 for examination of the case. The case was last
considered in M. No. 09/81 dated 20.10.2020 (Held on
27.10.2020) and DPIT informed that the case is under
examination. The case was last considered in M. No. 12/81
dated 15.12.2020 held on 22.12.2020, the Committee noted
the comments given by DPIIT vide U. O. No.: P-
47011/189/2019-TSW  dated 28.10.2020 wherein it is
mentioned that, due to oversight, norms for certain import
items were fixed as 1.10Kgs/Kg content in the export item
which are applicable for manufacture from Stainless Steel
Circle. As in this case, import items are Stainless Steel
Sheets, wastage would be higher and, therefore, wastage
norms need to be revised. The applicant had indicated that the
shape of export items in many cases is “Oblong”. In view of]
above comments, the Committee decided to seek from the
applicant to furnish following information as per comments
given by DPIIT:

1. Sheet layout diagram indicating wastage during

blanking, export product-wise.

As per NC decision, D/ was sent to the applicant on
28.01.2021. Firm’s Reply sent to DPIIT on 07.04.2021.
However, no comments have been received yet.

R48

AMC Cookware
(India) Pvt. Ltd.

0710111502
Dated 28.04.2017

01/81/050
/00766/A
M19/

07/24/040
/00016/A
M18/

(E-24812)

The case was ratified in Meeting No. 4/81-ALC2/2020 dated
17.06.2020 as per written comments given by DPIIT vide U.
O. No.: P-47011/189/2019-TSW dated 30.06.2020. The
applicant via email dated 08.09.2020 requested for re-fixation
of norms for only such items in which the shape of the output
product is oval/oblong made out of sheet. The applicant had
provided the dimensions and shape of the input and output
products. In these cases the NC has given 10% wastage
considering made out of circles.
The representation was forwarded to DPIIT vide email dated
08.10.2020 for examination of the case. The case was last
considered in M. No. 09/81 dated 20.10.2020 (Held on
27.10.2020) and DPIIT informed that the case is under
examination.
The case was last considered in M. No. 12/81 dated
15.12.2020 held on 22.12.2020, the Committee noted the
comments given by DPIT vide U. O. No.. P-
47011/189/2019-TSW  dated 28.10.2020 wherein it is
mentioned that, due to oversight, norms for certain import
items were fixed as 1.10Kgs/Kg content in the export item
which are applicable for manufacture from Stainless Steel
Circle. As in this case, import items are Stainless Steel
Sheets, wastage would be higher and, therefore, wastage
norms need to be revised. The applicant had indicated that the
shape of export items in many cases is “Oblong”. In view of]
above comments, the Committee decided to seek from the
applicant to furnish following information as per comments
given by DPIIT:

1. Sheet layout diagram indicating wastage during

blanking, export product-wise.

As per NC decision, D/ was sent to the applicant on
28.01.2021. Firm’s Reply sent to DPIIT on 07.04.2021.

However, no comments have been received yet.

The Committee considered
the case as per the agenda
and decided to remind
DPIIT for expediting the
comments.

Deferred
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R49

Forming India
Private Limited

3110066975
Dated 08.02.2018

01/81/050
/00045/A
M19/

31/83/040
/00143/A
M18/

(E-24816)

The case was ratified in Meeting No. 02/81-ALC2/2018 dt.
29.05.2018, and quantity of import item i.e. ‘Hot dipped
Galvanized Coil’ to manufacture export product ‘Shape &
Section from Flat Rolled Product’ was allowed as 287640 Kg
ie. 1.02Kg/Kg content in the export item. However, the
applicant via email dated 08.10.2020 had requested for re-
fixation of norms. The applicant was requested to submit
proof of payment of composition fee. The case was referred
to Consultant (TEC-3) vide email dated 20.10.2020 for
comments. The applicant via email dated 22.10.2020 had
furnished a copy of composition fee of Rs.5000/- receipt
dated 14.10.2020. The case was considered in M. No. 09/81
dated 20.10.2020 (Held on 27.10.2020) and decided to wait
for the comments. A reminder was issued to consultant (TEC-
3) on 26.11.2020 to expedite the comments. Further, physical
file of the case was sent to Consultant (TEC-3) on
16.12.2020.

The case was last considered in M. No. 12/81dated
15.12.2020 held on 22.12.2020 and decided to wait for the
comments. A reminder was issued to Consultant (TEC-3) on
29.01.2021.

The Committee considered
the case as per agenda and
noted that Consultant
(TEC-3) has informed via
email dated 19.05.2021
that the applicant had
represented that under the
ITCHS code 72124900 for
the import item, width of]
imported item must be
greater than 600mm, so to
meet their requirement
when they import coil of
1100mm, additional
wastage occurs. Hence,
considering additional
wastage for slitting, the
ratified norms may be
revised. Therefore, the
Committee  decided to
revise the ad-hoc norms on
the recommendation of]
Consultant (TEC-3) as
under:

Approved

ITCHS
Code

ITCHS

Export Item Code

Quantity Import Item

Quantity

Recommended

72166100

67142.00
Meter

North South C

Channel 72124900

coil 1100mm

Hot dipped galvanized

wide

1.04 Kgs/Kg content in
the export product

Note:

2.
3.
4.

RA concerned may take suitable consequential action accordingly.

1. The description of the export item may be amended as “North South C Channel”.
The description of the import item may be amended as “Hot dipped galvanized coil 1100mm wide”.
Type/grade of imported item will be the same as used in the export product.
Export product will be pipes joined with connectors.

R50

Forming India
Private Limited

3110067014
Dated 27.03.2018

01/81/050
/00115/A
M19/

31/83/040
/00173/A
M18/

(E-24817)

The case was ratified in M. No. 3/81-ALC2/2018 dt.
14.08.2018 and quantity of import item i.e. ‘Hot dipped
Galvanised Coil’ to manufacture export product ‘Shape &
Section from Flat Rolled Product’ was allowed as 91313.46
Kg i.e. 1.02Kg/Kg content in the export item. However, the
applicant via email dated 08.10.2020 had requested for re-
fixation of norms. The applicant was requested to submit
proof of payment of composition fee. The case was referred
to Consultant (TEC-3) vide email dated 20.10.2020 for
comments. The applicant via email dated 22.10.2020 had
furnished a copy of composition fee of Rs.5000/- receipt
dated 14.10.2020. The case was considered in M. No. 09/81
dated 20.10.2020 (Held on 27.10.2020) and decided to wait
for the comments.

A reminder was issued to Consultant (TEC-3) on 26.11.2020
to expedite the comments. Further, physical file of the case
was sent to Consultant (TEC-3) on 16.12.2020. The case was
last considered in M. No. 12/81dated 15.12.2020 held on
22.12.2020 and decided to wait for the comments. A
reminder was issued to Consultant (TEC-3) on 29.01.2021.

The Committee considered
the case as per agenda and
noted that Consultant
(TEC-3) has informed via
email dated 19.05.2021
that the applicant had
represented that under the
ITCHS code 72124900 for
the import item, width of]
imported item must be
greater than 600mm, so to
meet their requirement
when they import coil of
1100mm, additional
wastage occurs. Hence,
considering additional
wastage for slitting, the
ratified norms may be
revised. Therefore, the
Committee  decided to
revise the ad-hoc norms on
the recommendation of]
Consultant (TEC-3) as
under:

Approved
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ITCHS . ITCHS Recommended
Code Export Item | Quantity Code Import Item Quantity
North South | 376000.00 Hot dipped galvanized coil | 1.04 Kgs/Kg content
72166100 C Channel Meter 72104900 1100mm wide in the export product
Note:

2.
3.
4.

RA concerned may take suitable consequential action accordingly.

1. The description of the export item may be amended as “North South C Channel”.
The description of the import item may be amended as “Hot dipped galvanized coil 1100mm wide”.
Type/grade of imported item will be the same as used in the export product.
Export product will be pipes joined with connectors.

R51

Forming India
Private Limited

3110066999
Dated 09.03.2018

01/81/050
/001
16/AM19/

The case was ratified in M. No. 03/81-ALC2/2018 dt.
14.08.2018 and quantity of import item i.e. ‘Hot dipped
Galvanised Coil’ to manufacture export product ‘Shape &
Section from Flat Rolled Product’ was allowed as 98799.24
Kg i.e. 1.02Kg/Kg content in the export item. However, the
applicant via email dated 08.10.2020 had requested for re-
fixation of norms. The applicant was requested to submit
proof of payment of composition fee. The case was referred
to Consultant (TEC-3) vide email dated 20.10.2020 for
comments. The applicant via email dated 22.10.2020 had

The Committee considered
the case as per agenda and
noted that Consultant
(TEC-3) has informed via
email dated 19.05.2021
that the applicant had
represented that under the
ITCHS code 72124900 for
the import item, width of]
imported item must be
greater than 600mm, so to

31/83/040/ furnished a copy of composition fee of Rs.5000/- receipt meet thelr‘ requlrement Approved
00159/A . . when they import coil of]
M 18/ dated 14.10.2020. The case was considered in M. No. 09/81 1100mm additional
dated 20.10.2020 (Held on 27.10.2020) and decided to wait ’
. . wastage occurs. Hence,
(E-24820) for the comments. A reminder was issued to Consultant considerin additional
(TEC-3) on 26.11.2020 to expedite the comments. Further, & .
. wastage for slitting, the
physical file of the case was sent to Consultant (TEC-3) on| .
16.12.2020 ratified norms may be
The case was last considered in M. No. 12/81dated ?Zgiﬂtte:hiﬁ:g‘r&d tltlz
15.12.2020 held on 22.12.2020 and decided to wait for the| .
. . revise the ad-hoc norms on
comments. A reminder was issued to Consultant (TEC-3) on .
29012021 the recommendation of]
o ’ Consultant (TEC-3) as
under:
ITCHS . ITCHS Recommended Quantity
Code Export Item | Quantity Code Import Item
North South . . 1.04 Kgs/Kg content in
23063.00 Hot dipped galvanized
72166100 | C Channel Meter 72104900 coil 1100mm wide the export product
Note:

2.
3.
4.

RA concerned may take suitable consequential action accordingly.

1. The description of the export item may be amended as “North South C Channel”.
The description of the import item may be amended as “Hot dipped galvanized coil 1100mm wide”.
Type/grade of imported item will be the same as used in the export product.
Export product will be pipes joined with connectors.
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R52

DISHA AUTO
COMPONENTS
PVT.LTD.

0310820713
dated 27.04.2018

The Committee considered
the case as per agenda and
noted that Consultant
(TEC-3) has informed via
The case was ratified in M. No. 17/81-ALC2/2019 dated{email dated 20.05.2021
27.11.2019 as per written comments dated 20.11.2019 given|that
01/81/050 |by Consultant (TEC-3) considering applicant’s reply dated|(i) The applicant during
/00244/A 130.06.2019. personal hearing informed
M19/ |The applicant vide letter dated 22.02.2020 requested for|that they had made error in
revision of ratified norms as under:- (i) to allow import|wastage calculation by
03/94/040 |quantities in Unit of Measurement as Meter and (ii) to allow|evaluating it on input items A d
/00069/A |wastage of 9% on raw materials or 9.89% on finished|rather than export items pprove
M19/ |product. The representation was referred to Consultant (TEC-|(ii) UoM for import item
3) on 02.12.2020. will be in MT only.
The case was last considered in M. No. 12/81dated|(iii) In view of this, norms
15.12.2020 held on 22.12.2020 and decided to wait for the/may be revised.
comments. A reminder was issued to Consultant (TEC-3) on
29.01.2021. Therefore, the Committee
decided to revise the ad-
hoc norms as  per
comments of Consultant
(TEC-3) as under:
;1('). Icl;)((jl?s Export Item Quantity ;lo Icl;)((jl?s Import Item lé«lelcaonlzli;r;ended
Coupling Carbon Steel 241 MT
Size 9-5/8" K-55/ Seamless Pipes
D10 (Qty 7032 As Per Api 5ct
L 202 INos&17sets | (4870 [ | TORY T Latest Edition Od
Mt) Od 269.88, 1d 269.88 *21 Mm
227.88 Length Thk Grade K-
276 Mm 55/D10 (275 Mt)
Coupling Carbon Steel 48 MT
Size 8-5/8" K- Seamless Pipes
55/D10 (Qty 1663 As Per Api 5ct
2 | P02 INosaz6030 | 2220 1y | T8 et Bdition Od
M.Ton) Od 24448 * 21 Mm
244.48,1d 202.48 Thk Grade K-
Length 260 Mm 55/D10 (55 Mt)
Coupling Carbon Steel 66.50 MT
Size 10-3/4" K-55 Seamless Pipes
Eue (Qty 1800 As Per Api 5ct
30| 23072 | Nos &52.20 o0y TS Latest Edition 10-
M.Ton) Od 3/4" Od 298.45 *
298.45, 1d 258.45 20 Mm Thk Grade
Length 276 Mm K-55/D10 (75 Mt)
Coupling Carbon Steel 19.50 MT
Size 5-1/2" Seamless Pipes
L80/D10 (Qty As Per Api 5ct
4 | 292 ooz Nos & 1433 | 12010 14 | T80 Latest Edition 5-
M.Ton) Od 1/2" Od 153.67 *
153.67,1d 125.67 14 Mm Thk Grade
Length 186 Mm L-80/D10 (22 Mt)
Coupling Carbon Steel 19.50 MT
Size 5-1/2" K- Seamless Pipes
55/D10 (Qty 2231 As Per Api 5ct
5[ 2072 | Nos & 1433 o0 s T Latest Edition 5-
M.Ton) Od 1/2" Od 153.67 *
153.67,1d 125.67 14 Mm Thk Grade
Length 186 Mm K-55/D10 (22 Mt)
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730792
90

Coupling

Size 7" K55/ D10
(Qty 1033 Nos
&15.28 M.Ton)
0d 200.03, 1d
163.03 Length
234 Mm

241.640
Meter

730439
19

Carbon Steel
Seamless Pipes

As Per Api 5ct
Latest Edition 7"
0d 200.03 *18.5
Mm Thk Grade K-
55/D10 (22 Mt)

19.50 MT

Note: Grade of steel to match in export & import.

RA concerned may take suitable consequential action accordingly.

R53

DISHA AUTO
COMPONENTS
PVT.LTD.

0310825812
Dated 20.12.2018

The Committee considered
the case as per agenda and
noted that Consultant
(TEC-3) has informed via
The case was ratified in M. No. 17/81-ALC2/2019 dated|email dated 20.05.2021
27.11.2019 as per written comments dated 25.11.2019 given|that
by Consultant (TEC-3) considering applicant’s reply dated|(i) The applicant during
01/81/050 21.09.2019 & 09.11.2019. personal hearing informed
The applicant vide letter dated 22.02.2020 requested for|that they had made error in
/00678/A . . . . .
revision of ratified norms as under:- (i) to allow import|wastage calculation by
M19/ o . . L . .
quantities in Unit of Measurement as Meter and (ii) to allow|evaluating it on input items
£ 9o ol o finish her th . Approved
03/94/040 wastage of 9% on raw materials or 9.89% on finished rather than e).cport items
product. The representation was referred to Consultant (TEC-|(ii) UoM for import item
/00789/A . .
M19/ 3) on 02.12.2020. will be in MT only.
The case was last considered in M. No. 12/81dated|(iii) In view of this, norms
15.12.2020 held on 22.12.2020 and decided to wait for the/may be revised.
comments. A reminder was issued to Consultant (TEC-3) on
29.01.2021. Therefore, the Committee
decided to revise the ad-
hoc norms as  per
comments of Consultant
(TEC-3) as under:
SL ITCHS . SL ITCHS Recommended
No. | Code Export Item Quantity No. | Code Import Item Quantity
Coupling
>3 (QTY 7485 As Per Api gct Latest 100 MT
730792 | NOS & 239.520 | 2077.090 730439 LT AP "
1 1 Edition 13-3/8" Od
90 M.TON) OD Meter 39
365.12. ID 365.12 *20.62 Mm
e Thk Grade K-55/D10
323.88 Length (100 MT)
277.5 MM
Coupling
Size 10-3/4" K g:imgsit;?les
55 (QTY 2396 e Por Aot Sot Latest | 89 MT
730792 | NOS & 69.470 | 662.360 730439 | 28 Ter AP >ct Lates
2 2 Edition 10-3/4" Od
90 M.TON) OD Meter 39
298.45 * 20 Mm Thk
298.45, ID Grade K-55 (100
258.45 Length MT)
276.5 MM
Coupling
Size 9-5/8" K- Carbon Steel
55/D10 (QTY Seamless Pipes
6381 NOS & As Per Api Sct Latest | 219 MT
301 9072 | 16208 o420 3 | IO | Edition 9-5/8 O
M.TON) OD 269.88 * 21 Mm Thk
269.88, ID Grade K-55/D10 (250
227.88 Length MT)
276.50 MM
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Coupling
Size 9-5/8" L- g:ﬁfl:sitliiloes
80/D10(QTY As Per Api Sct Latest 132 MT
730792 | 3829 NOS & 1058.650 730439 o
4 Edition 9-5/8 Od
90 97.251 M.TON) | Meter 39
269.88 * 21 Mm Thk
0D 269.88, ID
Grade L-80/D10 (150
227.88 Length MT)
276.50 MM
Coupling
Size 7-5/8" L-80 Carbon Steel
(QTY 1220 Seamless Pipes 26 MT
5 730792 | NOS & 19.517 295.800 730439 | As Per Api Sct Latest
90 M.TON) OD Meter 29 Edition 7-5/8 Od
215.90, ID 215.90 * 19 Mm Thk
177.9 Length Grade L-80 (30 MT)
242.5 MM

Note: Grade of steel to match in export & import.

RA concerned may take suitable consequential action accordingly.

The case was ratified in M. No. 2/81-ALC2/2019 dated
01.05.2019 as per written comments given by DPIIT vide F.

The Committee considered
the case as per the agenda
and noted the comments of
DPIT vide U. O. No. P-
47011/94/2019-TSW dated

DISHA AUTO 01/81/050 No.: P-47011/94/2019-TSW dated 16.04.2019. The apph.cant 05.01.2021. Further, the
/00245/A |vide letter dated 22.02.2020 requested for revision of ratified . ;
COMPONENTS . . e . case was discussed in the
M19/ |norms as under:- (i) to allow import quantities in Unit of] .
R54 PVT.LTD. .. . meeting and the
Measurement as Meter and (ii) to allow rejection/wastage of] : Deferred
. . Committee observed that
03/94/040|9% on raw materials or 9.89% on finished product. The .
0310821769 . the similar cases have been
/00228/A |representation was referred to DPIIT on 02.12.2020.
Dated 19.06.2018 . . referred to  Consultant
M19/ |The case was last considered in M. No. 12/81dated (TEC-3) for examination
15.12.2020 held on 22.12.2020 and decided to wait for the o
ment Therefore, the Committee
comments. decided to refer the case to
Consultant (TEC-3) for
examination & comments.
The Committee considered
the case as per the agenda
and noted the comments of]
01/81/050 |The case was ratified in Meeting No. 3/81-ALC2/2020 dated g/itsel\é[%;%‘f‘;ggl Vl;uitrggl
DISHA AUTO 100064/A 27.05.2020 as per written comments given by MSME. The the case .wa.s diséusse d iI':
COMPONENTS applicant via email dated 25.11.2020 had requested for .
M20/ . N the meeting and the
R55 PVT.LTD. personal hearing and correction in the norms allotted to .
. . Committee observed that| Deferred
it. The representation was referred to MSME on 02.12.2020. .
03/94/040 . . the similar cases have been
0310829026 100096/A The case was last considered in M. No. 12/81dated referred  t Consultant
dated 14.05.2019 15.12.2020 held on 22.12.2020 and decided to wait for the i an oo om0t
M20/ . . (TEC-3) for examination.
comments. A reminder was issued to MSME on 29.01.2021. .
Therefore, the Committee
decided to refer the case to
Consultant (TEC-3) for
examination & comments.
The case was rejected in M. No. 11/81-ALC2/2018 dated|The Committee considered
DIACH 01/21/050 30.01.2019 due to non-submission of reply of deficiency|the case as per the agenda
CHEMICALS & 100108/A letter. The applicant via email dated 13.08.2020 furnished ajand MSME via email
PIGMENTS M19/ reply and requested to ratify the ad-hoc norms. The|dated 20.05.2021 informed
R56 PRIVATE representation was referred to DPIIT on 02.12.2020. that, as per Certificate of] Deferred
LIMITED 02/24/040 The case was last considered in M. No. 12/81dated|Analysis submitted by the clerre
100192/A 15.12.2020 held on 22.12.2020 and decided to wait for the|applicant, the percent of
0210208269 MI18/ comments. DPIIT via email dated 05.01.2021 inform that the|lead in import is 96.43%

dated 13.03.2018

case may be refer to MSME.
The case was forwarded to MSME on 07.04.2021.

which works out to be less

than the export quantity.
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Therefore, the
Committeedecided to ask

from the applicant to
furnish  the following
information as per

comments of MSME as

under:

1. To provide average
lead percentage of]
each batch imported
and  provide the
overall average lead
percentage of import.

DIACH

The case was rejected in M. No. 11/81-ALC2/2018 dated

The Committee considered
the case as per the agenda
and MSME via email
dated 20.05.2021 informed
that, as per Certificate of]
Analysis submitted by the
applicant, the percent of]
lead in import is 97%
which works out to be less

CHEMICALS & 01/81/050130.01.2019 due tg non—sgbmlssm'n of reply of deficiency than the export quantity.
/00040/A |letter. The applicant via email dated 13.08.2020 &
PIGMENTS . . Therefore, the
M19/ [17.08.2020 furnished a reply and requested to ratify the ad- . .
R57 PRIVATE . Committeedecided to ask
LIMITED hoc norms. The representation was referred to DPIIT on from the applicant to Deferred
02/24/040 [02.12.2020 & 31.12.2020. o P i
0210207970 /00122/A |The case was last considered in M. No. 12/81dated information as e%
dated 10.11.2017 M18/ |15.12.2020 held on 22.12.2020 and decided to wait for the comments of MSME pas
T comments. A reminder was issued to DPIIT on 02.02.2021. under:

1. To provide average
lead percentage of]
each batch imported
and  provide the
overall average lead
percentage of import.

The Committee considered

the case as per the agenda

and Consultant (TEC-3)
informed via email dated

20.05.2021 that the

The case was rejected in M. No. 23/81-ALC2/2019 dated|2PPlicant had proposed to
. . import Cu anode which
04.03.2020 due to non-submission of reply of deficiency .
. . contains traces of gold &
01/81/050 |letter as the import and export items were not clear and need| .
. silver. The export product
Vedanta Limited /00500/A Jto be interchanged. is also anode slime
M19/ |The applicant vide letter dated 21.07.2020 furnished the reply .. .
R58 . .~ |containing minor .
and requested to ratify the ad-hoc norms. The representation . . Rejected
0310823651 quantities of gold & silver.
dated 07.09.2018 03/95/040 |was referred to Consultant (TEC-3) on 02.12.2020. Accordinely. sold & silver
o /00506/A |The case was last considered in M. No. 12/81 dated are neit%lgr, & the direct
M19/ |15.12.2020 held on 22.12.2020 and decided to wait for the

comments. A reminder was issued to Consultant (TEC-3) on
02.02.2021.

import items nor export
items & therefore, wastage
norms cannot be fixed for
these items. Therefore, the
Committee  decided to
reject the firm’s request of
fixation of ad-hoc norms

as per advice of Consultant

Page | 39




(TEC-3).

RA concerned may take
suitable consequential
action accordingly.

The case was ratified in Meeting No. 20/81-ALC2/2019
dated 08.01.2020 as per written comments dated 08.01.2020
given by Consultant (TEC-3).

The Committee considered
the case as per the agenda
and Consultant (TEC-3)
informed via email dated
20.05.2021 that the
applicant had requested to
amend import item at Sl.
No. 1 as “1 Corex 300 sq.

. 01/81/050 The applicant vide letter dated 06.02.2020 requested to mm .Cu conductor™.
Ravin Cables | /00009/A . . " . " e Import item at SI. No. 1
.. amend import item name from "Copper Wire Rod" to “1 Core «
Limited M20/ " was recommended as “Cu
R59 x 300 sq. mm copper conductor” for both export product. The| . » as th forred
representation was referred to Consultant (TEC-3) on wire rod™ as the same was Deferre
0310828162  |03/95/040 02.12.2020 given as net content in
dated 04.04.2019 | /01313/A h 1 P export product. Hence, the
M19/ The case was last considered in M. No. 12/81dated applicant should explain
15.12.2020 held on 22.12.2020 and decided to wait for the th di .
comments. A reminder was issued to Consultant (TEC-3) on |, ¢ Iscrepancy m
02.02.2021 import item & net
o ’ content shown in export
product. Therefore, the
Committee decided to ask
from the applicant to
provide the clarification
for the same.
The case was ratified in Meeting No. 2/81 dated 01.05.2019
as per written comments given by Consultant (TEC-1). The
apphcant‘}/la email datid 19.11.2020 re.ql.leisted to remove the The Committee considered
sentence “not less than” and allow flexibility of +/- 3 %. The
LM WIND . the case as per agenda and
01/81/050 |representation was referred to Consultant (TEC-1) on .
POWER L Consultant (TEC-1) via
/00439/A 102.12.2020 for examination of the case. .
BLADES . . email dated 20.05.2021
R60 | (INDIA) PVT M19/ |The case was last considered in M. No. 12/81 dated had  requested to  send
' 15.12.2020 held on 22.12.2020 and decided to seek from the _red Deferred
LTD . . N . physical file of the case for
07/24/040 |applicant to furnish following information as per comments S
/00079/A |given by Consultant (TEC-1): examination & comments.
0710108496 Ml16/ 1. Copy of shippin, Bills indicating weight of entire Therefore, the Commitice
dated 10.07.2015 ’ ox ;)oy ot pping & & decided to send the same
As per NC decision, D/L was sent to the applicant on to Consultant (TEC-1).
02.02.2021. The applicant’s reply was sent to Consultant
(TEC-1) on 07.04.2021.
The case was ratified in Meeting No. 02/81 dated 01.05.2019
as per written comments given by Consultant (TEC-1). The
applicant via email dated 19.11.2020 requested to remove the| The Committee considered
LM WIND 01/21/050 sentence “not less than” and allow flexibility of +/- 3 %. The|the case as per agenda and
POWER 100473/A representation was referred to Consultant (TEC-1) on|Consultant (TEC-1) via
BLADES INDIA M15/ 02.12.2020 for examination of the case. email dated 20.05.2021
R61 PRIVATE The case was last considered in M. No. 12/81 datedlhad requested to send Deferred
LIMITED 07/24/040 15.12.2020 held on 22.12.2020 and decided to seek from the|physical file of the case for
100250/A applicant to furnish following information as per comments|examination & comments.
0710106866 M15/ given by Consultant (TEC-1): Therefore, the Committee
dated 20.10.2014 1. Copy of shipping bills indicating weight of entire export. |decided to send the same
As per NC decision, D/L was sent to the applicant on|to Consultant (TEC-1).
02.02.2021. The applicant’s reply was sent to Consultant
(TEC-1) on 07.04.2021.
R62 Laxmi Electronics|01/81/050 |The case was rejected in M. No. 9/81-ALC2/2016 dated|The Committee considered
Moulds & /00455/A 126.07.2016 due to non-submission of reply of deficiency|the case as per the agenda| Deferred
Precision Engg. MI16/ |letter as raised by DeitY. Since, no reply was received from|and Consultant (TEC-1)
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P.Ltd.

0710106187
dated 25.07.2014

07/21/040
/00359/A
M15/

the company despite reminder, the committee decided to
reject the case.
The applicant vide letter dated 29.01.2020 furnished a reply
and requested to ratify the ad-hoc norms. The representation
was referred to Consultant (TEC-1) on 02.12.2020 for
examination of the case.
The case was last considered in M. No. 12/81 dated
15.12.2020 held on 22.12.2020 and decided to seek from the
applicant to furnish following information as per comments
given by Consultant (TEC-1):

1. Copy of complete set of application.

2. Quantity and commercial value of waste generated.

3. Production/ consumption data for the licensing period

duly certified by central excise.

As per NC decision, D/ was sent to the applicant on
02.02.2021.A reminder was sent to the applicant on
08.04.2021. The applicant’s reply was sent to Consultant
(TEC-1) on 18.05.2021.

informed via email dated
20.05.2021 that the
applicant did not submit
proper reply of deficiency
letter.  Therefore, the
Committee decided to
again ask the firm to
submit the said
information within 15
days.

R63

TUBE
PRODUCTS
INCORPORATE

3410014376
dated 19.09.2005

01/81/162
/00580/A
M1/

34/24/040
/00133/A
MO6/

HQ E-
office
Computer
No.:
23376

The case was considered in Offline Agenda in M. No.
32/81dated 25.10.2011 and decided to reject the request of
applicant to allow import of Alloy Steel Coil as the above
license is issued under SION and inputs are also allowed as
per SION. The applicant vide letter dated 03.05.2012 had
requested the PRC for realization of policy to accommodate
use of utilization of Alloy Steel in Coil in place of Plate. The
case was considered in PRC in Meeting No.14/81dated
17.07.2012 and decided to reject the request to allow input
which is not part of SION. The PRC vide letter dated
07.06.2019 advised the applicant to approach the concerned
NC for a decision in the matter. Now, the applicant vide letter
dated 11.07.2019 had enclosed copies of communications and
other supporting documents and requested to ratify the
norms. The case was considered in M. No. 18/81 dated
11.12.2019 and the applicant’s representative didn’t explain
the technical details before Norms Committee during
personal hearing. On the request of the representative, the
Committee decided to grant one more opportunity of personal
hearing to the applicant in the forthcoming NC meeting. PH
letter sent on 10.0.2020 requesting to appear for PH on
22.01.2020. The case was considered in M. No. 21/81 dated
22.01.2020 and the Committee directed to the representative
to furnish following information as per advice of Consultant
(SKB): 1. Exact details of export items. 2. Use of exact raw
materials. 3. To provide explanation for why value addition is
low. 4. Type of grade of material used.
As per NC decision, D/ was sent to the applicant on
05.03.2020. The applicant's reply was sent to Consultant
(SKB) via email on 16.03.2020.

The case was considered in M. No. 06/81 dt. 25.08.2020, the
Committee noted the written comments dated 17.3.2020
given by Consultant (SKB). After deliberating the matter, the
Committee decided to seek from the applicant an statement
for import item ‘Plate/Coil” in the following format: Bill of]
entry No. and date Exact description Exact thickness
Quantity. As per NC decision, D/L was issued to the
applicant on 23.11.2020 followed by a reminder on
07.12.2020.

The case was last considered in M. No. 12/81dated
15.12.2020 held on 22.12.2020, the applicant via email dated

07.12.2020 had requested for extension of time till 30"

The Committee
considered the case as
per the agenda and
Consultant (SKB)
informed in meeting that
the case is under
examination. Therefore,
the Committee decided
to wait for the
comments.

Deferred
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December 2020. Therefore, the Committee decided to wait
for reply of the applicant.

As per NC decision, a reminder was sent to the applicant on
02.02.2021. The applicant’s reply was sent to Consultant
(SKB) on 07.04.2021.

The case was ratified in Meeting No. 13/81-ALC2/2019
dated 03.10.2019 on repeat basis as approved for AA No.
3410043636 dated 14.11.2017 in NC-2 M. No. 5/81 dated
12.6.2019 allowing quantity of each import item @ 1.015
Kg/Kg content in the export product with the condition that
thickness and grade of import and export items to match. The
applicant via email dated 10.09.2020 request for review of]
norms for Percentage of Scrap for Import product on Export
items from 1.015% to 3 % and change of Measurement. The

representation was referred to Consultant (SKB) on
08.12.2020 for examination of the case.
The case was last considered in M. No. 12/81dated

15.12.2020 held on 22.12.2020 and Consultant (SKB)
informed vide letter dated 15.12.2020 that the applicant had
requested wastage as 5% for processing of imported silicon
electrical steel of cold rolled full hard (unannealed) wide coil

The Committee
considered the case as

CHINA STEEL 101/81/050 against export of flat rolled products of silicon electrical steel|per the agenda and the
CORPORATION | /00882/A . . . . . .
other than grain oriented. Ministry of Steel since beginning|representative of MoS
R64 INDIA PRIVATE| - M19/ in various AA recommended wastage @ 3% for|informed in meeting that
LIMITED . . . . . Deferred
34/24/040 manufacturing Colq Rolled Non Grain Oriented Elfctrlcal the case is under
3410044554 100172/A Steel. The Commlttee. observed that wastage @3% was examlnatlor'l. Therefpre,
Dated 05.10 2018 | M19/ allowed by ~the. Commﬁtee for AA No. 3410043635 dated|the Commlttee decided
o 14.11.2017 in its Meeting No. 1/81 dated 15.5.2018 as per[to  wait  for  the
MoS UO No.2(8)/2017-TD dated 10.04.2018. Subsequent to|comments.
this, wastages for many AAs were approved @3% on the
written comments of MoS. However, on the oral advice of]
representative of MoS, the Committee approved the wastages
@ 1.5% in Meeting No. 05/81 dated 12.06.2019 for AA No.
3410043636 dated 14.11.2017. Hence, the Committee
allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non Grain Oriented
Electrical Steel.
The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter.As per
decision, the case was referred to MoS on 03.02.2021.
The case was ratified in Meeting No. 17/81-ALC2/2019
dated 27.11.2019 on repeat basis as approved for AA No.
3410043636 dated 14.11.2017 in NC-2 M. No. 5/81 dated
12.6.2019 allowmg quantity of each 11pport item @ 1.015 The Commitice
Kg/Kg content in the export product with the condition that considered the case as
CHINA STEEL |01/81/050 |thickness and grade of import and export items to match. The per the agenda and the
CORPORATION | /00102/A |applicant via email dated 10.09.2020 request for review of] representative of MoS
R65 INDIA PRIVATE| M20/ |norms for Percentage of Scrap for Import product on Export informed in meeting that
LIMITED items from 1.015% to 3 %. The representation was referred to the case is  under Deferred
34/24/040 |Consultant (SKB) on 08.12.2020 for examination of the case. examination. Therefore
3410045191 /00074/A |The case was last considered in M. No. 12/81dated the Commiétee decide ci
Dated 04.06.2019| M20/ {15.12.2020 held on 22.12.2020 and Consultant (SKB) o wait for  the
informed vide letter dated 15.12.2020 that the applicant had comments

requested wastage as 5% for processing of imported silicon
electrical steel of cold rolled full hard (unannealed) wide coil
against export of flat rolled products of silicon electrical steel

other than grain oriented. Ministry of Steel since beginning
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in various AA recommended wastage @ 3% for
manufacturing Cold Rolled Non Grain Oriented Electrical
Steel. The Committee observed that wastage @3% was
allowed by the Committee for AA No. 3410043635 dated
14.11.2017 in its Meeting No. 1/81 dated 15.5.2018 as per
MoS UO No.2(8)/2017-TD dated 10.04.2018. Subsequent to
this, wastages for many AAs were approved @3% on the
written comments of MoS. However, on the oral advice of]
representative of MoS, the Committee approved the wastages
@ 1.5% in Meeting No. 05/81 dated 12.06.2019 for AA No.
3410043636 dated 14.11.2017. Hence, the Committee
allowed same wastages in all subsequent cases.

Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non Grain Oriented
Electrical Steel.

The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

The case was ratified in M. No. 5/81-ALC2/2019 dated
12.06.2019 on the recommendation of the representative of
MoS. The applicant via email dated 10.09.2020 requested for
review of norms for Percentage of Scrap for Import product
on Export items from 1.015% to 3 %. The representation was
referred to Consultant (SKB) on 08.12.2020 for examination
of the case.

The case was last considered in M. No. 12/81dated
15.12.2020 held on 22.12.2020 and Consultant (SKB)
informed vide letter dated 15.12.2020 that the applicant had
requested wastage as 5% for processing of imported silicon
electrical steel of cold rolled full hard (unannealed) wide coil
against export of flat rolled products of silicon electrical steel
other than grain oriented. Ministry of Steel since beginning

The Committee
considered the case as

CHINA STEEL 101/81/050 in various AA recommended wastage @ 3% for|per the agenda and the
CORPORATION | /00667/A . . . . .
manufacturing Cold Rolled Non Grain Oriented Electrical|representative of MoS
INDIA PRIVATE| M19/ ) . . .
R66 LIMITED Steel. The Commlttee. observed that wastage @3% was|informed in m.eetmg that Deferred
34/24/040 allowed by ~the. Commﬁtee for AA No. 3410043635 dated|the ~case s under
3410043988 | /00376/A 14.11.2017 in its Meeting No. 1/81 dated 15.5.2018 as per examination. Therefpre,
Dated 22.03.2018 | M18/ MoS UO No.2(8)/2017-TD dated 10.04.2018. Subsequent to|the Committee decided
R this, wastages for many AAs were approved @3% on the|to  wait  for  the
written comments of MoS. However, on the oral advice of|comments.
representative of MoS, the Committee approved the wastages
@ 1.5% in Meeting No. 05/81 dated 12.06.2019 for AA No.
3410043636 dated 14.11.2017. Hence, the Committee
allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non Grain Oriented
Electrical Steel.
The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.
CHINA STEEL |01/81/050 |The case was ratified in M. No. 17/81-ALC2/2019 dated|The Committee
CORPORATION | /00139/A |27.11.2019 on repeat basis as approved for AA No.|considered the case as
R67 |[INDIA PRIVATE| M20/ |3410043636 dated 14.11.2017 in NC-2 M. No. 5/81 dated|per the agenda and the Deferred
LIMITED 12.6.2019 allowing quantity of each import item @ 1.015|representative of MoS
34/24/040 |[Kg/Kg content in the export product with the condition that|informed in meeting that
3410045223 /00073/A |thickness and grade of import and export items to match. The|the case is under
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Dated 21.06.2019

M20/

applicant via email dated 10.09.2020 request for review of]
norms for Percentage of Scrap for Import product on Export
items from 1.015% to 3 %. The representation was referred to
Consultant (SKB) on 08.12.2020 for examination of the case.

The case was last considered in M. No. 12/81dated
15.12.2020 held on 22.12.2020 and Consultant (SKB)
informed vide letter dated 15.12.2020 that the applicant had
requested wastage as 5% for processing of imported silicon
electrical steel of cold rolled full hard (unannealed) wide coil
against export of flat rolled products of silicon electrical steel
other than grain oriented. Ministry of Steel since beginning
in various AA recommended wastage @ 3% for
manufacturing Cold Rolled Non-Grain Oriented Electrical
Steel. The Committee observed that wastage @3% was
allowed by the Committee for AA No. 3410043635 dated
14.11.2017 in its Meeting No. 1/81 dated 15.5.2018 as per
MoS UO No.2(8)/2017-TD dated 10.04.2018. Subsequent to
this, wastages for many AAs were approved @3% on the
written comments of MoS. However, on the oral advice of]
representative of MoS, the Committee approved the wastages
@ 1.5% in Meeting No. 05/81 dated 12.06.2019 for AA No.
3410043636 dated 14.11.2017. Hence, the Committee
allowed same wastages in all subsequent cases.

Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non-Grain Oriented
Electrical Steel.

The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

examination. Therefore,
the Committee decided

R68

CHINA STEEL
CORPORATION
INDIA PRIVATE

LIMITED

3410045548
Dated 18.10.2019

01/81/050
/00288/A
M20/

34/24/040
/00206/A
M20/

The case was ratified in M. No. 16/81-ALC2/2019 dated
13.11.2019 on repeat basis as approved for AA No.
3410043636 dated 14.11.2017 in NC-2 M. No. 05/81 dated
12.6.2019 on the recommendation of representative of MoS.
The applicant via email dated 10.09.2020 request for review
of norms for Percentage of Scrap for Import product on
Export items from 1.015% to 3 %. The representation was
referred to Consultant (SKB) on 08.12.2020 for examination
of the case.

The case was last considered in M. No. 12/81dated
15.12.2020 held on 22.12.2020 and Consultant (SKB)
informed vide letter dated 15.12.2020 that the applicant had
requested wastage as 5% for processing of imported silicon
electrical steel of cold rolled full hard (unannealed) wide coil
against export of flat rolled products of silicon electrical steel
other than grain oriented. Ministry of Steel since beginning
in various AA recommended wastage @ 3% for
manufacturing Cold Rolled Non-Grain Oriented Electrical
Steel. The Committee observed that wastage @3% was
allowed by the Committee for AA No. 3410043635 dated
14.11.2017 in its Meeting No. 1/81 dated 15.5.2018 as per
MoS UO No.2(8)/2017-TD dated 10.04.2018. Subsequent to
this, wastages for many AAs were approved @3% on the
written comments of MoS. However, on the oral advice of]
representative of MoS, the Committee approved the wastages
@ 1.5% in Meeting No. 05/81 dated 12.06.2019 for AA No.
3410043636 dated 14.11.2017. Hence, the Committee
allowed same wastages in all subsequent cases.

Consultant (SKB) vide letter dated 15.12.2020 has opined to

to wait for the
comments.
The Committee

considered the case as
per the agenda and the
representative of MoS
informed in meeting that
the case is under
examination. Therefore,
the Committee decided
to wait for the
comments.

Deferred
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allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non-Grain Oriented
Electrical Steel.
The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

The case was ratified in Meeting No. 13/81-ALC2/2019
dated 03.10.2019 on repeat basis as approved for AA No.
3410043636 dated 14.11.2017 in NC-2 M. No. 5/81 dated
12.6.2019 allowing quantity of each import item @ 1.015
Kg/Kg content in the export product with the condition that
thickness and grade of import and export items to match. The
applicant via email dated 10.09.2020 request for review of]
norms for Percentage of Scrap for Import product on Export
items from 1.015% to 3 % and Change of Unit of
measurement. The representation was referred to Consultant
(SKB) on 08.12.2020 for examination of the case.

The case was last considered in M. No. 12/81dated
15.12.2020 held on 22.12.2020 and Consultant (SKB)
informed vide letter dated 15.12.2020 that the applicant had
requested wastage as 5% for processing of imported silicon
electrical steel of cold rolled full hard (unannealed) wide coil

The
considered the case as

Committee

CHINA STEEL 101/81/050 against export of flat rolled products of silicon electrical steel|per the agenda and the
CORPORATION | /00823/A . . o . . .
INDIA PRIVATE| M19/ gther th?ln grain oriented. Ministry of Steel since beginning ?epresenta'tlve of MoS
R69 LIMITED in various AA recommended wastage @ 3% for|informed in meeting that Deferred
34/24/040 manufacturing Colq Rolled Non Grain Oriented Electrical|the _case is  under
3410044194 | /00059/A Steel. The Commlttee. observed that wastage @3% was examination. Therefpre,
Dated 31.05.2018 |  M19/ allowed by ~the. Comml.ttee for AA No. 3410043635 dated|the Commlttee decided
R 14.11.2017 in its Meeting No. 1/81 dated 15.5.2018 as per[to  wait  for  the
MoS UO No.2(8)/2017-TD dated 10.04.2018. Subsequent to|comments.
this, wastages for many AAs were approved @3% on the
written comments of MoS. However, on the oral advice of]
representative of MoS, the Committee approved the wastages
@ 1.5% in Meeting No. 05/81 dated 12.06.2019 for AA No.
3410043636 dated 14.11.2017. Hence, the Committee
allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non Grain Oriented
Electrical Steel.
The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.
The case was ratified in M. No. 5/81-ALC2/2019 dated
12.06.2019 on the recommendation of the representative of
MoS. The applicant via email dated 10.09.2020 requested for .
review of norms for Percentage of Scrap for import product The . Committee
CHINA STEEL |01/81/050 [on export items from 1.015% to 3 %. The representation was consigered t}:je caze tﬁs
CORPORATION | /00668/A |referred to Consultant (SKB) on 08.12.2020 for examination ?:rres:ntz%iii aO?n Mog
70 |INDIA PRIVATE|  M19/  of the case. i mesting that
LIMITED The case was last considered in M. No. 12/81dated the case is under Deferred
34/24/040(15.12.2020 held on 22.12.2020 and Consultant (SKB) L
3410044193 | /00058/A |informed vide letter dated 15.12.2020 that the applicant had|SXMination. Therefore,
. . . the Committee decided
Dated 31.05.2018| M19/ |requested wastage as 5% for processing of imported silicon to wait for  the
electrical steel of cold rolled full hard (unannealed) wide coil comments

against export of flat rolled products of silicon electrical steel
other than grain oriented. Ministry of Steel since beginning

in various AA recommended wastage @ 3% for
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manufacturing Cold Rolled Non Grain Oriented Electrical
Steel. The Committee observed that wastage @3% was
allowed by the Committee for AA No. 3410043635 dated
14.11.2017 in its Meeting No. 1/81 dated 15.5.2018 as per
MoS UO No.2(8)/2017-TD dated 10.04.2018. Subsequent to
this, wastages for many AAs were approved @3% on the
written comments of MoS. However, on the oral advice of]
representative of MoS, the Committee approved the wastages
@ 1.5% in Meeting No. 05/81 dated 12.06.2019 for AA No.
3410043636 dated 14.11.2017. Hence, the Committee
allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non Grain Oriented
Electrical Steel.
The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.

The case was ratified in M. No. 5/81-ALC2/2019 dated
12.06.2019 on the recommendation of the representative of
MoS. The applicant via email dated 10.09.2020 requested for
review of norms for Percentage of Scrap for Import product
on Export items from 1.015% to 3 %. The representation was
referred to Consultant (SKB) on 08.12.2020 for examination
of the case.

The case was last considered in M. No. 12/81dated
15.12.2020 held on 22.12.2020 and Consultant (SKB)
informed vide letter dated 15.12.2020 that the applicant had
requested wastage as 5% for processing of imported silicon
electrical steel of cold rolled full hard (unannealed) wide coil
against export of flat rolled products of silicon electrical steel
other than grain oriented. Ministry of Steel since beginning

The Committee
considered the case as

CCOHI{II;I gR?’?I%f\I %(/)?6/2/5: in various AA recommended wastage @ 3% for|per the agenda and the
INDIA PRIVATE| M19/ manufacturing Cold Rolled Non Grain Oriented Electrical|representative of MoS
R71 LIMITED Steel. The Committee observed that wastage @3% was|informed in meeting that Deferred
34/24/040 allowed by the Committee for AA No. 3410043635 dated|the case is under
3410043636 100170/A 14.11.2017 in its Meeting No. 1/81 dated 15.5.2018 as per examinatior}. Therefore,
Dated 14.11.2017|  M18/ MoS UO No.2(8)/2017-TD dated 10.04.2018. Subsequent to|the Committee decided
o this, wastages for many AAs were approved @3% on the|to  wait  for  the
written comments of MoS. However, on the oral advice of|comments.
representative of MoS, the Committee approved the wastages
@ 1.5% in Meeting No. 05/81 dated 12.06.2019 for AA No.
3410043636 dated 14.11.2017. Hence, the Committee
allowed same wastages in all subsequent cases.
Consultant (SKB) vide letter dated 15.12.2020 had opined to
allow wastages @3% in view of the operations like cleaning,
welding, annealing, coating, baking & cooling etc. required to
process for manufacturing Cold Rolled Non Grain Oriented
Electrical Steel.
The matter was deliberated in the meeting and the Committee
decided to seek second opinion of MoS in the matter. As per
decision, the case was referred to MoS on 03.02.2021.
(E-24954) 01/81/050/ |The Case was rejected in M. No. 18 dt. 04.12.2012 due to The Committee considered
ALSTOM 00515/AM |non-submission of reply. The applicants vide letter dated the case as per the agenda
R72 PROJECTS 12 09.02.2016 furnished reply with a requested to fix the ad-hoc and decided to send al Deferred
INDIA LIMITED norms. The applicant had also furnished reply dated reminder to the applicant
03/94/040/ {21.02.2019 to DHI of deficiency letter dated 23.10.2017 for furnishing the requisite
0310683926 |01033/AM |which was forwarded to DHI on 31.05.2019. DHI was
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dated 29.02.2012

12

reminded on 14.08.2019 & 03.10.2019 to expedite the

comments. As per NC decision of M. No. 13/81 dt.

03.10.2019, a letter was sent to the applicant on 28.10.2019

followed by reminder dated 23.12.2019 requesting to submit

the complete set of application. The applicant submitted the
copy of application vide email dated 04.06.2020 which was
referred to DHI on the same day. As per decision of M. No.

04/81 dt. 09.07.2020, D/L was sent to the applicant on

27.08.2020. The case was considered in M. No. 07/81 dated

08.09.2020. As per NC decision, a reminder was sent to the

applicant on 22.10.2020. The applicant’s reply was sent to

DHI on 16.11.2020.

The case was considered in M. No. 10/81dated 10.11.2020

and decided to wait for the comments. A reminder was

issued to DHI on 21.12.2020.The case was last considered in

M. No. 13/81 dated 30.12.2020 held on 08.01.2021, the

Committee noted that DHI via email dated 29.12.2020

informed that the applicant’s reply is deficient. Therefore,

the Committee decided to seek again from the applicant to
furnish the following information:

1. Complete application along with ANF-4A with all
relevant enclosures.

2. Sl No. 11 of the SDF.

3. The calculation of the requirement of raw material
should be supported by dimensional Engineering
drawing with relevant dimensions highlighted.

As per NC decision, D/L was sent to the applicant on

10.03.2021. However, no reply has been received yet.

information.

R73

(E-24956)
BC
INSTRUMENTS
INDIA PRIVATE
LIMITED

KASEZ/10
0%EOU/II/
46/2003-
04/Vol.I-
941

The applicant requested for fixation of wastage norms in
respect of machined components under 100% EOU. The
applicant’s representation was referred to DPIIT on
23.05.2018. The complete set of application was again sent
to DPIIT on 01.11.2019 for examination of the case. The
case was considered in M. No. 19/81 dt. 26.12.2019 and
decided to seek from the applicant to furnish some
information as per advice of representative of DPIIT. As per
NC decision, a deficiency letter was sent to the applicant on
28.01.2020. Information received from the applicant vide
email dated 17.06.2020 was forwarded to DPIIT for
comments on 27.06.2020. As per decision of M. No. 04/81
dt. 09.07.2020, D/L was sent to the applicant on 01.09.2020.
The case was considered in M. No. 07/81 dated 08.09.2020.
As per NC decision, a reminder was sent to the applicant on
22.10.2020.

The case was considered in M. No. 10/81dated 10.11.2020
held on 17.11.2020 and decided to remind the applicant for
furnishing the requisite information. The applicant's reply dt.
11.12.2020 was sent to DPIIT on 14.12.2020.

The case was last considered in M. No. 13/81dated
30.12.2020 held on 08.01.2021 and decided to remind DPIIT
for expediting the comments. DPIIT via Email dt.
18.01.2021 had requested that the application may be
referred to MSME. The case was referred to MSME on
07.04.2021.

The Committee considered
the case as per agenda and
decided to ratify the ad-
hoc norms on the advice of]
representative of MSME
who has acknowledged
and recommended the
norms as per the receipt of]
Deputy development
Commissioner, KASEZ,
report vide F. No.
KASEZ/100%EOU/11/46/
2003-04/4218 dated
16.07.2007. (Copy
Enclosed)

Approved

R74

(E-23204)
CROMPTON
GREAVES
LIMITED

0310444382

01/81/050/
00624/AM
08

03/94/040/
00634/AM

The case was rejected in M. No. 24/81 dated 14.09.2010 due
to non-submission of reply. The applicant vide letters dated
27.12.2016, 05.06.2017 and 01.07.2017 had requested to
ratify the norms. The representation dated 01.07.2017 was
forwarded to DHI on 06.07.2017 for examination of the
case. In M. No. 04/81-Pt.II dated 03.10.2018, the Committee

The Committee considered
the case as per the agenda
and decided to send final
reminder to the applicant
for furnishing the requisite

Deferred
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dated 26.09.2007

08

noted that DHI vide U.O. No. 3/82/2018 dated 13.03.2018
had offered the written comments and recommended the
norms on repeat with AA No. 0310343657 dated
19.08.2005. The Case was referred to Consultant (TEC-3) on
25.09.2019 & 01.11.2019. Consultant (TEC-3) on
04.11.2019 stated that input norms export of refurbished
items cannot be worked out as details of parts which need
repair/replacement is not known and scrap value of old parts
cannot be ascertained. In M. No. 19/81 dt. 26.12.2019, it was
decided to call the applicant on personal hearing. As per NC
decision, an email was sent to the applicant on 30.01.2020 to
attend personal hearing on 19.02.2020. Nobody appeared
for PH in M. No. 22/81 dated 19.2.2020. The applicant via
email dated 07.07.2020 informed that they would attend PH
on 9" July 2.30pm. The case was considered in M. No.
04/81 dt. 09.07.2020, The Committee heard the
representatives of the applicant during personal hearing held
through video conferencing. On the advice of Consultant
(TEC-3), the Committee directed the representatives to
furnish information in tabular form. As per NC decision,
D/L was sent to the applicant on 27.08.2020.

The case was considered in M. No. 07/81 dated 08.09.2020.
As per decision, the applicant’s reply dt. 09.09.2020 was
referred to Consultant (TEC-3) on 11.09.2020 & 22.10.2020.
The case was considered in M. No. 10/81 dated 10.11.2020
held on 17.11.2020, Consultant (TEC-3) informed that the
applicant had not provided requisite information against the
deficiency letter but had requested to approve the on repeat
basis of a case in 2005. The Committee discussed the issue
and decided to remind the applicant to furnish the requisite
information as sought vide email dated 27.08.2020. As per
NC decision, a reminder was sent to the applicant on
29.12.2020.

The case was last considered in M. No. 13/81dated
30.12.2020 held on 08.01.2021 and decided to wait for the
requisite information. As per NC decision, a reminder was
sent to the applicant on 10.03.2021.

information.

R75

(E-23205)

TEXMACO
RAIL &
ENGINEERING
LIMITED

0210196856
dated 26.11.2013

01/81/050/
00125/AM
15

02/24/040/
00138/AM
14

The Case was rejected in M. No.15/81 dt. 03.11.2015 due to
non-submission of reply of DHI deficiency letter dated
14.08.2015. The applicant vide letter dated 27.01.2016 had
requested the RA, Kolkata for amendment of AA. The copy
of licence amendment sheet dated 25.05.2016 along with
representation was forwarded to DHI for examination. DHI
on 04.11.2016 advised to consult with DPIIT or ratify the
norms under SION C-1647.

Thereafter, the case was referred to DPIIT on 21.08.2017.
The Committee in M. No. 4 /81-PtIl dated 03.10.2018
decided to call the applicant for personal hearing. The PH
letter was sent to the applicant on 23.09.2019 to appear
before NC in M. No.13/81 dated 03.10.2019 (actually held
on 04.10.2019), as per NC decision, another dated of]
personal hearing was granted. A letter was sent to the
applicant on 31.10.2019 to attend personal hearing on
13.11.2019. In M. No. 16/81 dt. 13.11.2019, the Committee
heard the applicant’s representative during personal hearing
and noted that authorisation was amended after its issuance.
However, the representatives could not explain the present
details of export and import items. Therefore, the Committee
directed to the representative to submit some information.

As per NC decision, D/L was issued to the applicant on

The Committee considered
the case as per agenda and
decided to ratify the ad-
hoc norms as  per
comments of DPIIT vide
U. 0. No. P-
47011/116/2020-TSW
dated 12.01.2021. (Copy
enclosed)

RA concerned may take
suitable consequential
action accordingly.

Approved
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12.12.2019 followed by a reminder on 27.01.2020.
Information received from the applicant vide email dated
03.04.2020 was referred to DPIIT on 01.06.2020. The case
was considered in M. No. 04/81 dt. 09.07.2020 and decided
to remind DPIIT to expedite the comments. Reminder issued
to DPIIT on 26.08.2020. The case was considered in M. No.
07/81 dated 08.09.2020 and decided to seek from the
applicant the following information as per comments of]
DPIIT vide U. No. No. P-47011/116/2020-TSW dated
07.09.2020:
1. Copy of AA along with all the amendment sheets.
2. Final list of import & export items after incorporating
all amendments.
3. Information at SI. No. 3, 4, 5 & 11 of Deficiency
Format, export product-wise.
The applicant's reply dt. 14.09.2020 was sent to DPIIT on
28.10.2020. The main file of the case was also sent to DPIIT
on 11.11.2020. The case was considered in M. No.
10/81dated 10.11.2020 held on 17.11.2020 and decided to
wait for the comments. A reminder was issued to DPIIT on
22.12.2020.
The case was last considered in M. No. 13/81dated
30.12.2020 held on 08.01.2021 and decided to wait for the
comments.

R76

NATIONAL
STEEL AND
AGRO
INDUSTRIES
LIMITED

5610005277
dated 18.12.2017

01/81/050/
00146/AM
19/

56/24/040/
00031/AM
18/

This case was rejected in M. No. 12/81 dated 13.02.2019
due to non-submission of reply to deficiency letter dated
04.10.2018 raised by MoS. The applicant vide letter dated
14.05.2019 enclosed a copy of their earlier reply dated
17.07.2018 stating that they had already replied on
17.07.2018 and requested to ratify the norms. As per
decision of M. No. 13/81dated 04.10.2019, the case was
referred to Consultant (TEC-3) on 01.11.2019 as comments
from MoS were not coming. In M. No. 16/81 dt. 13.11.2019,
the Committee noted the comments furnished by MoS vide
U.0. No. 2(17)/2019-TD dated 08.11.2019 as well as
comments of Consultant (TEC-3) and decided to seek from
the applicant the following information: (i) Stage wise
wastage of import item No. 1. (ii) Justification for import
item 6 i.e. GP sheet for packing when one of the export
product is also GP sheet. As per NC decision, D/L was sent
to the applicant on 12.12.2019. The case was considered in
M. No. 19/81 dt. 26.12.2019 and decided to ask from MoS
and the party to clarify both the points. A reminder was also
sent to the applicant on 27.01.2020. As per NC decision
taken in Meeting No. 22 dated 19.2.2020, a reminder was
sent to the applicant on 01.04.2020. The case was considered
in M. No. 04/81 dt. 09.07.2020 & 07/81dated 08.09.2020
and decided to grant last opportunity to the applicant to
furnish the requisite information. As per NC decision, final
D/L reminder was sent to the applicant on 26.08.2020. The
applicant's reply dt. 19.09.2020 was sent to Consultant
(TEC-3) &MoS on 13.10.2020 & 05.11.2020. The case was
considered in M. No. 10/81 dated 10.11.2020 held on
17.11.2020 and Consultant (TEC-3) informed that the
applicant’s reply dated 19.09.2020 is deficient. Therefore,
the Committee decided to seek again from the applicant to
furnish the following information:
1. To provide Stage-wise wastages supported with
calculations like width of imported coil, trimming

details at each stage etc.

The Committee considered
the case as per the agenda
and decided to send final
reminder to the applicant
for furnishing the requisite
information.

Deferred
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2. Regarding import item at SI. No. 2, to provide
justification why GP sheet is necessary for packing.

As per NC decision, D/L was sent to the applicant on
22.12.2020.

The case was last considered in M. No. 13/81dated
30.12.2020 held on 08.01.2021 and decided to remind the
applicant for furnishing the requisite information.

As per NC decision, a reminder was sent to the applicant on
10.03.2021.

R77

JINDAL SAW
LIMITED

0510410575
dated 14.05.2019

01/81/050/
00068/AM
20/

05/23/040/
00065/AM
20/

The case was ratified in M. No. 14/81 dated 16.10.2019 as
per written comments dated 21.08.2019 given by Consultant
(TEC-3). The applicant vide letter dated 10.10.2019 had
requested for revision of ratified norms. The case was
referred to Consultant (TEC-3) on 03.12.2019. The case was
considered in M. No. 19/81 dt. 26.12.2019 and decided to
wait for comments. Reminder sent to Consultant (TEC-3)
vide email dated 14.04.2020 for expediting the comments.
The case was considered in M. No. 04/81 dt. 09.07.2020 and
decided to seek from the applicant to furnish following
information as per advice of Consultant (TEC-3): To provide
detailed calculations of stage-wise percentage wastage
claimed in the letter with supporting documents.

As per NC decision, D/L was sent to the applicant on
26.08.2020. The case was considered in M. No. 07/81
dated08.09.2020 and decided to remind the applicant for
furnishing the requisite information. As per NC decision, a
reminder was sent to the applicant on 22.10.2020.The case
was considered in M. No. 10/81 dated 10.11.2020 held on
17.11.2020 and decided to remind the applicant for
furnishing the requisite information.

As per NC decision, a reminder was sent to the applicant on
23.12.2020. The applicant's reply dt. 07.01.2021 was sent to
Consultant (TEC-3) on 07.01.2021.

The case was last considered in M. No. 13/81dated
30.12.2020 held on 08.01.2021, as per decision, a reminder
was issued to Consultant (TEC-3) on 15.03.2021. However,
no comments have been received yet.

The Committee considered
the case as per the agenda
and decided to remind
again Consultant (TEC-
3) for expediting the
comments.

Deferred

R78

(E-23508)

TRAFOMEC
INDIA
MAGNETICS
PVT.LTD.

0710090674
dated 11.09.2012

01/81/050/
00270/AM
13/

07/24/040/
00216/AM
13/

Initially, the case was rejected in M. No. 21/81 dated
31.12.2013 as per written comments of DHI vide U. O. No.
3(41)/2012/TSW(B)/294 dated 06.12.2013. The case was
again considered in M. No. 11/81 dated 22.08.2017 and
rejected due to non-submission of reply of deficiency letter
dated 13.04.2017 raised by DHI. Now, the applicant vide
letter dated 01.05.2019 had furnished reply & requested for
ratification of ad-hoc norms. The representation was referred
to DHI via email dated 24.12.2019. The case was last
considered in M. No. 19/81 dt. 26.12.2019 and the
Committee decided to defer the case with an advice to the
section to trace out the main file as main file was not
available. Main file is traced out and referred to DHI on
12.02.2020. In M. No. 22/81 dt. 19.02.2020, the Committee
decided to wait for comments. The case was considered in
M. No. 04/81 dt. 09.07.2020, On the request of DHI, the
Committee directed the section to forward complete set of]
application with ANF4A to DHI for examination and
comments. Scanned copies of complete set of applications
along with all concerned/related documents (reply to queries
raised etc.) in chronological order was sought from the
applicant vide email dated 07.10.2020. The case was

considered in M. No. 07/81dated 08.09.2020 and decided to

The Committee considered
the case as per the agenda
and decided to wait for
comments.

Deferred
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remind the applicant for furnishing the requisite information.
As per NC decision, a reminder was sent to applicant on
05.11.2020. The applicant via email dated 05.11.2020
requested for 2 days to reply. The applicant’s reply vide
letter dated 10.11.2020 was received.

The case was considered in M. No. 10/81 dated 10.11.2020
held on 17.11.2020, the Committee noted that the applicant
has not given point wise reply to the deficiencies raised.
Hence, the Committee decided to ask the applicant to furnish
the same. As per decision, the complete set of application
with ANF4A was referred to DHI on 04.01.2021. Additional
information received from the applicant was also sent to
DHI. The applicant’s reply was sent to DHI on 19.05.2021.
However, no comments have been received yet.

The case was ratified in M. No. 12/81 dated 18.09.2019 as
per written comments dated 16.09.2019 given by Consultant
(TEC-3). The applicant vide letter dated 03.01.2020 stated
that NC allowed the quantity of imported item No. 1 and 2
with 10% wastage instead of 20% wastage as per SION
C797. Therefore, they requested to allow 20% wastage in
respect of import item at SI. Nos. 1 & 2.

The applicant’s representation was forwarded to Consultant
(TEC-3) on 22.01.2020 for examination of the case. In M.
No. 22/81 dt. 19.02.2020, the Committee decided to wait for
comments. The case was considered in M. No. 04/81 dt.

The Committee considered
the case as per agenda and
Consultant (TEC-3)
informed via email dated
20.05.2021 that initially,
the norms were
recommended based on
information available with

09.07.2020 and deicide to send physical file to Consultant|the application. The
(TEC-3) for examination of the case. As per decision, the|applicant in its
01/81/050/ |main file was sent to Consultant (TEC-3) on 01.09.2020.|representation dated
00948/AM |The case was considered in M. No. 07/81 dated 08.09.2020{03.12.2020 submitted
19/ and decided to seek from the applicant the following|additional information
information on the advice of Consultant (TEC-3): including stage-wise| Approved
05/23/040/ |Detailed calculation of stage-wise wastages. As per NC|wastage. Hence, revised
(E-23960) 00440/AM |decision, D/L was sent to the applicant on 22.10.2020. The|recommendation is in
JINDAL SAW 19/ case was considered in M. No. 10/81dated 10.11.2020 held|respect of manufacture of
LIMITED on 17.11.2020 and decided to remind the applicant for|seamless pipes which was
R79 furnishing the requisite information. not in the scope of study
0510409209 The applicant's reply dt. 03.12.2020 was sent to Consultant|group.  Therefore, the
dated (TEC-3) on 04.12.2020. Committee decided to
07.01.2019 The case was last considered in M. No. 13/81 dated|revise the ad-hoc norms as
30.12.2020 held on 08.01.2021, the Committee noted the|per comments of|
comments of Consultant (TEC-3) vide email dated|Consultant (TEC-3) as
07.01.2021. The Committee noted that the party was allowed|under:
wastages earlier on the basis of study group report.
Therefore, there should be proper justification as to why the
norms are being revised. Hence, the Committee decided to
refer the matter back to Consultant (TEC-3) for re-
examination on 05.04.2021.
1. Quantity of import item (Alloy/Non-Alloy Steel Billets /Rounds of Different Sizes) at SI. No. 1 may be
allowed with 1.20Kgs/Kg content of relevant grade for the export product at Sl. No. 1.
2. Quantity of import items (Alloy/Non-Alloy Steel Billets /Rounds of Different Sizes) at SI. No. 2 may be
allowed with 1.20Kgs/Kg content of relevant grade for the export product at Sl. No. 2.
Note: The decision for rest of the import items shall remain unchanged as decided in M. No. 12/81 dated
18.09.2019.
RA concerned may take suitable consequential action accordingly.
R80 PRANITA 01/81/050/ |The case was withdrawn in M. No. 44/81-ALC2/2009 dated|The Committee considered Deferred
ENGINEERING [00026/AM (02.02.2010 on the ground that the case was rejected in M. |the case as per the agenda
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SOLUTIONS
PRIVATE
LIMITED

0710064492
dated 04.05.2009

10/

07/24/040/
00039/AM
10/

No. 38/81 dated 22.12.2009 (actually held on 29.12.2009)
due to non-submission of reply of the deficiency letter raised
by DIPP. The applicant vide letter dated 11.11.2019
furnished reply with a request to fix the ad-hoc norms and
also asked for personal hearing.

The applicant’s representation was forwarded to DPIIT on
31.01.2020.In M. No. 22/81 dt. 19.02.2020, the Committee
decided to wait for comments. Comments of DPIIT D/L
received vide email dated 23.04.2020. DPIIT’s D/L was sent
to the applicant on 07.07.2020. The case was considered in
M. No. 04/81 dt. 09.07.2020 and decided to wait for reply of]
the applicant. A reminder was sent to the applicant on
27.08.2020.The case was considered in M. No. 07/81dated
08.09.2020 and decided to remind again the applicant for
furnishing the requisite information. As per NC decision, a
reminder was sent to the applicant on 22.10.2020. The
applicant’s reply received via email dated 17.11.2020 was
forwarded to DPUT on 17.11.2020. The case was last
considered in M. No. 10/81 dated 10.11.2020 held on
17.11.2020 and decided to wait for the comments. A
reminder was issued to DPIIT on 23.12.2020. The case was
referred to MSME on 06.01.2021 on the advised of DPIIT.
The written comments was received by MSME via email
dated 07.01.2021.

The Committee noted the case was rejected in M. No. 38/81
dated 22.12.2009 (actually held on 29.12.2009) due to non-
submission of reply of the deficiency letter raised by DIPP.
Subsequently, the case was placed in M. No. 44/81-
ALC2/2009 dated 02.02.2010 and withdrawn. The applicant
had applied for review after a lapse of approx. 10 years. It is
not known whether the case was considered by the NC in
any meeting during this period. Hence, the Committee
decided to seek a report from concerned RA about present
status of norms fixation including any pending ECA action.
A letter was sent to RA, Bangalore on 08.04.2021 in this

regard. However, no information has been received yet.

and decided to remind
RA, Bangalore for
furnishing the requisite
information.
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(E-24961) 01/81/050/ |The case was approved in M. No. 03/81-ALC2/2020 dated
00080/AM [27.05.2020 as per written comments given by Consultant
Olectra Greentech 20/ (TEC-1). The applicant vide letter dated 09.07.2020
Limited requested for ratification of ad-hoc norms and stated that the
09100 6; 556 09/24/040/ |import weight of chemicals under Sr. No. 3 and 4 is not as
Dated 22.05.2019 00056/AM |per 5% wastages, which should be 3038.740 and 663.004
R 20/ Kgs instead of 1216.5 and 303.63 Kgs.
The case was referred to consultant (TEC-1) for examination|The Committee considered
& comments vide email dated 05.11.2020. The case was last|the case as per the agenda
RS1 considered in M. No. 10/81 dated 10.11.2020 held on|and decided to send a
17.11.2020, Consultant (TEC-1) asked to send physical file|reminder to the applicant| Deferred
of the case to examine the case. Therefore, the Committee|for furnishing the requisite
decided to send the same to Consultant (TEC-1) for|information.
examination of the case. The main file was send to
Consultant (TEC-1) on 31.12.2020. The case was last
considered in M. No. 13/81dated 30.12.2020 held on
08.01.2021, and decided to seek from the applicant to
furnish requisite information as per comments given by
Consultant (TEC-1).As per NC decision, D/L was sent to the
applicant on 07.04.2021. However, no information has been
received yet.
The case was rejected in M. No. 11/81 dated 30.01.2019,
due to non-submission of reply deficiency letter raised by
Comlan (1EC3) ne ol i emal G e Commitesconsdrd
(E-24965) 01/81/050/ ho'c n(.>rms Py q y the case as per agenda and
00360/AM ) . .. |Consultant (TEC-3) has
. The case was referred to consultant (TEC-3) for examination .
Zeeco India Pvt. 19/ . . requested to send physical
R82 & comments vide email dated 29.10.2020. The case was last
Ltd. . . file of the case for| Deferred
considered in M. No. 10/81 dated 10.11.2020 held on L
03/95/040/ 17.11.2020, Consultant (TEC-3) asked to send physical file examination & comments.
0310819114  |00891/AM | " *“ = : PAYSICE. W\ Therefore, the Committee
of the case to examine the case. Therefore, the Committee .

Dated 13.02.2018 18/ . decided to send the same
decided to send the same to Consultant (TEC-3) for to Consultant (TEC-3)
examination of the case. Accordingly, file was sent to '
Consultant (TEC-3). However, no comments have been
received yet.

The case was rejected in M. No. 02/81dated 01.05.2019, due
to non-submission of reply of deficiency letter raised by
(E-24984) 01/81/050/ |Consultant (TEC-1). The Committee considered
Leitwind Shriram | 00472/AM |The applicant via email dated 04.09.2020 furnished reply h h d
Manufacturing 19/ and requested to ratify the ad-hoc norms. The copy of] the case as per the agenda
R&3 . L . ) and decided to remind
Private Limited representation was forwarded to Consultant (TEC-1) on again C Itant (TEC Deferred
04/24/040/ [17.11.2020. The case was last considered in M. No. 10/81 1‘)2 ! for or;u editin the-:
0410164757 |00148/AM |dated 10.11.2020 held on 17.11.2020 and decided to wait for comments P &

dated 05.10.2018 19/ the comments. A reminder was issued to Consultant (TEC-1) ’
on 23.12.2020. However, no comments have been received
yet.

The case was rejected in M. No. 3/81dated 15.05.2019, due
(E-24986) 01/81/050/ [to non-submission of reply of deficiency letter raised by . .
Leitwind Shriram | 00363/AM |Consultant (TEC-1). ;ﬁecgse‘“;;m:f tchoenzld:;gg
R84 Manufacturing 19/ The applicant via email dated 18.08.2020 furnished a reply and  deci deg to regm'n d
Private Limited and requested to ratify the ad-hoc norms. The copy ofa ain C ltant (TI;C Deferred
04/24/040/ |representation was forwarded to Consultant (TEC-1) on 1’)2 ! for or;u editin the-:
0410164534 | 00042/AM |17.11.2020. The case was last considered in M. No. 10/81] ) 2 S*PeCHing
dated 27.07.2018 19/ dated 10.11.2020 held on 17.11.2020 and decided to wait for ’

the comments. A reminder was issued to Consultant (TEC-1)
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on 23.12.2020. However, no comments have been received
yet.

The case was rejected in M. No. 01/81 dated 01.04.2020,
due to non-submission of reply of DHI deficiency letters.
The applicant via email dated 04.09.2020 furnished a reply
and requested to ratify the ad-hoc norms. The copy of]
representation was forwarded to DHI on 17.11.2020. The
case was last considered in M. No. 10/81 dated 10.11.2020

.(E._24987.) 01/81/050/ held on 17.11.2020 and decided to wait for the comments. A The Committee considered
Leitwind Shriram |01107/AM . . the case as per the agenda
Manufacturin 19/ reminder was issued to DHI on 23.12.2020. d decided t d
R85 . juring The representative of DHI informed that the applicant’s and decided fo- send a
Private Limited . . reminder to the applicant| Deferred
reply dated 11.09.2020 is deficient. Therefore, the L ..
04/24/040/ Committee decided to seek from the applicant to furnish the for furnishing the requisite
0410165252 00253/AM .. . information.
dated 26.02.2019 19/ following information:
o 1. Rating of the export product.
2. Calculation supported by dimensional engineering
drawing with relevant dimensions highlighted.
3. Information as per Appendix 4G.
As per NC decision, D/ was sent to the applicant on
08.04.2020. However, no reply has been received yet.
The case was rejected in M. No. 01/81 dated 01.04.2020,
due to non-submission of reply of DHI deficiency letters.
The applicant via email dated 04.09.2020 furnished a reply
and requested to ratify the ad-hoc norms.
The copy of representation was forwarded to DHI on
(E-24989) 17.11.2020. The case was last considered in M. No. 10/81
01/81/050/ |dated 10.11.2020 held on 17.11.2020 and decided to wait for|The Committee considered
. . 01133/AM |the comments. A reminder was issued to DHI on|the case as per the agenda
Leitwind Shriram .
R86 | Manufacturing 19/ 23.12.2020. and decided to send a
Private Limited The representative of DHI informed that the applicant’s|reminder to the applicant| Deferred
04/24/040/ |reply dated 11.09.2020 is deficient. Therefore, the|for furnishing the requisite
00254/AM |Committee decided to seek from the applicant to furnish the|information.
0410165234 . L
dated 20.02.2019 19/ following information:
o 1. Rating of the export product.
2. Calculation supported by dimensional engineering
drawing with relevant dimensions highlighted.
3. Information as per Appendix 4G.
As per NC decision, D/L was sent to the applicant on
08.04.2020. However, no reply has been received yet.
The case was approved in M. No. 17/81-ALC2/2019 dated
27.11.2019 as per written comments given by DPIIT vide U.
0. No.: P-47011/303/2019-TSW dated 13.11.2019.
01/81/050/ The applicant via email dated 02.12.2020 had requested for
CHHAPERIA 00137/AM ratification of ad-hoc norms and inform that the export item|The Committee considered
INTERNATION 20/ width had been restricted to 300 mm but it depends on client|the case as per the agenda
R87 | AL COMPANY order and machine capacity, at the current capacity and order|and decided to forward the
R . . . . R Deferred
situation kindly allow width of export item upto 360 mm and|applicant’s reply to DPIIT
07/24/040/ |, . . . P
0710115072 00066/AM thickness of export item to be same or less than the import|for examination &
Dated 19.06.2019 20/ item thickness. comments.
The representation was referred to DPIIT on 29.12.2020.
DPIIT’s DL received via email dated 14.01.2021 and issued
to the applicant on 05.03.2021. The applicant’s reply
received on 06.03.2021.
Tubacex Prakash 01/81/050/ |The case was approved in Meeting No. 23/81-ALC2/2019{The Committee considered
India Private 00053/AM |dated 04.03.2020 on the recommendation of Consultant|the case as per the agenda
RS8 Limited 20/ (TEC-3). The applicant vide letter dated 18.06.2020|and decided to ask from
requested for re-fixation of norms and stated that the 10%(the applicant to furnish| Deferred
03/95/040/ |wastage allowed instead of 35% for sr. no. 1 of import item, |following information as
0310828823 ) . L
dated 07.05.2019 00101/AM |hence the applicant had applied the application exactly as|per comments of]
o 20/ per SION Norms Sr. no. C-831 for import of Sr. No. 1. In|Consultant (TEC-3):
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which the export & import item description are exactly same
as the applied for norms fixation & wastage is given for|1.To provide detailed
import item sr. no. 1 is 1.35MT for IMT of export item.| calculations of wastage
Therefore, the applicant had requested to enhance the| incurred at each stage
wastage of import item sr. no. 1 from 10% to 35%. The| with supporting
representation was referred to Consultant (TEC-3) on| documents.
29.12.2020.
The case was rejected in M. No. 9/81-ALC2/2016 dated
20.10.2020 held on 27.10.2020, the applicant was asked
several times to furnish certain information as raised in
01/81/050/ |meeting No. 08/81 dated 19.12.2018, 03/81 dated
00448/AM [15.05.2019, 09/81 dated 07.08.2019 & 06/81 dated
BERGEN PIPE 18/ 11.08.2020. The representatives of the applicant during
SUPPORTS personal hearing held through video conferencing in The Committee considered
INDIA 04/24/040/ [Meeting No. 06/81 (Originally scheduled for 11.08.2020) the case as per the agenda
R89 PRIVATE 00153/AM |held on 25.08.2020 was also directed to furnish the requisite d decided to remind Deferred
LIMITED 18/ information. However, Consultant (TEC-3) informed that an ceided o remi
. . . Consultant (TEC-3) for
the applicant had not yet been furnished any specific reply ditine th ¢
0410163738 HQE- |against issued deficiency letters despite many reminders. expediting the comments.
dated 28.11.2017 | office |Therefore, the Committee decided to reject the case under
Computer |intimation to RA, Chennai.
No.:24464 [The applicant via email dated 08.12.2020 furnished a reply
and requested to ratify the ad-hoc norms. The representation
was referred to Consultant (TEC-3) on 29.12.2020.
However, no comments have been received yet.
The case was rejected in M. No. 14/81 dated 24.09.2013
(Online agenda) due to non-submission of reply of]
deficiency letter i.e. SI. No. 3 &11 of SDF.
The case was again rejected in M. No. 4/81 dated|The Committee considered
01/81/050/ 17.06.2020 held on 09.07.2020 as per the written comments|the case as per agenda and
00029/AM |E1Ven by DPIIT vide U.O. No. P-4701 1./87/202.0 TSW dat'ed decided to ratify the ad-
13/ 30.6.2020 on the ground that the applicant did not furnishlhoc  norms as  per
detailed calculations for the quantity of import items. comments of DPIIT vide
Approved
07/24/040/ o . y. 0o No o P-
00446/ AM The app.hcant via §ma11 dated 11.09.2020 furnished the|47011/87/2020-TSW dated
information/reply with a request to re-open the case. The|05.02.2021 as under:
12/ . . .
applicant also stated that the product is customizable
ECIE IMPACT (different lengths and width). The wastage is very less and
R90 PVT. LTD. there is only the side cutting loss. Hence, wastage is
negligible / nil and requested to fix the norms on net-to-net
0710086493 basis. The representation was referred to DPIIT on
dated 22.02.2012 29.12.2020.
IC"l("fiiIS Export Item Quantity ITCHS Code | Import Item léica(;r:li:l;ended
Structural Aluminium 7344 Sq. Meter
Doors And Windows, 11169.00 Aluminium @1.02 Sq.
76069290 | Structural Glazing S M. ¢ 76069290 Composite Mtrs/Sq. Mtr
Facade Etc q. Meter Panels content in the
export product
Note: Export item to contain 7200 Sq. Mtrs of Aluminium Composite Panels.
RA concerned may take suitable consequential action accordingly.
CG Power and | 01/81/050/ |The case was ratified in M. No. 20/81 dated 19.12.2017 as|The Committee considered
RO Industrial 00505/AM |per comments of DHI vide UO No. TSWB-3/181/2014 dated|the case as per agenda and
Solution Limited 15/ 12.01.2018. The applicant vide letter dated 27.11.2020|Consultant (TEC-3)| Deferred
(Formerly stated that in the DHI comments, the Norms were ratified for|informed via email dated
Crompton 03/94/040/ |all items from Sr. no. 1 to 29 and items no. 30 to 39 were|20.05.2021 that the
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Greaves Limited) | 00268/AM |deleted. No reason was assigned in the DHI letter dated|applicant had represented
15/ 12.01.2018 to delete the items mentioned at 30 to 39. The|against deletion of import
0310789692 party has already imported the inputs specified under sr. no.|items at Sl. No. 30 to 39by
dated 26.09.2014 30 to 39, used in the manufacture of the export products i.e.|DHI. These items are not
Transformers and the same have already been exported,|integral part of export
hence the party has requested for review the application and|items i.e. Transformer and
allow the inputs as per Item No. 30 to 39 on net to net basis|therefore, ~ cannot  be
as the goods are engineering goods which are permitted in|considered. As the earlier
the policy on Net to Net basis. The representation was|comments were given by
referred to Consultant (TEC-3) on 29.12.2020. DHI, therefore, the
Committee  decided to
forward the representation
to DHI as per advice of]
Consultant (TEC-3).
The Committee considered
The case was rejected in M. No. 11/81 dated 22.08.2017 due|the case as per agenda and
01/81/050/ .S . X
00028/AM to non-submission of reply of deficiency letter raised by|Consultant (TEC-3) has
TUBEX INDIA 18/ DIPP. requested to send physical
R92 The applicant vide letter dated 25.12.2020 furnished the|file of the case for Deferred
0510401449 05/24/040/ reply and requested to ratify the ad-hoc norms. examination & comments.
dated 31.01.2017 00537/AM The hard copy of representation was forwarded to|Therefore, the Committee
17/ Consultant (TEC-3) on 29.12.2020. However, no comments|decided to send the same
have been received yet. to Consultant (TEC-3).
The Committee considered
the case as per the agenda
and Consultant (TEC-3)
informed via email dated
The case was approved in M. No. 11/81-ALC2/2020 dated 20‘?.5'20,[2 lh d that :Ehg
24.11.2020 (Held on 01.12.2020) as per written comments apphicant had represente
TATA POWER . the proposal for approval
SOLAR given by Consultant (TEC-3). of norms on repeat basis of]
R93 | SYSTEMS LTD 01/81/050/ |The applicant letter dated 01.04.2021 had requested for AA  issued  in 2014
00158/AM |reinstate Solar Cell/PV Cell (HS Code:85414011) in place . , | Deferred
s . However, the applicant’s
0710115133 20 of deleted raw materials item No. 1 to 11 in M. No. 11/81- request of older AA
ALC2/2020 dated 24.11.2020 (Held on 01.12.2020). The
Dated 05.07.2019 . reference does not have
representation was sent to Consultant (TEC-3) on .
06.04.2021. same  import & export
items.  Therefore, the
Committee decided to ask
the firm to submit their
justification again within
15 days’ time.
skoskoskeoskeosk skoskoskoskosk
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M/S. TRIVENI AERONAUTICS PVT LTD., (100% EOU) ' : . [RVER
57 ' E20 MU ¥
R NO. 120, ANTHARASANAHALLI, Il PHASE, KIADB INDUSTRIAL AREA, To/ven) Aeczonauhics
-—_—'__.—_- Il p—
ol /81 TUMKUR-572106 :
VALUATION REPORT OF SCRAP GENERATION o| /E//Oé’//c)o 062, ANNEXURE - A
AN
FINISHED PRODUCT RAW MATERIAL OUTPUT WEIGHT OF 5 ;
INPUT WEIGHT OF H WEIGHT OF SCRAP SCRAP
SL. NO RAW MATE FINISHED GENERATION DURING
. . RIAL(IN PERCENTAGE
N—— Bk — RAW MATERIAL ORARSFOET PRODUCTS IN | THE PROCESS (IN swbia
: SPECIFICATION GRAMS/PCS) GRAMS/PCS) (%8
1 2 3 4 5 6 7 8 8
1 3046051-01 NUT RETAINING STEEL AMS 8322 990.4 138 852 41 8607
2 30C1708-01 NUT RETAINING STEEL AMS 8322 1447 7 162 1285 70 28 81
3 3112183-01 NUT PLAIN ROUND STEEL AMS 5709 NI ALLOY 9617 117 844.69 7.3
4 3118268-01 NUT BRG RTNG STEEL AMS 8322 2727 47 296 71 8277
5 31B4838-01 NUT RETAINING TURBINE FRONT STEEL AMSS707 1145.7 118 1029.69 29.88
<] 35C3024-01 NUT RETNG HP COMPRESSER STEEL AMS 8322 4221 84 358 13 84.54
T [ST3088-14 NUT TUBE COUPLING STEEL AMSS646 1723 a1 141 27 82.00
8 3T3183-10 NUT TUBE COUPLING STEEL AMSS5646 @0 17 7500 8152
g 3101166-10 NUT BRG RTNG STEEL AMS 6322 2973 31 236 18 72 18
10 3047037-01 NUT BRG RTNG STEEL AMSE414 249.2 sa 151.15 60.67
11 ST3603-03 NUT BRG RTNG STEEL AMS 6322 153.4 27 126.40 82.40
12 STE161-01 NUT CASTELLATED STEEL AMSS5732 275 4 29 51 85.46
13 3004509 NUT SPANNER STEEL AMS 8322 5308 56 573.84 89.68
14 3006248 RING EXT THRED STEEL AMS 6322 592.3 73 520,35 89.47
15 3013885 RING EXT THRED STEEL AMS 6304 553.4 73 490,41 87.04
16  |3046043-01 NUT RETAINING STEEL AMS 6322 — 5 4082 8253
i7 3046210-01/ FAI NUT PLAIN ROUND STEEL AMS 8304 679.3 104 57529 84.69
18 3048179-01 NUT HIGH PRESSURE TURBINE STEEL AMS 5663 11208 155 585,81 86.17
19 3076212-01 NUT COMPRESSER LP STEEL AMS 8322 1004.9 149 945,99 86.35
CEIE RS ,
20 BB elgnm STEEL ANS 0 395.1 79 316.08 80.00
1 ®.
K Shivappa
Asst Director (Mech) _ o
- MSME-DI, Bargalere - O/ 1IVAPFA
. €-360 C @ niw ooy RiSs) Assh Director (Mech.)
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wis. | RIVENI AERONAUTICS PVT LTD., (100% EOU)
NO. 120, ANTHARASANAHALLI, Il PHASE, KIADB INDUSTRIAL AREA,

TUMKUR-572106 «-EW
VALUATION REPORT OF SCRAP GENERATION ANNEXURE - A
FENEHI PRI A MATERA. OUTPUT WEIGHT OF| WEIGHT OF SCRAP
INPUT WEIGHT OF SCRAP
SL. NO. RAW MATERIAL | RAW MATERIAL(N pag::fgreg(m o :g;ggz:‘o PERCENTAGE
PART NO: PART NAME RM TYPE i GRAMS/PCS) ity s ipgmiee (% AGE)

1 2 3 5 5 7 8 3
R e NUT BRG RTNG STEEL AMS 6322 _— o S gl
22 [30L0882:01 NUT RTNG COVER STEEL AMS 5662 NI ALLOY — el el eiel
23 |30L1453-01 NUT POWER TURBINE SHAFT STEEL AMS 5732 — el s .
24 (300212301 NUT RTNG DISC CT STEEL AMS 5662 NI ALLOY it P p—_— .
25 |30P2204-01 NUT PLAIN ROUND STEEL CPW2OSNIALLOY 12567 - e o
26 |3101166-03 NUT BRG RTNG STEEL AMS 6322 I - 55 02 .
o Taiosses NUT BRG RTNG STEEL AMS 6322 P i - —_—
28 |3112626.01 RING EXT THRED STEEL AMS §322 i 12 ih a8
29 |3113448-01 NUT BRG RTNG STEEL ANS 6304 o - 25445 g7
30 |31B4015-01/ FAI  |NUT TIE ROD RETNG STEEL AMS 4928 TI ALLOY i - o -
" a1 |ascossoon NUT RTNG HIGH PRESSURE TURBINE STEEL AMS 5663 - = o %7
a2 |escsesron NUT RTNG HIGH PRESSURE TURBINE STEEL AMS 5663 - il — -
33 |3910123-01 NUT PLAIN ROUND STEEL AMS 6322 115 - obide .
3¢ |ag10251-01 NUT BEARING RETAINING EXT THRD STEEL AMS 6322 15604 > v0938| 9108
35 |ST6244-33 NUT BRG RTNG STEEL AMS 6322 o . S st
36 |ST6348-10 NUT BRG RTNG STEEL AMS 6414 e - e 7254
37 |3052676-01 NUT GEAR SHAFT RETAINING STEEL AMS 6322 s5id ™ 0058 8523
3  |30B5116-01 NUT BEARING RETAINING INTL THRD STEEL AMS 6304 . 128 s _—
| 39 31d1 311“‘-):3-?13_;5'q g% G NO.2 BRG STEEL AMS 6304 1747.8 e 1595.79 g1.30
|« 31J2759-€f£_ Ef";f_ 1"1 &T? STEEL ANS 8322 8326 133 699.58 84.03]

=T

-

s in KARNATARA

ATYD |

K Shivap
Asst. Director (Mech)
MSME-DI, Bangalore

a1 AM



M/S. TRIVENI AERONAUTICS PVT LTD.. (100% EOU) 2—
NO. 120, ANTHARASANAHALLL Il PHASE, KIADB INDUSTRIAL AREA, Fz'-
TUMKUR-572106 W
VALUATION REPORT OF SCRAP GENERATION ANNEXURE - A
SRESHED PROINCT S NATERAL INPUT WEIGHT oF |[OUTPUT WEIGHT OF| WEIGHT OF SCRAP —
SL. No. RAWMATERIAL | RAW MATERIAL(IN PR:IS:JSC':TESD{IN Gi’:?:;é%tgg ?I::ie PERCENTAGE
PART No: PART NAME T SPECIFICATION ORANIRGS) GRAMS/PCS) GRAMS/PCS) (NAK)
1 2 3 4 5 6 7 8 s
41 |35C3349-01 NUT RETNG HP COMPRESSER STEEL AMS 6322 562 5 i _— i
42 |3910258-01 NUT BEARING RETAINING INTL THRD STEEL AMS 6415 soss ol _-— -
43 |3004182/ FAl NUT SPANNER STEEL AMS 6322 5375 e o e
44 |3020885 NUT PLAIN ROUND STEEL AMS 6304 . e - -
45 |30P220301 NUT RETAINING TURBINE FRONT STEEL CPW203NI ALLOY s - T -
46  |3052551-01 NUT BEARING RETAINING INTL THRD STEEL AMS 6322 e - B o s
47 |3052560-01 NUT RETAINING NO.2 BRG STEEL AMS 6304 — S T _—
T8 |a0s2seror NUT RETAINING LP SHAFT STEEL AMS 6304 —_ it o o 56
49 |3058870-01 NUT PLAIN ROUND ' STEEL AMS 5663 9718 125 846 78 8714
50 [3141295-01 NUT BRGRTNG STEEL AMS 6322 —_— o —— Na
51 [31J1707-01 NUT RTNG LP SHAFT STEEL AMS 6304 658 4 83 e 578.80] 739
52 |31s2199-01 NUT BRG RTNG - STEEL AMS 6322 5528 s " i
53 |3901408-01 NUT BRG RTNG STEEL AMS 6322 P & o -
54 |sTe240-08 NUT BRG RTNG STEEL AMS 6414 s o 227 -
55 [sT6240-11 NUT BRG RTNG STEEL AMS 6414 o - e —
56 ST6240-24 NUT BRG RTNG v STEEL AMS 6414 519.4 70 449 42 86.52
57 |ST6240-25 NUT BRG RTNG STEEL AMS 6414 _— i — _—
56 |ST6476.01 NUT RETAINING STEEL AMS 5662 NI ALLOY s . ais _—
59 [3052531-01 RiNG proNe 7 o STEEL AMS 6304 — . — -
60 |acioreor e f‘m@ﬁ@?fr‘:}m “;;:r . ¢ e sk 14792 140 1339.21 90,54

: % FUTH

- -5.560 (66
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Z.,. vy T
- 100% EOUs in KARNATARA

O3ae [FBY9E

K Shivap
Asst. Director (Mech)

WSME-DI, Bangalore -

Asst. Director (Mach,




WM/S. TRIVENI AERONAUTICS PVT LTD,, (100% EQU)

> - |
NO. 120, ANTHARASANAHALLI, II PHASE, KIADB INDUSTRIAL AREA, @"
TUMKUR-572106 ol e ’
VALUATION REPORT OF SCRAP GENERATION ANNEXURE - A
FINISHED PRODUCT RAW MATERIAL RSE—.
wput weieHT oF 20T o IGHT OF SCRAR SCRAP
" FINISHED GENERATION DURING
L. NO. - RAW MATERIAL(IN PERCENTAGE
— IO —— RAW MATERIAL pebipabpsiees PRODUCTS (IN THE PROCESS (IN e
SPECIFICATION GRAMS/PCS) GRAMS/PCS) (% ASE)
1 2 3 4 5 6 7 8 8
81 |3041255-01 RING PHONI STEE AMS 6304
: b TEEL o 1850.5 197 145348 88.06
62 |30P0321-0 RIN 4
| PR G PHONIG ATEEL NG Oat 1253.0 el oauzod| . 89.38)
3113509-01 P AMS
63 13509-0 RUNNER PULSE PICKUP STEEL 6322 . el el . se7d
NUT BEAR ING IN
84  |3912058-01 — “u] BEARING RETAINING INTLTHRD STEEL AMS 6322 I ol asez| _—
85 |30L0753-01 NUT PLAIN ROUND. s AMS 8322 i ol sl sl
T 2
---.55 3055836-01 NUT BEARING RETAINING EXT THRD STEEL AMS 6322 318 o — 68,60
57  |3046367-01 NUT RETAINING NO.3 BRG STEEL AMS 6322 sigsia ol — o3.00)
e 30C5750-01 ril‘JlT--F_i_E_:FAiNING HIGH PRESSURE TURBINE |STEEL CPW203NI ALLOY — ool 185808 53.77]
s |sTacss-07 NUT TUBE COUPLING STEEL AMSS646 - @ i 27,8
] 70  |3079830-01 NUT LOW PRESSURE IMPELLER STEEL AMS 6304 ) 9084 T - <) N 84.85
71 |sT3186-08 NUT PLAIN HEXAGONAL STEEL AMS 5648 . ol sl 7959
72 |sT3186-12 NUT PLAIN HEXAGONAL STEEL AMS 5645 S0 s o s
o mpsz'fi._m NUT RTNG FUEL NOELE STEEL AMS 5662 NI ALLOY s " - 2933
74  |30L3540-01 NUT BRG RTNG STEEL AMS 5732 803.0 i — sogse| .. 8773
75 |3048067-01 NUT RETAINING OIL PRESSURE STEEL AMS 5645 s ‘ ” - s
- 76  |3048050-01 NUT RETAINING OIL SCAVENGE STEEL AMS 5646 — _ a sana B3
77 |30L2521-01 NUT RTNG DISC CT STEEL AMS 5662 NI ALLOY 6232 a2t o seearl 80.56
303 SERIES CRES PER
78  |A22642-001 PIN SOL 0.0940D 0.24L SS STEEL 566763 — 3 s —_—
) 78 |C47047-001 GUIDE SPRING STEEL 15-5 PH 24.767 al 63.77 85.29)
= o
80 |c47109-001 Nuﬁﬁmmt Comn'v=510ﬂﬁf STEEL A-286 PER AMS 5737 - - a6 7847
- 2 53-'; ,’1_;,'. |—-'r rr-;_- 5 Jle‘.'__‘ . 3 p)
%%hivakx
Asst. Director [MESZIJ'I SHIVAPPA
[4 MSMEIB'I E#uhgtore . SR :{:,_','._,r(,
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M/S. TRIVENI AERONAUTICS PVT LTD., (100% EQU)
NO. 120, ANTHARASANAHALLI, 1] PHASE, KIADB INDUSTRIAL AREA, __2
TUMKUR-572106
VALUATION REPORT OF SCRAP GENERATION ollg) ANNEXURE - A
FINISHED PRODUCT RAW MATERIAL
INPUT WEIGHT oF |OUTPUT WEIGHT OF| WEIGHT oF scrap o
FINISHED GENERATION DURING
SL. No. RAW MATERIAL(IN PERCENTAGE
PART NO: PART NAME RM TYPE RN MATEON GRAMS/PCS) | PRODUCTS (N | THE PROCESS (N D
SPECIFICATION GRAMS/PCS) GRAMS/PCS) (% AGE)
1 2 3 4 5 5 7 8 E
81  |casazar PLUG SHAFT T
AS3237-001 LUG SHAF STEEL 15-5 PH I 2| - p—
2 E
82 |CA89083-003 SPCR LKG ROD END STEEL 15-5 PH ool ” g s
8 10-001 GUIDE SPRING SOLENOID STEEL 55 P
3 |CABSS10- g SOLENO EE IR 274,034 al 253.03 92.34
- T
84 |CA95478-001 RTNR THDED STEEL 15-5 PH 878 453 145 7334|8349
|
85  |cA87890-001 SPACER BEARING STEEL 4130 Steel bar i 5 » sz _—
4130 8
8 |CA88976-001 SPACER BEARING STEEL 30 Steel bar o o S s
87 |cA71921-001 RTNR THDED STEEL 15-5 PH — il 760.06 85.30
8 |cA77684-001 RTNR THDED . STEEL 155 PH P 5 14s068 8424
89 |CB08944-001 80 DEGREE INLET FITTING STEEL 15-5 PH — - ) — —_—
80 |cB08g45-001 70 DEGREE INLET FITTING STEEL 15-5 PH 1338 640 - snd 50,65,
91 |CB08943-001 90 DEGREE INLET FITTING STEEL 15-5 PH — - 130008 s171
92  |CcA92970-001 LOCKING DEVICE STEEL 15-5 PH S Vi i 9254
o 300 SERIES CRES PER
93 |234533-001 Washer anti rotation STEEL AMS-QQ-S-783 30158 2 28.16 93.37
84 |C47160-001 RTNR THRD STEEL A-286 PER AMS 5737 o— s| S —
95  |C48311-001 Washer STEEL 15-5 PH 11.378 1 10.38 91.21]
9 |cAs6228-001 SPRING GUIDE SMALL STEEL 15-5 PH — o - S5
97  |cAg1888-001 RETAINER THREADED STEEL 155 PH —— os| p— o
98  |CcB85424-001 SPRING GUIDE REGULATOR STEEL 15-5 PH p— i —_ —
99 |B43eta-1 NUT CLOSURE - STEEL 155 PH 476.024 77 399.02 83.82
ent Commissio
N 15-5 PH
100 |CB65423-001 SPRI Gemsél’ﬁm: Pﬂlhi,‘;% P 5.5 20510 & o484 o
O:P J SPECIAL ECONC“ MC Z\JNErCS—Z) . .
00% ¥ 31 7 ¥ FTR T T i/ » K Shiva
;.:Jg-t_.n‘ ice for 100% EOL '> n KARNATAKA " e Asst. Director (Mech)
T / Bangalore-S60 066 @ N MSMEﬂrBam K. SMIV
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M/S. TRIVENI AERONAUTICS PVT LTD., (1 00% EOQU)

NQ. 120, ANTHARASANAHALLI, Il PHASE, KIADB INDUSTRIAL AREA, R" L—
TUMKUR-572106 /{”/Ef’
VALUATION REPORT OF SCRAP GENERATION o } ANNEXURE - A
FINISHED PRODUCT RAW MATERIAL -
INPUT WEIGHT OF IGHT OF| WEIGHT OF SCRAP SCRAP
FINISHED GENERATION DURING
SL. NO. RAW MATERIAL(IN PERCENTAGE
—— BART AN S RAW MATERIAL prpmsilysizion PRODUCTS (IN THE PROGESS (IN % AGE
' SPECIFICATION GRAMS/PCS) GRAMS/PCS) )
1 2 3 4 5 6 7 8 9
. % ;
101 | 256W3214-3 THRUST WASHER STEEL 15-5 PH I sl i -
102 |C48105-001 HOUSING ANTI CAV VALVE STEEL 155 PH 81975 " o I
103 |CA93489-001 RETAINER THREADED STEEL 15-5 PH 840103 . IO 7Y B 5.26)
RETAINER THREADED EXTENDED CHECK

104  |CB12881-001 VALVE BiAGL feory 412,157 wea| o zeasl 53.17)
105 |cB15584-001 78° INLET FITTING STEEL 1SSPH N R T roars1] 7
106 |CB08583-001 RETAINER, POPPET STEEL 155 PH — » 5642 7339
107 |CA34942-001 CONNECTOR i':‘LATE STEEL 8530 2297.89 s  qe78s0 8612
108 |A84738-001 END,PLATE STEEL 17-7 PH 2334

18 7.34 31.46

TOTAL 75,308.23 10,010.00 65,298.23 8,965.89
N 83.01%
EeA R E R teet
'-.-j,-.r Development Cpmmisstomf o
! e TH 4da i’;"*- Luats Ny \K‘
\ L)JJ;)JETT K Shivap
i Asst. Director (Mech) -
.I\ﬁ-}'i_'/’ M%,E‘EE-D_L Bangalgre =14 VAT A
(SHRI/ DEVARAJ. K) e £ .t Dite ‘
DEPUTY DIRECTOR (MECH) COUNTER SIGNED BY s PR
S A /-,_7
DIRECTOR/ 2917115




M/S. TRIVENI AERONAUTICS PVT LTD.. (100% EOU)

NQ. 120, ANTHARASANAHALLI, || PHASE, KIADB INDUSTRIAL AREA, — L——
TUMKUR-572106
VALUATION REPORT OF SCRAP GENERATION o148 | ANNEXURE - B
EHNRHID PRODT PN SATERAL OUTPUT WEIGHT OF| WEIGHT OF SCRAP
INPUT WEIGHT OF SCRAP
SL. NO. ' RAWMATERIAL | RAW MATERIAL(N Pﬂg:f;'ff(m Gi:iﬂ:gé%'g;‘z:” PERCENTAGE
PART NO: PART NAME RM TYPE GRAMS/PCS) (% AGE)
SPECIFICATION GRAMS/PCS) GRAMS/PCS)
1 2 3 4 5 8 7 8 s
1 |2eas30002 RTNR THD ALUMINIM s kool Py " —— T
_____ imT:\iwas-w RTNR FILTER 25 SER ALUMINIM 6061-T6 AL ALY 436 1 3.358 77.04
3 |ceterraon RTNR SLV Mcv ALUMINIM ;;;’g:“ﬂ;;:""o* e — s - 70.50
4 |cassarocor RTNR LEFT HAND THREAD ALUMINIM il sog7| e — 88,99
5| cassseoor CAP MODE SEL ELEVATOR P3 ALUMINIM 6061-T6 AL ALY 1810 = — 83.72
6 | cart971-001 HSG SIGHT TUBE ALUMINIM 6061-T6 AL ALY — 20 o 83.19
7 | carzr1s-001 RTNR THDED ALUMINIM 6061-T6 AL ALY - - S 74,68
8 | cag2114-001 RTNR THDED ALUMINIM Al —_— s, 13.473 72.93
s |casasss-cor RTNR THRD 125 ALUMINIM 6061-T6 AL ALY - o a3 7024
10 | caorroscor RTNR THDED ALUMINIM ;{:ﬂsg:g:?sﬂ Aty pe dats . 209,181 78.18
11 |234530-001 Retainer Threaded ALUMINIM $|-;;ng:{|_ Ny o 46,05 10 36,047 78.28)
12 [s31158-1 RETAINER BEARING ALUMINIM 2024-T3 P e 374710 75.29
13 [cst204001 GLAND ALUMINIM rtaaliera i 7483 12 61.830 82,63
14 |cAc4z84-001 COVER COMPENSATOR ALUMINIM o o R 4480.72 505 3955723 88.68
15 |cAg93474-001 RETAINER THREADED ALUMINIM e oA e 210.16 38 181,157 82.66
16 |cA90187-001 COVER ALUMINIM 6061-T6 AL ALY o o 503218 91.48
17 [Bo4ss2-001 RETAINER THREADED ALUMINIM e i o 5 16.275 76.50
18 |160511-001 PLATE , PRESSURE HYDRAULIC BRAKE  |ALUMINIM ke g - & 233,030 81.47
19 |caseassoon PISTON COMPENSATOR ALUMINIM TR ik B— - 1091.430 8811
% %T Rfr?g}?susiom: Pt 1?-15??-225 (R W' 56.93 10 56.926 85.08

_

A= A ik 8 (e 0w, ¢ w% i ; N e -
COCHIN :__;_,Aa_ir_‘c:r-qg:;-.-uﬂ ZONE(CSEZIZA ;D@N"O (7" ey K Shivap

S 4 hUNES 30 H4TE Asst. Director (Mech)

Is in KARMATAKA @ 5 e _ MSME=BI, Hangatare

WS 3 (ZAT) Asst, Director




M/S. TRIVENI AERONAUTICS PVT LTD,, (100% EQU)
NO. 120, ANTHARASANAHALLI, || PHASE, KIADB INDUSTRIAL AREA,

TUMKUR-572106

Q-2
olg/

VALUATION REPORT OF SCRAP GENERATION ANNEXURE - B
RAW MATERIAL
FINISHED PRODUCT OUTPUT WEIGHT OF| WEIGHT OF SCRAP
INPUT WEIGHT OF SCRAP
FINISHED GENERATION DURING
SL. NO RAW MATERIAL  |RAW MATERIAL(IN PERCENTAGE
T " PART NAME RM TYPE M GRAMS/PCS) PRODUCTS (IN THE PROCESS (IN 5
FAIE i SPECIFICATION GRAMS/PCS) GRAMS/PCS) (% AGE)
1 2 3 4 5 6 7 8 g
21 |case387-001 SPACER MSV, LVOT ALUMINIM 6061-T6 AL ALY - y _— -
22 lCA83521-001 THREADED RETAINER .312 CHECK VALVE  |ALUMINIM 8061-T6 AL ALY 34.93 ] 26.933 77.10
ALUMINIUM ALLOY 7075-
23 |CB47120-001 COVER COMPENSATOR ALUM N 773 OR T7351 1596.28 316 .1280.282 80.20
= . NN ALUMINIUM ALLOY 7075-
24 |CA39355-001 COVER COMPENSATOR T73 OR T7351 1249.15 232 1017.153 81.43
25 |B94290-001 SPOOL STOP ALUMINIM 6061-T6 AL ALY 3 ; ) o i
..... 7050-T74511 Al Aly per 1
26 |A84683-001 COVER MAIN CONTROL VALVE ALUMINIM AMS 4342 53441 59 512.406 89.67]
27 | cad0s45-001 PLATE WIRE RETAINING Sm— 2CaA-T8 1a8e 3 1202 81.15 |
28 | cas7s13-001 COVER WIREWAY ALUMINIM 6061-T6 AL ALY 860.65 102 558 65 8455
ALUMINIUM ALLOY 7075-
20 |ca7145-001 Cover Ratchet ALUMINIM 773 OR T7351 210.37 41 169.37 80 51
30 |cA91443-001 Housing electrical ALUMINIM 6061-T6 AL ALY 1,655.00 163 1.492.00 90.15
ALUMINIUM ALLOY 7075-
31 |cad74s2-003 BRACKET MOUNTING ALUMINIM 773 OR T7351 ) i, 277 1,243.21 8178
- - ALUMINIUM ALLOY 7075-
32 |CA47492-004 BRACKET MOUNTING ALUMINIM 773 OR T7351 1,551.05 277 127408 8214
- ALUMINIUM ALLOY 7075-
33 |CA47493-004 BRACE MOUNTING ALUMIFIM T73 OR T7351 e 270 96115 78.07
34 |CAS51564-001 COVER ELECTRRONICS ALUMINIM 6061-T6 AL ALY 408.00 & SRS —
¥ 7050-T74511 Al Aly per
35  |CA51566-001 COVER GEAR BOX ALUMININ AMS 4342 Ba4 58 587,54 51.02
- . 7050-T74511 Al Aly per
35 |CA51573-001 PLATE, OUTPUT BEARING ALUMINIM AN 5342 185.24 20 165.24 88 20
37 |cas1247-001 COVER , WIREWAY ALUMINIM 6061-T6 AL ALY 21.95 . 1505 -
38 |Ds7257144200 PACKER ALUMINIM ABM3-1029 22 0.704 1.432 avion
; PACKER ALUMINIM ABM3-1029 28 0.672 1.464
39 |D57257143201 S—— —— 58.54
nt Ccmm‘ t b
w0 |ps7257143200 mmf_’lifnj—tf e L T £ ALUMINIM ABM3-1029 29 0.696 1.44 i

‘ﬁén%g“‘

Asst. Director (Mech} , .-«
mmsu Bangarors o




M/S_ TRIVENT AERONAUTICS PVT LTD., (100% EOU)
NO. 120, ANTHARASANAHALLI, Il PHASE, KIADB INDUSTRIAL AREA. R
TUMKUR-572106 O{ /(?/
VALUATION REPORT OF SCRAP GENERATION ANNEXURE - B
FINISHED PRODUCT RAW MATERIAL TPUT W
INPUT WEIGHT OF QUTPUT WEIGHT OF| WEIGHT OF SCRAP SCRAP
SL. NO. FINISHED GENERATION DURING

. RAW MATERIAL(IN PERCENTAGE

PART NO: PART NAME RM TYPE RAW MATERIAL P S/PCS) PRODUCTS (IN THE PROCESS (IN % AGE

SPECIFICATION GRAMS/PCS) GRAMS/PCS) { )

1 2 3 4 5 6 7 8 ]
41 D5725269320601 PACKER ALUMINIM ABM3-1029 28 1.32 1.3 4962
4
2 D57258090202 PACKER ALUMINIM ABM3-102¢9 100 i 1.12 42.75
43 F57550299212 PACKER ALUMINIM ABM3-102¢ a4 0.279 2.341 8935
44 F57550299215 PACKER ALUMINIM ABM3-1029 31 0.278 2.341 89.35
45 D57252693208 PACKER ALUMINIM ABM3-1029 g 0.585 1.028 83.75
48 057257142200 PACKER ALUMINIM ABM3-1029 22 0.528 1.088 67.29
47 D&7257142201 PACKER ALUMINIM ABM3-1029 2 0.528 1.086 67 20
48 D5725909020001 PACKER ALUMINIM 2024 CLAD L108 T3 34 0.812 1.222 66.63
48 |D57252304222 PACKER ALUMINIM 2024 CLAD L108 T3 30 0.54 1.294 7056
5¢ |D57252308238 PACKER ALUMINIM 2024 CLAD L109 T3 20 0.522 1.312 21 54
51 D57252309222 PACKER ALUMINIM 2024 CLAD L108 T3 24 0.558 1.276 8a 57
52 057252303238 PACKER ALUMINIM 2024 CLAD L108 T3 38 0.684 1.15 8270
53 057259306200 PACKER ALUMINIM 2024 CLAD L109 T3 29 0.522 1.312 7154
54 D57259304200 PACKER ALUMINIM 2024 CLAD L1089 T3 2 0.522 1.312 21 54
55 057259309200 PACKER ALUMINIM 2024 CLAD L1089 T3 2 0.576 1.258 8859
56 |D57252302224 PACKER ALUMINIM 2024 CLAD L1098 T3 33 0.594 1.24 67.61
57 DS57259303200 PACKER ALUMINIM 2024 CLAD L108 T3 30 0.54 1.294 20.58
58 DS57252302226 PACKER ALUMINIM 2024 CLAD L1089 T3 13 0.594 1.24 57.61
59 057259302200 ‘F %m qT ALUMINIM 2024 CLAD L1089 T3 47 0.846 0.983 5387
[= fopment COMMISSIOTREF 4
80 |D57259302202 f&i’é&fﬂ b fr (. % ) [ALUMINM 2024 CLAD L109 T3 i 062 204 e
KEShiv?iﬁ -
e 3 FY=g=F
qﬁ\\ Asst; Bireotar (Wech} ||/ 47 P/

‘, leQre nireatar (Mech. )



WS, | RIVENI AERONAUTICS PVT LTD., (1 00% EOU)

NO. 120, ANTHARASANAHALLI, I PHASE, KIADB INDUSTRIAL AREA,

TUMKUR-572106 ,6—/———'—"
VALUATION REPORT OF SCRAP GENERATION / €]  ANNEXURE-B
FRASHED PR AN M. QUTPUT WEIGHT OF | WEIGHT OF SCRAP
NPLIT WisHNeY OF FINISHED GENERATION DURING | __ Sora?
SL. NO. TERIAL RAW MATERIAL(N PERCENTAGE
PART NO: PART NAME RM TYPE RAW MA GRAMS/PCS PRODUCTS (IN THE PROCESS (IN % AGE
' SPECIFICATION ) GRAMS/PCS) GRAMS/PCS) { !
4 2 3 4 5 6 7 g ]
81 |F57951162200 PACKER ALUMINIM 2024 CLAD L109 T3 § 0.162 1.672 -
g2 |D57252399200 PACKER ALUMINIM 2014A CLAD L164-T4 - 0.4 1.456 I
63 |D57252398202 PACKER ALUMINIM 2014A CLAD L164-T4 o 0.432 1.424 il
64 |F5725437220801  |Aftachment Plate ALUMINIM ABM3-1029 @ 06 3,374 -
es  |F5725437221001  |Attachment Plate ALUMINIM ABM3-1029 i 0.68 3.294 —_—
g6 |F5725437221201  |Attachment Plate ALUMINIM ABM3-1029 i 0.6 3.374 -
67 F5725437221401 Attachment Plate ALUMINIM ABM3-1029 70 0.7 3.274 82 39
es |piDs7240222200  |RIB S DOOR NLEO ALUMINIM ABM3 -1029 T7651 ik 282 18.08 &
gs |PiDS7240222201  |RIB S DOOR NEO ALUMINIM ABM3 -1029 T7651 . 2.52 18,08 o
;0 |PiDs7240351200  |R1B 5 DOOR NEO ALUMINIM ABM3 -1029 T7651 . 2.573 18.027 whi
21 |piD57240351201  |RIB S DOOR NEO ALUMINIM ABM3 -1028 T7651 - 2573 18.027 5
72 |piDs7257940200  |INBD DIAPHRAGM DOOR ALUMINIM ABM3 -102¢ T7651 S50 2.2 8.4 aiib
73 |pips7257940201  |INBD DIAPHRAGM DOOR ALUMINIM ABM3 -1029 T7651 550 2.2 8.4 =
24 |piDs7257941200  |INBD DIAPHRAGM DOOR ALUMINIM ABM3 -1028 T7651 i 2.149 8 489 7
5 |PIDS7257941201  |INBD DIAPHRAGM DOOR_.__ . yorgey 1T ALUMINIM ABM3 -1029 T7651 Si46 2.149 8.489 4580
- —
Four D"- 'Q:O'}meﬂt u_cﬂ"-ﬂ"._ 23 x"
e ‘:ﬂ; bl o . 3. T6.) TOTAL 39,910.30 3,069.29 17,002.90 5,790.73
e CoE7)
N SPECIAL ECONOMIC ZONE(CSEL) .
G . 2 e L EEE 77.20%
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R FRD. A/201 1101 2/EOU- TN Government of India, Ministry of Commerce and Industry,

Dated 09.11.2018 Depariment of Commerce
N Office of the Development Commissioner,
To MEPZ SPECIAL ECONOMIC ZONE &

N _ L HEOUs in Tamil Nadu, Pondicherry,
25 The Dy. Director General of Foreign Trade, Andaman & Nicobar Island

Ofa Director Genera) of Foreign Trade, Administrative Office Building

EOU Section, Policy — V1 of DGFT, National Highway-45, Tambaram, Chennai - 600 045.
istry of Commerce and Industry, r

dyog Bhavan, New Delhi -~ 110 107.

Sir,

Sub:  MEPZ - 100% EOU - Fixation of Regular Norms — Reg. |

Mdan v ... S T
i i

L

M/s. Kun Aerospace Pmate Limited, an 100% EOU, having faa,tﬂi{ﬂl_ﬂnt_b!o 22 &3LIIINL
Ambattur Industrial Estate, Chennai — 600 058, Tamil Nadu, coming under_the_juririsdiction of
MEPZ-SEZ, was issued an LOP No. A/201 1I/12/EOU-TN dated 02.08.2011 for manufacture and

export of Aerospace components, parts, assemblies and equipments. The Unit vide letter dated
‘3‘%"‘ 12.06.2018 had submitted an application as per “Aayaat Niryaat Form” for fixation of wastage

rorms for its manufactured item Aerospace Components and Non-Acrospace Components. The
LV unit's request was sent tc MSME Deveclopment Institute (former ly SISI), Chennai for their
‘3‘- technical vpinion.

% As per the recommendations of MSME (Copy enclosed), adhoe norms were {ixed by
'7\, Development Commissioner. MEPZ-SEZ for manufacturing of Aerospace Components and Non-
Aerospace Components vide letter of even number dated 09.11.2018.

The copy of the application submitted by the unit along with the technical report and
recommendations of MSME, Chennai dated 17.10.2018. have been forwarded for fixation of
regular norms as admissible.

As regular wastage norms has to be fixed by the Development Commissioner within six

s months of fixation of adhoc norms, you are, therefore, requested to tix the regular wastage norins
and communicate the same.

This is i%suug}ith the ap ‘;Si! of Development Commissioner, MEPZ-SEZ.

@QL (y‘:‘}fq v s w%&)\,ﬂ Yours faithfully.
\0"' \( (S 556\1"’ % - d/\ Vi

\ \> (R. SRIRAM)
%& \ C ASST. DEVELOPMENT COMMISSIONER
-‘
S{\ry gqj Encl. As above.
: Copy to:
1 The Under Secretary (EOU Division), Ministry of Commerce and Industry,

Department of Commerce, Udyog Bhavan, New Delhi,

2. M/s. Kun Aerospace Pvt, Lid., No.22 & 23, Ambattur Industrial Estate. Ambattur. Chennai
—~ 600 058. Tamil Nadu.

Phone: 044 - 2262 8220 / 2262 8305 Fax: 91-044-2262 8218 Email: dc@mepz.gov.in
Internet - http://www.mepz.gov.in

D



GOVERNMENT OF INDIA
MINISTRY OF MSME
MSME - DEVELOPMENT INSTITUTE
No 65/1 G.S.T Road, Guindy, Chennai — 32

STANDARD INPUT OUTPUT NORMS REPORT OF
M/S. KUN AEROSPACE PVT LTD. CHENNAI

Name of the company with full M/s Kun Aerospace Private Limited -
Address Plot No.22&23, Ambattur Industrial
Estate, Chennai-600058
Contact Person _ T ﬁhﬁé_g‘é?ﬁfaﬁf T
Asst.Manager.
Contact No. 9840428765
| Website: www.kunaerospace.com
EM PART-II No. ' 33001126609
Emaiiid. 1

rnraajan kun@gmail.com

Date of visit for Assessment of SION 04/10/2018 to 06/10/2018 &

11/10/2018
Category Export oriented undertaking (EQU)
| Date of submission of report 16.10.2018

'STANDARD INPUT QUTPUT NORMS (SION) FOR EQU UNITS

Under Export Oriented Undertakings, (EOU) Scheme, inputs are allowed to
be procured or imported without payment of duty, subject to the condition that
such inputs are used predominantly for the production of goods to be exported
without payment of duty, with allowed clearance in domestic tariff area by

Il payment of the applicable duties.

, : Standard Input Output Norms (SION) is introduced with a view to facilitate
the determination of the quantum of inputs which can be used or are required in

the manufacture of different resultant products.



OBSERVATIONS

M/s Kun Aerospace Pvt Lid is manufacturing and supplying various
'pl‘ecession engineering components for various applications such as Acrospace,
Testing equipments and medical equipments. The finished components are very
thin and precession. The company is exporting the precession machined

components to various countries like USA, Canada and Europe.

This company is manufacturing and supplying the components as per the
customer drawing. Most of the components are manufactured from the solid bar
instead of forging/casting to ensure the quality and durability because of which

scrap generation is high.

Safety is very important factor in Aerospace Industry to ensure this; the
components are manufactured from the solid bar instead of forging/casting, The
raw material is imported from AS9100 certified company/mills. However the parts
can be manufactured from forging/casting but there is high chance of defects.
Since the components are manufactured from solid bars and the volume of order
being less, the tooling cost for forging and casting will be very high. Hence the

components are manufactured from the solid bar instead of forging/casting.

This company has submitted the application through MEPZ for the SION

assessment of 156 components. Most of the components have similar

_Machining/Engineering process; hence a general process flow chart is placed

below.
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General assumptions in the calculation of SION

* For the assessment of wastage, only the in house machining processes viz
CNC turning, Milling, thread cutting and other necessary operations as per
drawing are considered in view of the fact that the outsourced operations
such as heat treatment and surface coating which would not yield any
wastage.

* The actual wastages will be slightly higher than the calculated because the
scrap generated in child part (raw material for component) partition is not
considered,

* Rejection generated during various stages were not taken in to account
Conclusion

Component wise wastage has been calculated and given in the “Table-A “
Considering high accuracy and safety of the Aerospace components are
manufactured from solid bar instead of forging/casting because of which the

percentage of waste/scrap is high as stated in the “Table-A”.

No: 10056/01/2018-19/SION Dt. 16.10.2018
Ref: A/2011/012/EOU-TN Dt. 10.09.2018

A K
K Thiruppathi

v 21 Asst.Director(Mech)
Dy.Digector(Electl.)

g
\

Director

DIRECTOR
MSME-DEVELOPMENT INSTITUTE
GOVT. OF INDIA, MINISTRY OF MSME

+ 65/1,6.5.7. ROAD, GUINDY, CHENNAI-600032. -

@.



R-3

L E——

°llef

Table-A
Standard Inpist output Norms Asse Report of M/s, Xun Aerospace PVt. Ltd, Chennai Data: 16.10.2018
5.No Product Name PartNo s c:::e:':‘“ OISO S i m’""”'m ',':m : nwl:‘n:ttﬁ

faad :
1 '!EODY 225148 74072180 Brass C360 H 0.5IN 36 0.045 88039000 0.018 80
2 iBDDY -22534B 74072190 Brass C360 H 0625 30,6832 0.088 £8039000 0.034 0054 61

—3 :BODY 102808 74072180 Brass C380 HO.75IN 44,1452 0.132 88039000 0.057 0.07€ 57

-_d BOOY B103808 74072190 Brass C3€0 H 0875 56.261 0.225 88039000 o1 0.125 56
5 |END B4528 740721 :1v] Brass CIE0 H 1.5IN 27.432 0.413 88039000 0.15 0.263 B4
5 ';END A3528 74072190 Brass C360 H1.125 30.7848 0.2 88039000 0.084 0.136 &8
7 EEND -202448 74072190 Brass C_sﬁa { H 1.0IN 56.0324 0.286 88039000 0.1 0.196 86
8 {PLUG . 40924 74072180 Brass C260 205N 7.1729%6 0.0069 $8039000 0.0012 0.0057 83
s i_riOUSJNG }| B2518B 74072180 Brass C360 H1.0IN 55.626 0.297 QEDSSOOIJ 0.098 o201 68
10 lBGDY i -37666 74072190 Brass C360 H 0625 IN 436626 0.085 88039000 0.035 0.05 59
11 lCAP —[ AA0B22T1 72222019 Stainies Steel 0.68TSIN 27.8892 0.0581 88039000 0.027 oeill 54
12 EED? -104548 74072180 Brass C350 H1125IN 61.585 0.43 88039000 0.183 c.247 57
13 |BONNET RING 62283 72222019 Stainles Steel HEX2 5N 30.607 0.93 88039000 0.333 0597 64
14 {BODY B10245T14 72222019 Stainles Steel @1IN 53.848 0.24 88033C00 0106 0134 56
15 |POPPET -36796B 74072180 Brass C360 @0.5IN 30.1244 0.0358 88039000 0.0028 00313 a2
16 |DIAPHRAGM PALTE LARGE Cv-526 76042930 Aluminium @1.625IN 23876 0.098 £8039000 0.01 0.088 -
17 |END B6528 74072180 Brass C360 H1.750 IN 38.608 0.611 88039000 0.22 0391 B4
18 lPOFPET CV-586 72222019 | Stainless steel @O.5IN 16.002 0.0173 88039000 0.002 00153 -as
19 | HOUSING B10191AX 76042990 Aluminium 0.751IN 508 0.05 88039000 0.014 0.036 72
20 |{HOUSING [\_\ CE518 74072190 Brass C360 H 1.750 IN 56.261 1.207 88035000 0.376 0.831 69

"~ LS




S.No Product Name Part No Hs :::er::aw h.ﬂl!fll‘ill Grade
21 |SPRING SEAT 368168 74072130 | Brass C360 88039000
22 [SPRING SEAT -103538 74072190 | BrassC380 |  @O5IN 6.096 0.0072 88035000 |  0.0008 0.0064 8g
2 1800Y 8127088 74072190 | Brass C360 0.625 | 45.6692 0.107 88039000 |  0.045 0.062 58
24 |BODY B810180A 76042990 | Aluminium 07s 27.178 0.076 88039000 |  0.00425 007175 94
s [EnD 41245 74072180 | Brass C380 20530 | 462788, 0.086 88039000 |  0.043 0.043 50
26 |POPPET 8323A 78042990 | Aluminium | @1375IN | 21396 00536 88033000 |  0.0014 00522 97
27 |POPPET -303408 74072190 | Brass C360 20630 | 21.336 00632 88039000 |  0.0058 0.0574 91
22 |SPRING GUIDE 2247 76042990 |  Aluminium @O7sIN | 14732 0.0108 86039000 |  0.001 0.0098 81
25 |ADJUSTOR RV-85A8 76042990 | Aluminium 0.625IN | 211836 0.0125 88039000 |  0.002 00105 8¢
30 ISPRING GuIDE -324AX 76042980 |  Aluminium 21.375" 16.51 0.044 88033000 |  0.0024 0.0416 95
31 {BRACKET -39751-1 76042930 | Auminium SSQIIN | 31.496 0,058 88033000 |  0.011 0.047 81
2 ?soov B1C1B0TI-DFALTY | 72222019 | Stainiess steel 05IN 26416 0.035 88035000 |  0.012 0023 & |
31 |poPPET -22510T1 72222019 | Stainlesssteel |  @0375 | 2146808  0.0136 88035000 |  0.001 00126 5
38 |HOUSING 404AX 75042990 |  Aluminium 151N 77.724 0.298 88039000 |  0.076 0223 75
35 |HOUSING C151A 76042000 | Aluminium 0.8125N | 350774 0.044 88039000 |  0.016 0.028 84
36 |SHROUD 252148 74072190 | Brass C360 @OSIN | 361188 0.0021 88039000 |  0.0004 0.0017 81
17 |POPPET SV-51 76042980 |  Aluminium @075 | 38.70% 0.0959 88033000 0.02 0.0758 78
38 |CASE -81700-123 72222018 Stainless steel 1.5IN 43.2054 0415 88032000 0.051 0.364 B8
35 {BACK UP RING -12189T 72222019 | Swinlessstesl | 0875IN | 3.4798 0.0085 88039000 |  0.002 00075 79
40 |SPRING RETAINER G37434-DFALT1 | 72222019 | Stainlessstesl | DO.B75IN | 22606 0,083 88035000 |  0.014 0.069 83
A

Ve
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HS Code of Raw

V¢

Y\,M ’

)
S‘Noj[ Product Name Part No Maeﬂalf : i s
I <
4 sourpur SHAFT HIE765 72222019 | Stainless steel BE0MM 42.418 0.92 88035000 0028 0.892 97
42 %Bcov -1304T-DFALT1 72222019 | Stainless steel 151N 24638 0.24 83035000 0.022 0.218 }91
43 !HOUS!NG C4518 74072180 Brass C380 H1.5IN 71.20 0.789 88033000 0.254 0515 67 -
44 |‘H0uSiNG 83518 74072150 Brass C380 H1125 71.32 0.376 48039000 0.125 0.251 &7
45 |sam. 4010898101 76042990 Aluminium @2N 25 0.14 BB039000 0015 0.125 a9
2§ |\PLATE THRUST CA25120-00% 72222018 | Stainless Steel B4IN 10 0.64866 88039000 0.074 057456 L]
47 |RETAINER B43944-001 72222018 | Stainless Steel | @1.375IN 10 0.0766 88039000 0.0 00666 87
28 |CAGE 125 CHK VLV CA40179-001 72222019 | Stainless Steel | @0.375IN 28 0.0159 88033000 0.001 0.0149 54
45 |ORIFICE THREADED CA43574-007 72222019 | Staintess Steel | @0.375IN 9 0.00513 88033000 |  0.001 0.00413 81
50 |CAGE CAS50503-001 72222019 | Stainless Steel 20.625 38 0.055 88039000 0.002 0.053 g6
51 |STOP 312 RELIEF VALVE CABA4T714-001 72222018 | Stainless Steei 20.625 43 0.068 88039000 0.0082 ©.0598 BB
2 EPGP‘PET CAB9170-001 72222018 | Stainless Steel @05 37 0.0377 88033000 0.006 0.0317 .é"‘
53 !RETAINER SPRING CA85175-001 760425990 Aluminium 20.75IN 19 0.015 88039000 0.0022 0.0128 85
54 |CAGE RETURN RELIEF VALVE CAS91388-001 76042990 Aluminium @1.0IN 50 0.0708 88039000 0.018 005 23 75
55 F!ETM.‘\IER- ORING CAS2018-001 72222079 Stainless Steel @20.5IN 1018 0.0102 88039000 0.0007 0.0095 a3
56 |GUIDE SPRING CA5378B-035 72222019 | Stainless Steel |  20.875IN 12 0.036 88039000 0.004 0.032 89
57 |SEAT CA35432-001 72222018 | Stainless Steel | @0.875IN 20 0.058 88039000 0.012 0.046 79
58 |RTNR PACKING CA95436-001 72222018 | Stainless Steel | ©0.75INCH 11 0.025 88039000 0.0016 00231 94
55 [ROTOR P68SA00S56-01 72222018 | Stainless Steel D3N 67 2,444 88039000 0.285 2148 88
uo HSG CLUTCH r\ L CA15318-001 76042990 Aluminium @1.625IN 17 0.063 88038000 0.005 0.058 a2
Ay
9




5.No Product Name Part No " C;:l:':;hw Material Gradel;. matertal;
 unitink
61 |PLATERETAINING CA32861-001 76042090 |  Atuminium 0.25¢ 130048 | 0133875 | 88039000 0.018 0.115875 87
62 |CAP COMP CA1643-001 76042930 Aluminium @1.75IN 80 0.347 B8039000 0056 0291 84
61 {SPOOL sTOP CA91345.001 72222019 | Stairless Steel | 805 ‘14 0.014 88035000 0.003 0011 75
64 "RETAINER COVER STATION 3 €874286-001 76042990 Aluminium 0.25" 23114 0.4497 88039000 0.034 0.4157 92
65 |RETAINER COVER STATION 2 €B75352-001 76042990 Aluminium 025N | 247.65 0.511 88039000 | 0036 0.475 93
66 |FILTER PLUG CA79683-001 72222018 | Stainfess Stee! | 20.375IN 16 000912 | B8039000 0002 000712 78
€7 |LvDT sPiGoT €B10550-001 72222019 | Stainless Steel | @C.375IN 27 001533 | 88033000 | 0002 0.01339 87
68 iREi‘ArNER THREADED 081652001 72222019 Aluminium 21125 2 0.0326 88039000 0011 0.0216 66
ss iSPACER COMPUTER ASSY747.757,767 401-09828-02 72222019 | Stainless Steel | 2025 12 0.0030¢ | se039000 | 0001 0.0020% &7
70 |KEY.LOCKING C879398-001 72222019 | Stainless Steel | SQ3125 | 17.018 0.00497 | 88039000 0.001 0.00397 80
71 [CAP A53374.001 72222019 | Stainiess Steel |  @C.875IN B | on 88035000 0,019 0,091 83
72 Sig:éNER‘THREADED'RET”RN RELIEE CA95362-001 72222019 | Stainiess Steel | @1.125IN B | 041539 88039000 |  0.041 0.1129 73
73 |ORIFICE THREAD, 312 RELIEF VALVE CA€3574-009 72222019 | Stainless Steel | 20.375IN 8 0.0045 88035000 0.001 0.0035 78
74 [SEAT .87 RELIEF VALVE €B43701.101 72222019 | Stainiess Steel | @0.SIN 30 0.0304 88035000 0.006 0.0244 80
75 |RETAINER 158017-002 76042990 |  Aluminium 21125 75 0.134 88035000 0.03 0.104 78
76 |RETAINER SCREW CA79624.001 72222013 | Stainless Steel | @0.5INGH 3 0.0304 88038000 0.013 0.0174 57
77 |RETAINER SCREW CAT79624.002 72222018 | Stainless Steel | P0.625INCH | 11 0017 88039000 0.002 0.015 - 98
78' [RETAINER SCREW CAT9624-003 72222019 | Stainless Steel | @1.1255INCH | 12 0.0615 88039000 0.003 00585 95
79 |RETAINER, THREADED CA51073-00 76042590 Aluminium 22.25IN 2 0.158 88039000 0.022 0.136 8
20 |BARRIER CLAWP.CLIP.SPRILER CB59432-001 76042930 Aluminium B1IN 48 0.068 88039000 |  0.00062 0.06738 99

\
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\/

S.No Hodud- Name Part No
81 |CLIP.BARRIER, RUDDER CB60208-001 76042090 |  Aluminium 21N
82 |CLAMP FLAT.RUDDER C860152:001 76042090 | Awminium 21N 51 00072 | 88039000 | 00011 00061 85

| 83 [BUSHING. MOUNTING Ca2278.001 72222018 | Stairless Steel | 905" 15 0015 88039000 | 0004 0011 73
8s |END PLATE A24961-002 72222019 | Stainless Steel | 1X25 00103 | 88039000 |  0.004 0.0063 61
55 [END PLATE A24961-001 72222019 | Stainless Steel | 1X25 001c3 | 88039000 |  0.008 0.0043 a2
86 |BODY.FIRST STAGE A26246 76042680 | Awminum | ©1625N 12 00448 | 88039000 | 0015 00299 67
87 |BRACKET ROD END CB04921-001 76042880 | Aluminum N 1778 34086 | 88039000 | 0456 29526 87
88 |PLATE.THRUST C47137-002 72222018 | Stalniess Steel | B4IN 10 0648 | 88029000 0. 0548 8
§3 |PLATE DETENT. MAINTENANCE KEY C813496-001 72222019 | Stairless Steel | @ 28N 12 0.284 88039000 |  0.021 0263 o3
g0 |HOUSING CAB89168-001 72222019 Stainless Steel @1.1235iN 44 0.284 88039000 0.045 0233 B4
c1 |GUIDE SPRING CA95434.001 72222019 | Stainless Stesl | @O.TSIN 9 00205 | 88039000 | 000157 001893 %
52 |POPPET CAd5435.001 72222015 | Stainless Steet | @O.TSIN ) 00866 | 88030000 |  0.014 0.0726 84
53 [POPPET CB41826-001 72222019 | Stainiess Steet | @075IN 40 00912 | 8803g000 |  0.015 0.0762 8¢
54 {ROTOR PT00AC0SS-C1 | 72222019 | StainlessSteel | @3N 74 27 86033000 | 0321 2379 88
95 |FTG WIREWAY ELEVATOR P30 CA59881-001 76042080 | Aluminium | BOTSINCH | 259 00206 | 88039000 |  0.0024 00182 88
56 |LEVER-INDICATOR PASOA008S00 | 76042980 |  Aluminium SQUN 3.1 0.082 88035000 |  0.004 ogss %
9 siC;NER'THRMED'RETURN REHEE CCO0730 72222019 | Stainless Steel | @1IN st 0.206 88039000 |  0.05 0156 76
s8 |ANTI-ROTATION DEVICE 823107 72222018 | Stinless Steel |  @3.125IN 18 0.585 68033000 |  0.02 0.565 97
59 |sEAT CB41830 12222019 | Swirless Stee} | @25MM | 23 00s3 | 8sosso0 | 0.02 ¢o73 i
100 [BLANK STAGE3BOROSCOPER 8A4EST 72222019 | Stainless Steel | B2N 31 0sss | ssossoo0 | 002 0538 %

Y S
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s.J Product Name Part No = c::;z:f‘" 'M.a'uéi;i’lﬁude' e -

101 INUT,RING.LOCKING BRR14573 72222019 Staintess Steel - @2IN 50 1.0493 88039000 0218 08313 79
102 [ADAPTOR.RESTRICTOR BRR40513 72222019 | Stainless Steel 20N 497 08461 83039000 0.164 06821 81
103 |BUSH-BLANKINGCOVER EU35539 72222019 | Stainless Steel @20MM 68 0.0196 88039000 0.003 0.0166 85
10¢ |WASHER FK10440 72222019 | Stainiess Steel | @2.25 ] 0.227 88039000 0.043 0.184 81
105 |PIN-SHEAR-ENGINEMOUNTFWD FK11854 72222019 | Stainless Steel | @40MM 70 0837 88039000 0.474 0363 43
106 {LOCATIONSPACER FK22341 72222019 | Stainless Steel | @20MM 7.7 0023 88038000 0.006 0017 74
107 |IPTURBINEBLADE FW12087 72222019 | Stainless Steel | 12vMX6.35T | 21 0.0178 88039000 |  0.0012 0.0166 93
108 |DOWEL HOLLOW FW23589 72222018 | Stairiess Steel | 20.875IN 16 0.0566 88039000 0.01 0.0466 82
108 !CLAMF.FOHEMOUNT:: FW26195 72222018 | Stainless Steel | 01250 32 0.4778 88039000 0.083 03948 83
110 EDOWE‘--”OL'-OWFUWGED Fw2g402 72222019 | Stainiess Steel | @1.0IN 15.2 0.0655 88039000 | 00136 0.0519 79
! iPIN'HOL"OW FW34925 72222019 | Stainless Steel | @0.5 14.1 0.0164 88033000 0.005 00114 70
112 |SPACER FW77406 72222019 | Stainless Steel 220MM 23 0.035 88039000 0.0092 0.0258 74
113 \WASHER CuP KCz427 7222201 | Stainiess Steel 225 17.17 0.45 88039000 0.049 0401 89
114 fUNION LJ21005 72222019 | Stainless Steel | 21.375IN 35.8 0.301 88039000 0.049 0.252 84
115 [ADAPTOR JGNITER NPN10017 72222019 | Stainless Steel | ©2.25MM 3s 0.788 88039000 0.085 0.702 a9
116 |STOP VANE,CASE-HPCOMPRESSOR UL26397 72222019 | Stainless Steel @16 24 0.044 88039000 0.007 0037 84
117 [BLANKINGPLUG UP10863 72222019 | Steinless Steel | 21.75" 31 0.45 8B033000 0.015 0435 g7
18 [COLLAREXPANSION FW24588 72222019 | Stainless Steel | @0 625IN 76 0.0137 88032000 |  0.0041 0,009 70
o e FW35024 72222019 | Stainless Steel | Q05" 15 0017 88039000 | 0004 o1 75
120 [BAFFLE N LK75702 72222019 | Stainless Steel 23 15 0.1978 88039000 0.046 0.1518 77

‘i
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HS Code of Raw

5.No Product Name PartNo Mtertil. . aaienaterte in Bch/5y
121 {WASHER LK76226 72222018 Stainless Steel 7OMM "
122 |SHIM, BONDING BRR40364 72222019 Stainless Steel @1IN 585 0.009 88039000 0,002 0.007 78
123 [PIVOTYOKE 2504783 72222018 | Stainless Steel P43MM 54 0.726 90183099 0.136 0359 81
124 PNOTSHAFTLONG 2504766 72222019 Stainless Steel HEX18.0 36.61 0.0963 80189089 0.028 0.0703 73
125 F‘l\-‘I'OTSHAF TSHORT 2504767 72222019 Stainless Steel HEX18.0 28.35 0.0857 90189099 0,021 0.0647 75
126 [SLOWING RAMP FIXING 2503553 76042990 Aluminium TEX25.4MM > 0.0758 88039000 0.028 00478 B3
127 iMECHANICAL ULTIMATE BLOCK 2604970 76042830 Aluminium TEX25 4MM 355 00723 88039000 0.03 00423 59
128 i:END STOP FRONT FIXING BLOCK 2604957 76042930 Aluminium | TEX25.40MM 46 0.1248 88039000 0.036 00886 71
123 iPLUG 764 1004 08 72222019 | Stainless Steel 216MM 57 0.0916 85389000 0.005 00856 95
130 'PLUG 7564 1004 1C 72222019 Stainless Stee! ar1amm 57 013 85389000 0.008 0121 93
131 1PLUG 764 1004 12 72222018 Stainless Steel 222MM 57 01724 85389000 001 0.1624 94
132 :F‘LUG ?64 1004 14 72222019 Stainless Stesl 228MM 57 0.288 85388000 0.011 0175 96

(133 |PLUG 764 1004 22 72222019 Stainless Steel 238MM 57.5 0.534 85389000 o8 0516 a7
134 |COUPLING RING 0930-20108 76042930 Aluminium 220MM 20.32 0.019 88033000 0.003 0016 B4
135 {COUPLING RING 0530-201-10 76042930 Aluminium @25MM 20.32 0.028 880339000 0.004 0022 85
13§ |COUPLING RING 0930-201-12 76042930 Aluminium az2amMm 20.32 0.0328 88039000 0.005 00279 85
137 |COUPLING RING 0930-201-14 76042880 Alumirtium B32MM 2032 0.04z 88039000 0.0057 00353 86
138 |COUPLING RING 0930-201-16 76042990 Aluminium @36MM 20.32 0.0508 BBO39000 0.0082 0.0445 B8
139 COUFI‘LING RING 0930-201-18 76042990 . Aluminium @36MM 20.32 0.051 88033000 0.0066 0D444 87
140 |COUPLING RING ﬁ 0830-201-20 76042890 Aluminium @44aMm 2032 0.0769 88035000 0.008 0.0689 90

)
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5.No Product Name PartNo | HS I:I::;:l:aw Material Grade Mﬂ?:!‘::frli:el:?:c:{:m uu?n‘at!‘:r:;‘per . "i-i:‘:::'::’ 4 F
i 2 4 ' s el unitin KG _I’.,?rl\_:_ildu:t_ '

141 |COUPLING RING 0930-201-22 75042280 Aluminium D45MM 20.32 (1025 88032000 0.0083 0.0942 g2
142 iCOUPLI‘NG RING 0930-201-24 1 76042950 Aluminium D4EMM 20.32 01025 88035000 0.0094 0.0831 9 |
143 %COUF‘LJNG RING 317-0011-08 l 76042590 Aluminium P20MM 20 2.0173 £8039000 0.0028 00145 a4
144 }COUPLING RING 317-0011-10 76042980 Alurninium G22MM 20 0.0185 880390C0 0.00177 0.01773 81
145 }COUPUNG RING ) 317001312 76042930 Alurminium BZ5MM 18.5 0.0266 88039000 IU.OD!) 001216 B1
145 |COUPLING RING 317-0011-14 76042950 Aluminium BI0MM 18.5 0.0374 88039000 0.008 0.0324 87
127 |{COUPLING RING 7001118 780429590 Aluminium @35MM 18.5 0.0491 880339000 20078 00413 84
128 \COUPLING RING 317-0011-20 76042920 Adurninium B42MM 20 0.0703 88039000 0.008 00623 88
148 {COURLING RING 317-0011-22 76042350 Aluminium 242MM 20 0.0703 B8039000 0.0096 0.0607 86
150 iSHELL PLUG PRGT:E;IVE cap 6315-205-18 76042950 Aluminium & 38 1MM 26 008 88039000 0.009 0.081 90
153 iSHELL PLUG PROTTECTIVE CAP 6315-205-09 76042990 Aluminium @ 21.5MM 27 0.028 88033000 0.004 0022 85
152 lCLE‘MS i ES061-55-5K 72222018 Stainless Stee! 21N 804 0.3683 88032000 0.05 D.3189 88
153 {CLEVIS E5061-55L5K 72222018 Stainless Stee! 1IN 804 0.3689 88029000 . 0.05 0.3189 88
15¢ |CLEVIS E5061.55P5K 72222019 Stainless Steel 21N Bo.4 0.3689 88038000 0.049 03199 ar
155 ICLEVIS ES061-58PL-5K 72222018 Stainiess Steel 1IN 804 0.3689 88039000 0.048 B.32$9 87
156 |CLEWIS E5302-03 72222018 LS:ainiass Steel 225MM 75 0.3689 88038000 0.044 0.3249 88

Asst Director{Mech)

o . (e

Dy Diregtdr(Emttl.)

Director

DIRECTOR
MSME-DEVELOPMENT INSTITUTE
GOVT. OF INDIA, MINISTRY OF MSME ‘ 2
63/1,G.S.T. ROAD, GUINDY, CHENNAI-600 032



" MARGEN

[ ] (EOU DIVISION)
Zone # E-12, Plot # 801, G.I.D.C. Estate, Vitthal Udhyognagar,

Ta/Dist : Anand-388 121; Gujarat, India

% 02692-234770 | FAX : 02692 - 297 292 | 1 98985 69993

Email : info@margenimpex.com | website : www.margenimpex.com

Date: 23-Nov-2020

To,

The Chairman,

NC-II, O/o DGFT (Directorate General of Foreign Trade),
Ministry of Commerce & Industry,

Department of Commerce,

Udyog Bhawan,

New Delhi-110011.

Dear Sir,

This is in reference to our application for Fixation of scrap/wastage norms in respect of Margen Impex
Private Limited, Anand, Gujarat for manufacture and export of parts and accessories of test benches

(Industrial Loadbank) having HSN Code 90319000.

Please find enclosed herewith required documents in Duplicate.

Please let us know if you have any query or concern in this regard.

Thanks you,

For Margen Impex Limited

Rupesh Adeshara
Manager - Projects



Annexure-4
List of Imported and Local items with weight

A. Imported Inputs

[s. Required import items

No Description Technical Characteristics ITC (HS) | Quantity Wastage | Name
Raw Compon Code required Claimed | ofthe
materia | ents for each of (Yage) countr
1 export on net y from

product content where
basis / import
yield, if ed

applicabl

e

[ S I

BCG032P, 3 Pole,600V, 30 Amps, Class } 85360000 | 1 NOS. | MANUFA | 0.00% GCA
FUSE CC Fuse Block, Approvals: CTURING
BLOCK UL512 Use With Class LP-CC

Similar P/N- BCM603-2P

MANUFA GCA

FUSE - 85360000 2 0.00%

3 amp, 600 vac, 300 CTURING

vdc,Characteristic: time

delay,Approvals:UL, 13/32" x

1-1/2".
FRS-R-17- 600 Volt AC,250 Volt DC, 85360000 3 MANUFA 0.00% GCA
1/2, FUSE Characteristic: Time Delay, CTURING

17.5 Amp,

Approvaﬁlﬁaf_m" x5"
F102583- Gasket, External - Atlantic 85460000 10 MANUFA 0.00% GCA
P1-6-1-4, Gasket Size-1" Wide X 3/16" CTURING
GASKET Thick X 10' Length , Supplier

PIN: AG141B-3/16-THK X

1"WIDE

T7-211A5, SWITCHDPDT, ON NONE OFF 85360000 ;5 NOS. MANUFA | 0.00% GCA
SWITCH, 10.1A AMP, 125 Volt, Screw CTURING
TOGGLE Terminal, Sealed Toggle..
BLOCK?USE - 600 Volt, 3 85350000 1 NOS. MANUFA 0.00% GCA
pole, 30 Ampere, Box CTURING
Cannector.

AGTBO, FUSE - Amps: 80, Volts AC: 85350000 18 NOS. MANUFA | 0.00% GCA
FUSE 600, Volts DC: 300, CTURING

Characteristic: Fast Acting,

package Type: Center Bolted,

Interrupt Rating: 200KA @

600V, ROHS, L
A6T150, FUSE - Amps: 150, Volts AC: | 85350000 18 NOS. 0.00%

CTURING

FUSE 600, Volts DC: 300,

Characteristic: Fast Acting,
package Type: Center Bolted,
Interrupt Rating: 200KA @



ol]g |

600V, RoHS, Approvals:
UL,CSA,CE , Dimension H x W
xD3.26inx1.07inx1.07in

9 ABTB0, FUSE - Amps: 80, Volts AC: 85350000 6 NOS. MANUFA | 0.00% GCA
FUSE 600, Volts DC: 300, CTURING
Characteristic: Fast Acting,
Package Type: Center Bolted,
Interrupt Rating: 200KA @
600V, RoHS, Approvals:

UL,CSA,CE )
10 | SAS-175B, SWITCH, TEMPERATURE - 85360000 2 NOS. | MANUFA | 0.00% GCA
SWITCH Normally Closed, Opens on CTURING
Temperature Rise Set @
347@F,
11 | C132T17F MOTOR 85011020 1 NOS. | MANUFA | 0.00% GCA
7444, MOTOR; AC- 10HP; 3 phase, CTURING
MOTOR AC Induction motor, 4-Pole,

IPS5, TEFCENCL.,
Continuous Duty, Insulation
Class: F, F1 assembly , Design
B, Foot mounting (B3),
Ambient Temp. : 40 Deg C,
460VAC/60 Hz., 1800
rpm,FLA:12.0, 5.F Amps:13.6,
230V/60Hz.,1800rpm,
FLA:24.0, S.F Amps:27.6,
Frame Size 132M, UL
Certified , Non Flame Proof.

12 | WIRE-8E- WIRE - SILOCON RUBBER 85440000 6 MTR. | MANUFA | 0.00% GCA
1601-02, INSULATION, #16AWG, CTURING
WIRE 600VAC, 200 Deg C, UL SF-2,

13 DNF14- LUG - Terminals FML Disc,16- | 85369090 6 NOS. MANUFA | 0.00% GCA
250M, 14AWG, Female Blue CTURING
LuG Insulated,

14 | cx22s- GROUND - LUG, #2AWG-4/0, | 85369090 1 NOS. | MANUFA | 0.00% GCA

38HKT-QY, 225 A, STUD SIZE 3/8 ", CTURING
LUG

15 | 20301, EXPANDABLE SLEEVE - 1/4 85460000 15 MTR. MANUFA | 0.00% GCA
SLEEVE Expandable Sleeve-Spool CTURING

Black,

16 | RSR-108, CORD GRIP - Cord Grip, 1/2", 85440000 1 NOS. MANUFA | 0.00% GCA

CORD 0.438"-0.500" Cord Dia, CTURING

Straight, Aluminum,1.75 in x
1.05in x 1.2 in, UL,CSA,

17 | 5G1, SEALING GASKET - Sealing 85460000 1 NOS. | MANUFA | 0.00% GCA
GASSKET Gasket, 3/8"-1/2" CTURING
18 | 1-508, LOCK NUT - Lock Nut, 73180000 1 NOS. | MANUFA | 0.00% GCA
NUT 1/2"NPT, Steel Similar Part CTURING
Number: BL-50 / 1-505/ 101-
S/ L100
19 | RSR-106, CABLE GLAND, Cord Grip, 85440000 1 NOS. | MANUFA | 0.00% GCA
CORD 1/2",0.312"-0.375" Cord Dia, CTURING

Straight, Aluminum




of )/

5G1, SEALING GASKET - Sealing 85460000 1 NOS. MANUFA
GASSKET Gasket, 3/8"-1/2" CTURING
1-505, LOCK NUT - Lock Nut, 73180000 1 | NOS. MANUFA
NUT 1/2"NPT, Steel Similar Part CTURING
Number: BL-50 / 1-505/ 101-
S/ L100
AG141B- GASKET, Atlantic Size-1.5" 85460000 73 £T MANUFA
3/8"THKX Wide X 3/8" Thick X 73 Feet CTURING
1- Length
1/2WIDE,
GASKET - -
23 | 62661, Tube,Black X 3 Feet Long 85460000 3 FT MANUFA | 0.00% GCA
TUBE CTURING
24 | 318-8, Tube, Nut 73180000 1 NOS. MANUFA | 0.00% GCA
NUT CTURING
25 | 319-8, Tube, Sleeve 4& 85460000 1 NOS. 0.00% GCA
SLEEVE |
26 | 2700-8-8- Fitting, Bulkhead 73072200 1 MANUFA | 0.00% GCA
LN, CTURING
BULKHEAD |
27 | FB-4-2, Brass, Fitting 74122019 NOS. | MANUFA | 0.00% GCA
BRASS CTURING
28 | NC1-2501, CONTACTOR - 85370000 NOS. MANUFA | 0.00% GCA
CONTACT 3 Phase, 460V/480V,15hp, CTURING
OR 25AMP,AC3,Coil Voltage
110V/120V,
50/60Hz,UL508,CE
approved.din rail mounting.

29

30 | NC1-2510,
CONTACT
OR

31 | NB1l-
633PB1,
BREAKER

32 | NC1-4011,
CONTACT
OR

Relay Over Load 85360000 2 NOS. | MANUFA | 0.00% GCA
12 ~ 18AMP CTURING
————

CONTACTOR - 85370000 1 NOS. | MANUFA | 0.00%

3 Phase, 460V/480V,15hp, CTURING

A0AMP,AC1,Coil Voltage

110Vv/120V,

50/60Hz,UL508,CE

approved.din rail mounting. ;

BREAKER - CIRCUIT 85350000 7 MANUFA 0.00%
1amp; 277/480V rated, three CTURING
pole, braking capacity 5k, B
trip curve; ,UL1077 standard
Erder Code- 985249 _
CONTACTOR - 85370000 B NOS MANUFA 0.00% GCA
3 Phase, 460V/480V,300p, CTURING
60AMP,ACL,Coil Voltage
110V/120V,
50/60H z,UL508,CE
approved.din rail mounting.

33 NC8-80, CONTACTOR - 85370000 6 NOS. MANUFA 0.00% GCA
CONTACT 3 phase, 460V/480V,60hp, CTURING
OR 125AMP,AC1,Coil Voltage




110V/120V,
50/60Hz,UL508,CE
approved,din rail mounting.

34

NC6-0910,
RELAY

RELAY - CONTACTOR

3 Phase,20A, AC1, Coil
Voltage-110vV/127V, 50/60Hz,
3INO+1NO Aux. Contact.
UL1077,CE standard, Contact
rated for
380/400V/600/690VAC, 3HP
at 400V/600VAC

85360000

NOS.

MANUFA
CTURING

0.00%

GCA

35

104M06Q
€100,
CAPACITO
R

CAPACITOR

FILM CAPACITOR Arc
Suppressor, in series with a
resistor,

+/- 20 % tolerance, snubber
network..

85360000

NOS.

MANUFA
CTURING

0.00%

GCA

36

WIRE-
SAWG-
BLK, WIRE

WIRE -

#BAWG BLACK, 150 deg C,
600VAC Insulated;

UL Style 3321 XLPE
Appliance wiring Material;
Part# 821TX-B; aty in meter.

85330000

110

MTR

MANUFA
CTURING

2.27%

GCA

37

WIRE-
12AWG-
BLK, WIRE

WIRE -

#12AWG BLACK, 150 deg C,
600VAC Insulated;

UL Style 3321,XLPE
Appliance wiring Material;
Part# 1211TX-B;gty in meter.

85330000

25

MTR

MANUFA
CTURING

0.00%

GCA

38

WIRE-
14AWG-
BLK, WIRE

WIRE -

#14AWG BLACK, 105 deg C,
600vac Insulated ;

UL Style 3321, XLPE Appliance
wiring Material;Part#1411TX-
B

aty in meter.

85330000

20

MTR

MANUFA
CTURING

0.00%

GCA
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Office of the Development Commissioner
wigen Aoty afRfes &=
Kandla Special Economic Zone
aifdrear @em Iator FHNTE
Ministry of Commerce & Industry
oriefterrar - ®ew
Gandhidham-Kutch-370 230

K A SEZ Phone (02836)-253300, 252475, 252273

Fax (02836) - 252250 & 252194
E-mail kasez@kasez.com
Website: www.kasez.com

KASEZ/100%EOU/11/46/2003-04/ ‘{2 \¢ Dated: July 16, 2007.

To’ = I‘ll ]
Mfs. B C Instruments India Pvt. Ltd:;

“P.B.N0.59, Plot No.:1802/4,

G.L.D.C., Vithal Udyognagar,

Anand-388 121 (Gujarat).

Dear Sirs,

Subject: Fixation of Wastage Norms-Reg.

K K K K K

I am directed to refer to your letter dated 15.05.2007 on the above
subject and to convey approval of the Development Commissioner, Kandla
Special Economic Zone, the wastage norms for the items as per Annexure
enclosed, have been fixed on adhoc basis for a period of 6 (six) months in terms
of Para 6.8 (e) of Foreign Trade policy 2004-09, subject to ratification by the
Board of Approval in the Ministry of Commerce & Industry.

3. This letter may be kept attached to the Letter of Permission No.
KASEZ/100%EQU/11/24/2002-03/11249 dated 26.06.2002 as amended, as amended.

Yours /7ithfully,
== . oy . |
Enc/! - g f‘fﬂ'ea-‘(, ( as Ku‘@ /
Deputy Development Cgmmissioner,

Kandla Special Economic Zone.

Copy to: - The Assistant Commissioner of Central Excise & Customs, Near Old ST Bus
Stop, Anand-388 001 (Gujarat).



Sr.
No

Invoice
No. &
Date

Stainless steel Material

124
31.03.07
122
26.03.07

In
Process

81
30.03.06
15
28.04.06
54
15.09.08

57
20.09.08

003
07.04.06

003
07.04.06

Description

Connector Body
Female.
Qnt.:220 Nos
Male Connector
Cable End.
Qnt.:210 Nos

Pin Shoulder.
Qnt.;107 Nos

Sleeve Trunion
Qnt.: 720 No
End Cap
Qnt.:60 Nos
Locking Collar
For D-8988 & D-
899, 110 Nos.

Locking Ball.
50 Nos.

Alu. Ni. Bronze

BRG Outboard
Qty. : 200 Nos.

BRG Rod.
Qty. : 715 Nos.

Description of finished
goods & K.G.

Details of Material Consumption

2.000

0.500

2.500

30.00

0.250

0.100

0.050

40.00

40.00

£23
ol [g]

Raw Material Cons umed | Scrap Generated in % of v
in K.G. K.G. Wastag Value of
{Approxlmatel y) ['Approxfmatety ) e finish
goods
Value in Rs. K.G. Value in K.G. Value in Rs.

Rs.

?

17,735.00 11.00 1451000 | 9% 9B % 1,68,918.00 '

i
L
9,673.00 6.00 8,867.00 5.500 L9 % 32,943.00
35,500 10k.g. 26,625.00 7.500 175 % g0013.00

15130.00 | 41.565 kg- 4208.00| 11.56 2782 %

420389.00
882.00 | 3.600k.g. 82075 | 3350 |° 93 %

12211.00

321.20 2.200 306.00 | 2.100 | 95.45 % 35,962.00

. 1,000.00 2.00 g75.00 | 1.950 '97.50 % 23,248.00

87,500.00 70.00 37.600.00 | 3000 |° 43 % 1,86,957.00

1,06,250.00 85.00 56.250.00 | 45.00 - 53 % 3,86,784.00

-
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. | Invoice | Description of finished | Raw Material Consumed | Scrap Generatedin | %of | Invoice |
No No. & goods & K.G. in K.G. K.G. Wastag Value of |
Date ( Approximately ) ( Approximately ) e finish
goods
Description K.G. Value in Rs. K.G. Value in K.G. Value in Rs.
Rs.
Berymum Copper.
10 75 Nozzle TIP 3.00 4835.00 | 5.00k.g. 1834.00 2.00 ( 40 % 21868.00
17.03.06 | Qnt.:100 Nos
11 75 Nozzle TIP 1.500 2610.89 | 2.700k.g. 1063.69 1.100 | 40 % 3223.00
17.03.06 | Qnt.: 50 Nos
PEEK Material s .
s o]
12 13 Fitting Up/Down 2.00 45,000.00 | 2.750k.g. 3,500.00 0.750 63.50 % 77885.00
24.04.06 | Qnt.: 50Nos —_
£
13 6 Nut Needle Assy 0.150 | 10,000.00 0.600k.g. 1,000.00 0.450 "10% 81485.00
12.04.08 | Qnt.; 200 Nos. e
P Aluminum Material
14 62 Retainer Threaded, 1.00 4 ° 1,800.00 4 k.g. 1,350.00 3.00 { 75% 62,838.00
29.09.08 Qnt.:120 Nos
Alu,Mat.
Page 02 of 02

For, BC INSTRUMBNTS INDIA PVT. LID,
Voo
" (Director)




D

Description of
goods & K.G.

pescription

Stainless Steel Material

Cup Anti-Rotation
Qnt. 106 Nos

Retainer Threaded.
Qnt.:120 Nos
Alu Mat.

Shield Turbo 2
Qnt..140 Nos

Sleeve
Qnt.:500 Nos

Inserts
Qnt.: 4685 Nos

Lock Cap
Qnt 750 Nos

Ring Retainer
Qnt.: 270 Nos

Body
Qnt.:20 Nos

finished

1.300

1.00

etails of Material Consumption

Rs.

3,705.00 3,451.00

1,350.00°

180000 | 4 k.g.

20440.00 18980.00 |

142 k.g.

133,00

199.50 | 1.500k.g.

153.06

219.57 | 1651kg.

5719.50 | 46.5kg. 4059.00

3.99

143.64 | 1.080k.g.

53.41

90.16 | 0.368k.g.

Body
Qnt 210 Nos;

Cap
Qnt.:10 Nos

Quter Cap
Qnt.800 Nos

423.32

526.57 | 1.785k.9.

12.74 | 0.052k.g. 10.29

575.75

£63.95 | 2.710k.g.

Scrap Generated

Raw Material
Consumed in K.G. in K.G.
( Approxlmate!y ) ( Approximnte!y}
Value in Rs. K.G. | Value in K.G.

(ﬂﬁfr']
ANN RE — 6.
Your Sr.No.1 (b)

% of Invoice Value
Wwastage of finish
goods
value in Rs.

{93% 80,219.00 |
(75 % 62,838.00
(g1.54% | 1,24.388.00
(66.67 % 90013.00
(60.71 % 24,500.00
1.23,447.00

35249.00

§992.00

4,01,931.00

2076.00

907$2.00

page 01 of 03



Sr.
No

12
13
14

15

18

18
20
21
22

.23

24
25

26

Invoice | Description of finished

Raw Material Consumed

No. & goods & K.G.
Date

Description K.G.

30 TC-346 Capsule 1.000
28.06.06 Cap Qnt.:315Nos
0112 Inner Capsule 2.000
02.03.07 | Qnt.:850 Nos
0112 Outer Capsule 1.000
02.03.07 Qnt.:850 Nos
35 Eyebolt Spacer. 23.400
13.07.06 | Qnt:150 Nos
111 Cap Capsule. 0.500
27.02.07 Qnt.:405 Nos
111 Base Capsule 0.400
27.02.07 | Qnt.:325 Nos
119 Pin"Holding. 0.500
22.03.07 | W/Flat
Qnt.:240 Nos
15 Spacer 0.250
28.04.06 | Qnt: 30Nos
38 Seat Spring 0.750
31.07.06 | Qnt-150 Nos
38 Seat Spring 0.900
31.07.06 | Qnt .- 210 No
15 Outer Spacer 0.0255
28.04.08 Qnt.:60 Nos
116 Capsule 0.250
Connector.
'3.03.07 Qnt..220 Nos
45 Spacer Ring 42.00
21.08.06 Qnt.:2000 Nos
81 Sleeve Trunion 30.00
30.03.06 | Qnt: 720 No
15 End Cap 0.250
28.04.06

Qnt.:60 Nos

) 1)

goe!

( Appr.oximarely )

Value in Rs, | K.G.

2,450.00
§,795.00

4,380.00

4,100.00

6384.00

16130.00

O o CPr B UMENTS INDIA PV1. LID.

O
—

-

735.00

882.00

K— 3
ol [€f

in K.G.

467.00

735.00

735.00

§18.40

248.4

340.20

54.36

(Director)

Scrap
Generated in
K.G.

{ Approxfmarely

3,526.00

612.50.
612.50

3,997.00

% of
Wastage

78.26 %

80.95 %

66.22 %

75%

81 %

75 %

27.82 %

93 %

Invoice Value |

of finish
goods

Value in Rs.

54,542 00

1,68,682.00

—— ]

2,12,058.00

18,321.00
75,229.00
45,880.00

18,596.00

5685.00
52383.00
74591.00
12325.00

36,507.00

191280.00
|
420389.00

12211.00
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sr. Invoice Description of finished Raw Material Consumed Scrap % of Inveice-Value
No No. & goods & K.G. in K.G. Generated in Wastage of finish
Date ( Approximately ) K.G. goods
( Approximately
)
Description K.G. Value in Rs. K.G. | Value in | K.G. Value in Rs.
Rs.
Aluminum Alloy
27 32 Bar* 1 2.00 39400 | 2500k.g 78.80 | 0.500 20 % 57581.00
28.06.06 | Qnt.:200 Nos k.g.
28 32 | Bar2 5.00 94560 | 6.00k.g. 157.60 | 1.00 16 % 118623.00
28.06.06 | Qnt..500 Nos , k.g.
29 72 Plug Strain Relife | 0.300 81.13 | 0.700k.g. 4636 | 0400 | s+ 57 % 953.00
03.03.06 | Qnt.;:05 Nos kg |°?
30 100 Handle* Latch. 0.800 816.00 5k.g. 685.00 ' | 4200 84 % 37,575.00
25.01.07 | Qnt;100 Nos g kg.
31 118 Flange*Bulkhead 4,200 10,696.00 56 k.g. 9.894,00. 51.8 92 % 24,003.00
' 22.03.07 | Qnt.;25 Nos k.g.
Beryllium Copper.
3z 75 Nozzle TIP 3,00 4835.00 | 5.00k.g. 1934.00 | 2.00 40 % 21868.00
17.03.06 | Qnt:100 Nos ; kg
33 75 Nozzle TIP 1.500 2610.89 | 2.700k.g. 1063.69 | 1.100 40 % 3223.00
17.03.06 | Qnt.: 50 Nos k.g.
Brass
34 17 Bar* 3 6.00 6.300k.g. 0.300 20 % 41685.00
12.05.06 | Qnt.: 150 No k.g.
Teflon Material
35 32 Fitting T Customs | 8.00 20,000.00 | 11.00kg. |4,00000 | 3.00 | 43.50% 62650.00
28.06.06 | Qnt.: 100 No | k.g.
PEEK Material
36 13 Fitting Up/Down 2.00 45,000.00 | 2.750k.g. 3,500.00 | 0.750 | 63.50 % 78
24.04.06 | Qnt.: 50Nos K.g. ' 77883.00
37 6 Nut Needle Assy 0.150 | 10,000.00 0.600k.g. 1,000.00 | 0.450 "10.% 81485.00
12.04.06 | Qnt.; 200 Nos. . k.g. o J
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File No.P-47011/116/2020-1SW Q '-?*S

R BIFR
et gadsr ¥R rafts sanar s

Government of India
Ministry of Commerce & Industry
Department for Promotion of Industry & Internal Trade
(Technical Support Section)

wkh Ak hhk

Subject: - M/s Texmaco Rail & Engineering Limited, AA. No. 0210196856 dated
26.11.2013.
Reference: - D.G.F.T. F. No. 01.81/050/00125/AM15

DGFT(DES-2) may kindly refer to their e-mail dated 28" October 2020 forwarding
therewith reply received from M/s Texmaco Rail & Engineering Limited in connection with
fixation of norms in respect of their above-mentioned AA. In this connection, the
undersigned is directed to say that for the purpose of redemption, the Instant Advance
Authorization may be ratified as under:-

1. List of export items and import items may be modified as per enclosed Annexure-C .

2. Net weight of export ttems at SI.No.1, 2 & 3 may be specified as 3124 55 MT, 296.544
MT and 230.152 MT respectively
3.Import items at SINo1 to 3 shall be of relevant grade and thickness as

ontained/utllized in the export items

4. Import itern at SINo. 1 of the list of Additional items (as per Annexure-C)  shall be of
relevant grade and thickness as contained/utilized in the export item

5. Quantity of Import item al SI.No.1 may be allowed as 136.519 MT as 1 05KgsiKg
content in the export item al 81 No. 1

6. Quantity of Imporl item at SIL.No.2 may be allowed as 1477.23 MT as 1.05Kgs/Kg
content in the export tem at Si.No. 1

7. Quantity of Import item at SI.No 3 may be allowed as 1219.89 MT as 1 05Kgs/Kg
content in the export item at 81 No. 1

8. Import items at SINo.5 to 10, 13 10 18, 24, 25 and 45 may be deleted

9. Import items at SLNo.4, 11, 12 and 19 to 23 may be allowed on net to net basis with
accountability clause

10.Import items at S1.No.26 to 44 may be aliowed as per policy for import of spares.

11.Quantity of Import item at SI.No.1 of the list of Additional items (as per Annexure-C)
may be allowed as 325.5 MT as 1.05Kgs/Kg content in the ex port item at SI No. 1

12.Quantity of import item at SI.No.2, 3 and 4 of the list of Additonal items (as per
Annexure-C) may be allowed on net to net basis with accountability clause

Norms Commiltee may take a view. R (i SOy
(S. K. Jain)
i Development Officer
g I L Tel. 23063166

E-mail: sushilk.jain@nic.in
OGFT(Shri Shobhit Gupta, Dy. DGFT, DES-II)
DPIIT U.O.NO. P-47011/116/2020-TSW dated 12.01.2021
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10 31.12.2016

LIST OF IMPGRT ITEMS .
I GRIGINAL oo AMENDED SN
i s ___ORGINAL T T . .
i) | : ! l 1 u CIF{Rs)
jTems oot \musit kem Name Loty | uewm CiF{Rs) CHS CODE Impors iTem hame Qry : e
! ! i '- B D, N S
o . — i T i S P : .
! TpnT TEEL PLATES FORY o | 8482 = i1 7ER. PLATES FOR LSE AS LN e o | et u' ‘ G B8, 136 00
R 142 16,848,226 53 i -
' JLATES, ABRIX 450 HARDNESH 400 HBW | ! | . L AZBLY €50 HARDNESS 400 HEW | L3 4 5_}3 oo BN R
1 i - —_ - — e S——— - el H . — — e Fases
SENSTOCK (& PRESSIRE SHAFT LINERS AND fn‘iil: 1[— t . PLATES TOR PENSTOCH OR PRISSURE SHAFT LIMERY .
(BLT-ON PPE EXTENSON PIPES HET ! . 1 5 " AND THEIR SPTCALS L Enit BISTREUTION ' b W | 84 553 985 00
i 1675 ¢ 34,055, 985 1 403 _ t
! G AND rs.epi:xei.m.ﬂ STRENTH STERL PLATESEN | 0 | o | G A oo PIpES-#O1 SOUERQUENCHEDAND ) 143 )
| 10025-6-5450 | i | v abERED HIGH §TRENTH STCEL PLATES EN 10025-6-5360 F.23m9 .
+ Leaaane - — e e e b o
T - 1 [ STEEL PLATFS FOR PENSIUCK GR STESSURE SRAFT UNERS )
: FUR PENSTOCK OF PRESSURE SHAFT UINERS ANOPS | 4505 ] 2 63,928,800, JII5E016  |aND 9§ BRANCH PIWES-HCT R0LLER STEEL BLATES EX 100253 JETT IR M3 §4928,800.00
\ i © £E, MO ROLLER STEEL PLATES EN 10025-3:5 335 N . ; i 6385 N 12-19 f"c! M7
! = = e oy - 1 - e NG SR T e K I
i T BELT,UBECANTING BUSH FOR DAM RADIAL GATE 250 1/D % 3000/ N | SELF LUBRICANTING B TOR DAM RADIAL GATE 250 175 8 1 Numher 1,106,526 .00
| # BB 3000 l atoia [ 3 Numbet 3,105.526.00 83833000 Y000/ D 530G |
— - —_—— + e e T‘ % TR E‘: [T x oa=an CAYS SL0 FTF) Sty H " : PRt et
._:_ T8I | THINK M5 DAN RADAIL GATE 250 Dis X BODLG CRS{AISHAT) 1 g | lumber §55,400.00 P B <z e l - .___"‘“"‘“" |
T T GinERLAl PLAN BLARING g ZLUSHING GATE = FERTEITITI P R TR, A S ETTNG BAG SR | .
6 B30 | HERICA! PLATN BEARING F?:;::TIN BASIN FLUSHING GATE l t N 5 777.951.00 ££823000 | ] i e B Debatadtam |
: RN SN : NELL LG MW;.*MMMAW1 [ rTPp—p—
5 siigheno | 08 SETTLING BASIHN FLUSHING GATE (RADIAL GATE) I 5 | umber 3,305,686.00 cuigea® | g — mbes
L Jsc 340 DIA X1600LG APPROK (EN 24 7) i ! s i
TING [ W:mswomwm DAM ) Galatad i
8 4833040 {5t L ARTING BUSH FOR GUIDE ROLLER FOR DAM RADIAL CME — 145,102.00 $iB33050 e —S— | Wb
t - i o 60 17D X 8OO0 X 100LG ] .___._.——W._ -
— Py CLIOE BOLL AR R -u-u\u .a:[r.:wm& - ' . Deleted e
!_ § | 8484000 | GU DS RULLER FOR DAM RADIAL GATE 2001/D X 8000 X 100LE 24 Number 103,684.00 I o0 4. e
| LDt £0L 78 T0A SETTING BASIN FLUSHING GATE(RADIAL GATE} 80 ‘ t oV RS SR ST MG BAGN- FLUSHING GATHIATAL I ! Humusi Celitaddtem
| gadpaoon |0 T “ = ; 7 36 Number £6,511.00 BART e 5
' i /D X 2000D X 65 LG CRS [A1%1 420} PR T GATEHEGHD % H00S K B5LG-CRELASIA30) | |
."—"'-—“ e e - = ---—-'II—'———'—‘j—'"—“ —asst *_‘-'_____'_-' ‘ 1
i e BTer e TE SINGLE ACTING 2
! ) JYSTALIC CYLINDER FOR DAM RADIAL GATE SINGLE ACTING | | . | HYDRAULIC CYLINGER FOR DAM RADIAL GATE ST : | Nurmber 30,272,785.00
3 122953 2 Humbe: 20,277,785.00 £4122990 R
Baraz08 ¢ ADACITY 120T STROKE LENGTH 4500 MM 3500 MM || 1 e | © APACITY 1201 51RCKE LENGTH 4500 MM 3500 MM | !
O STDAALL CLINUER FOR SEDIMENT BASING FLUSHING GATEIRALIAL | ! 1 | HVORAULICCUINGE FOR SEDIMENT BASINS /ISP | | Sumbes 15,428,725.00
Pooo | gesizass |Gars niie s ACTING CAPACTTY 1007 STROKE LENGTH 2500 MM 35007 €| Number 15,478,725 00 84322090 | GATE(RADIALGATE SINCLE ACTING CARACITY 1007 §TROKE | 4 _‘ Humbes 15,428,
I'!_ AN ! | | LENGTH T500 MM 3500 MM 1 = ==
T S aar< tO e T I LR AT T i RP‘.L&Fk'.-L'_II'-HIﬁ GATEGCAP AT
| wagassen A7« FOR DAM RADIAL GATEILARAPCITY 1201 HYDRAULIC |, ! e P s | POwWE —r
r s = OILS AS PRESSUAL MIDIUM ik o SRS ek T e
| POWER PAT- FOR SEDIMENT BASIN FLUSHING GATE [RADIAL GATE] | i —‘
toda | 84639190 CAMACTY 100T COMMON WITH SEDIMENT BASIN QUTLET GATES 2 humber 9.257.260.00 Boibitd —_=
; CAPALITY 85T HYDAULIC CIL AS PRESSURE MEDIUM
i DIESELIPLTROL ENGINE DRIVEN EMERGENCY DELIVERY ABOUT 1KW
Lors | wesmsowa L wmsasaAl | ESEL TANK, FOR EMTRGENCY OPERATION IN THE 1 Number §,340,750.00 B4OS505G ———
!l.. i EVENT OF POWER FAILURE
'L 10 | 73189000 1 ¥ INTakE BLOCK Twst':;:!zr;;:c GATE 140V/DX3ICOLGCRS | 5 | number 1.839,668.00 J3300050 ' —
T 5 e L A R ARG FORINTAKE BLOCE-TRAS.
HERT AL P 4
| v | weseacoo 1“‘ ERCAL PLAIN BEARING F?:}"::;‘I:;m“ TRASH FLUSHING FOR| 4 | number 132,284 00 84333060 . : 3
[ | UAE BUSH TR SETTING BASIN £ L BT DAl PO e i RO FORSETTING BASRY .
| 14 82633000 ST.F | UAC BUGH FOR GUIDE ROLLER FOR SETTING DUTLETGATE| . R 137,796.06 £4833000 ’ ra'f'-‘ I! Shpnlrar Dosted-lieen
1 £0 /0 X 80 O/0 X 100LG | 1 Aguteiy
] WYDPAULIC £¥1INDER ECR INTAKE GATE SINGLE ACTING CAPACITY 407 = HYDRAULIC CYLINDE R FOR INTAXE GATE SINGLE ACTING 3
. | 41229590 2 |  Number &,408,260 00 84122990
i | STROKE LENGTH 720004M SI00MM | capaciTY 4gT STR OXE LENGTH T200MM B200MM |
L :




W LIST OF IMPORT ITEN'S
e e i ORIGINAL AMIENDED o ;
el | T T -1 I r
- ; ! CiF(Rs)
| ! ! import ltem Name ' ety ! vom Cli{Rs) ITCHs copt Import iem Name ary ! VoM ciiRs)
S \ ' |
] B e - i S . SUR I _l.____ i SRt ’ 1 . : —
i i MYDRAGY S €V INDER 52 | I HYDEAURI ) R FCE (NIAKE BLOTK TRASH FLUSHING i
: S | SNGLE AL TING St e 1,983.695.00 84122950 [T 5 NGLE ACTING CAFACTY, 185, STROKE LENGTH 3106 ! hniber | L5B3,593 00
- e E— . i N 1 - MM 2105MM s +— _—
Pod Bt pam DRALILL o a s | i ¥ " LYLIKDER FOR (N d & WICING
i Rl L “”_*‘"- FLYLINDER TR INTAKE BLOCK UNDER SLUICING GATE, | - : - h '1"‘“1':_‘,"1’ ’.‘R?U&_E‘f(: Bm",w.gf“w“’ h 3 T pm—— 4 ETAME00
f— ) | OOUBLE AT NG (2280 1TY 25T, STROKE 2200MNM 3200MN 2 | humbe 4,187.528 20 84122590 4T3, DUUBLE ACTING CARATTY 35T, STROKE 2200MM 2 i amie
l —- St 1 - o 3IDOMK 1 s
o 821, s6g- | AYDRAULIC EVUA SIMEN i . G . N i !
i 1y Mty £ IMENT BASING CUTLET CATES | DUUBLE FYORALLY INOER FOR ST DIMENT BASING QUTLET CGATES, I P "
I CTING LA o i ; j N 12980 st i 10 Number 13,775,673.00
| — 1 i L AL - 457, STROKE 2700MM 3700wM “’ e 13.775,673.00 $4122900 DOUBLL AUTING CAPACITY 45T, STROKE 2700MM 3700MM !| N i
| i o = 4 - - t - -
{23 g2 | HYDRAULIC CYUNDFE £0R TAILRACE . | | ! s = o o t !
\ UNDER F0R TA OUTLET FLAP GATE, SINGLE HYDAALL IC CYLIKDER FOR TAILRACE OUTLET FLAP GATE, . . T
| 1 e R 1] umibes 3 H Number 2445 56100
l,.____ = | ATTING CAPALTTY 30T, STROKE 4350MM 53500 M My A4 50100 B SINGLE ACTING CAPACITY 307, STROKE 4350MM 5350MN : i
| common poveis s - OO PO AR O WA AT | o
BT s COMMON FOWLE FACK FOR INTAKE GATE(CAPACITY 40T) INTAKE ! i a(: A G GATE Em,mm“.. | l
I BLOCK TRASH 111.5/NG GATE (CAPACITY 165T) INTAKE BLOCK UNDER| 2 | Number 1 8,463,804 00 B R T e —— R Hegiedivee
I_______ - SLUICING GATE [CAPACITY 35TIHYORAULIC OIL AS PRESSURE MEDILM ‘ i SRy 1 |
S e i I DRAIC- Gl A5 BRESSURE MEDUIM
5 1 prosgpay | POWER PACK FOM TALRACE : = | Vil
52918 £ TAILBACE QUTLET FLAT GATE {CAPACITY 3CT) ] SOl EAGR FOR I b A Tk T FRAT GATECARA L =
e | ; i e F 1 3
o = HYDRAULIC GIL AS PRESSLRE MEDIUN 1 | e 138630100 PERG0 0T} RBRAIC DA FRESSURE MEDHIM oo § o . e
= e LINATT ; ! - Th car 1 TORY B
: ] IR SWITCHES WiTH CABLE CRI LIMIT SWITCHES WITH CAsLE CRITICAL AND MANDATCAY | i 1
~— s CRITICAL AND MANDATORY SPARES | 4 set 18,611.00 85344299 CORAES 4 p W 8,611 00
Bhaggug - = " = = NOICAT : T . 4
|| F749999[POSITION INDICATLR wiTH CABLE CRITICAL AND MANDATORY SPARES| 2 Set 28,611.00 85444599 PRGN “ﬁ:ﬁ;:ﬁ": ::;.:Scmnm e i : set i £8,513.00
26 | Baizspgp | SEALS AND BUSHES FOR HYDRAULIC CYLINDER AND PISTOR CRITICAL . - s Ep R SEALS AND BUSHES FOR #YDRAULIC CYLINDER AND PISTOR 7 i r—
iy . i B1Ld
- __AND MANDATORY SPARES o e sose  CRITICAL AND MANDATORY SPARES
9 BSad g UINIT SWITEHES TOGETHER WITH GA LIMIT SWITCHES TOGETHER WiTH GATE POSITION INDICATOR
it BN | re VI GATE POSITICN INDICATOR WITH
A CABLE AND SEDIMENTS BASING CRITICAL AND MANDATORY SPARES ] tumber 22,689.00 B544499% WITH CABLE AND SEDIMINTS BASING CRITICAL AND 4 Number 1166900
30 7 SEALS AND 0. MANDATORY SPARES
Bajiotoy " T SRS FOR HYDRAULIC CYLINDER CRITICAL ANi.) ) SEALS AND BUSHES FOR AYDRAULIC CYLINDER CRITICAL AND
E et { St S Se 11,444,090
S s Y P e __MANDATORY SPARES : sel R $Alaem0 MANDATORY SPARES 3 :
85444999 ¢ i i - L , :
— LIMIT SWITCHES Wi T CABLE CRITICAL AND MANDATORY SPARES 2 | Number £.011.00 85434995 LIRS fzf :.::m(m S : humber 8.011.00
32 BL34495¢ 1+ e 1
549 T " - L T {IRDIC 2 E )
| RO POSITIGN INDICATOR WITH CABLE CRITICAL AND MAKDATORY SPARES| 1 Number 16,022.00 85444995 POSTIAN I D;‘:;‘::\:g:::;::"mcu AY 1 humber 16,022.00
3 GG SEAL ISHE -— i s
3 B 2G04 S AND BUSHFS FOR HYDRAULIC CYLINDER A%ND PISTOR CRITICAL . E $6,022.00 a SEALS AND BLSHES FOR HYDRAULIC CYLINDER AND PISTCR 1 Sat 16,022 60
fr———— AND MANDATORY SPARES g i M2 bt CRITICAL AND MANDATORY SPARES - .
7] Earas LiMIT ; :
83444559 SWITCHES WITH CABLE FOR INTAKE BLOCK TRUSH FLUSHING LIMIT SWITCHES WiTH CABLE FOR INTAKE BLOCK TRUSH =
GATE CHRITICAL AND 2 Numger 8.01100 BE444599 : 2 Number 801100
b— T MANDATORY SPARES FLUSHING GATE CRiTICAL AND MANDATORY SPARES
3s ! T 1
85444994 ’05" '3: NDICATOR WITH CABLE FOR INTAKE BLOCK TRASH i B s FOSITION INGICATOR WITH CABLE FOR INTAKE BLOCK TRASH i S TE (306
o3 L LT SA84 r | :
e — | | PHUSHING GATE CRITICAL AND MANDATORY SPARES { TR g & FLUSHING GATE CRITICAL AND MANDATORY SPARES
SEALS AND BUSHE -
36 1 se129000 | wraxe B':;au_«_; HES FOR HYDRAULIC CYLINDER AND PISTOR FOR TSEALS AND BUSHES FOR HYDRAULIC CYLINDER AND PISTOR
K THASH FLUSHING GATE CRITICAL AND MANDATORY 1 Set 16,022.00 84129030 FOR INTAKE BLOCK TRASH FLUSHING GATE CRITICAL AND 1 set 16,0200
SPARES MANDATORY SPARES
37 LIMIT & Lk
B5444569 WITCHES WiTH CABLE FOR INTAKE BLOCK UNDER SLUIDING ) LIMIT SWITCHES WiTH CABLE FOR INTAKE BLOCK UNDER " i .
GATE LRITICAL AND MAI i Number £011.00 B5444999 2 Number 8,011.00
—_ L NDATORY SPARES SLUICING GATE CRITICAL AND MANDATORY SPARES
k] 85584999 POSITION INDICATOR WiTH CA -
! BLE FOR INTAKE BLOCK UNDFR POSITION INDICATOR WITH CABLE FOR INTAKE BLOCK UNDER
SLUK 5444 1 N 16,022.00
—~— [(ING GATE CRITICAL AND MANDATORY SPARES g P i 85444999 SLUICING GATE CHITICAL AND MANDATORY SPARES .
SEALS AN i .
t 29 | ga1290sc | wra 3::.:'_"’”:? FOR HYDRAULIC CYLINDER AND POSITION FGR STALS AND BUSHES FOR HYDRAULIC CYUNDER AND POSITION
| i % URDER SLUICING GATE CRITICAL AND MANDATORY | ¢ | s 16,022.00 54129090 | FORINTAKE BLOCK UNOER SLUICING GATE CRITICAL AND 1 Set f”ﬂ T 1602200
el e : SFARES ] { i MARDATORY SPARES L5
el "y

(3
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S/ g/

LI5T € INFORT ITEMS

ORIGINAL

T GINAL . - _I___________ I - AMENDLD
e g T“" i —I—-— l .
| |
NG st sl e Name | oty uoM | CIF{Rs SeHSCODE | impart em Name | oty i uom erfRs
| : 1 | | | !
- S | § I P | | o
S | o T CABLE FOR SN 3 J L iES W CAELE FOR SEDIVENT BASING SUTILET i
il i ! il ".f-.. .1 g ;\ e R‘:" | Rt TGEF 33082 00 45365090 S W .-‘ ABLE FUR STDMVENT BASING 1ET 2 Aiater I 53,0440
I]"‘——J R A CRITICAL r«_.r‘ ROATORY SPARES . I R — t CRITICAL MAKDATORY SPARES Eis
|
POSITION INDI A WITH CABLE EDIMENT BASING OUTLET IS TGN INDICATOS 4 5 ¢ ! 2
| POSITIGN INDICATOR WiTH TABLE mn'sljc.:ru- 3'.9 oUTET | g | i 1602200 gsiingod POSTION IND ATOR WITH CABLE FOR SEDIMENT BASING 3 - i i
P GATES CRITICAL AND MANDATORY SRARES : | GUTLET GATES CRITICAL ATvD MANDATORY SPARLS !
L  S— . = e e i iz | l —f - — e —— A i S
! aie s BLEHES FOR HYDRAULIC CYLINDER AND PISTONTOR | 1 SEALG ANT PLGHES FOR RYDRAULIC CUN o psToN | |
P TP SEALS AND BUSKES TOR HTDRALAE O Sondal ke 1l e 16,622 60 44125040 ‘ i HES FOR KYDRAULIC CTUINGER AND PI5 : st 16,622 05
; - SEDINVENT BASINS (RITITAL ANG MARDATORY MIARES | FoR GEDIMENT EASING CRITICAL AND MANDATGRY SPARES .
] SN R C—— PR,
o —— o EE LA SWITCRES AND SPASES FOR WRTER LEVE:
H T SWITCHES AND PARTE FOR WATER LEVEL SMONITORING FOR ; ? . 3 1
AT Set 01100 0 VONTURING FOR TA! UHLET £ CRITICAL s 011,00
R ALRACE DUTLET BLAR GATE CRITICAL, AND MANDATORY SPARES " i e f o RING R TRERACE CAf LT FLAPGATEGRITIR : 58
i i AND MANDATORY SPARES - = ;
= 3 T T CYLINDER AN FOS TAILRACE OUTLET FLAP GATE CRITICA Y. INDER ARD P FOR T T
x| s g 1 CYLINDER AND PISTON FOR TALRAZE OU G L . st 16.023.00 4129090 | 5] IhUF'STUN FOR TAILRACE OUTLET FLAF GATE § i 15082 50
| = i - aND SAANDATORY SPARES - — | CRITICAL AND MAKDATORY SPARES i
| _— ; | . |
SELE LUBRICATING BUSH FOR GUIDE ROLLER FOR SETTLIRG BASIN ‘ s . | C4E (UBRICATING BUSH-FGR GUIDE ROLLFR-FIR-SFTLNG-
' e T 16 Numbe 102,725.00 P | 3 Humb :
B o FLUSHING GATE (RACIAL GATE) 6010 X ROOD X 10016 i ot Y | i G RA DA GATE 60 (5.5 8005 H3054E | " Hued Deleiad-iem
1 e
poens Tub-Total before amendment 276,031,242.00 Sub-Total after dh LY 234,753,520.00
| | | 1 T '
| B S
Additional ltem included after Amendment
__,___i__————""'_'—‘—-—"-"—"'_"_"_-_
| |
SINg| {TCHS CCDE Import ltem Name aty uom CIF(Rs)
| l
e —— o —
1 | 4T KOLLED STEEL PLATES OF SPECIFICATION EN 10028-6-4600 OF o 2l
SA0ED o5 3 0 MT 21,981,704.80
[ 2 SIZE SOMM, S0IAR, BOMM, 100MM, 120MM AND 150MM
] /G $TROKE 551 IT¥ 40 T) HY DR
DOUBLE ACTING 7ROKE 5500MM (CAPACITY 0T m‘r_D’UfUL_lt 3 Numibet 1,118,000.00
CYLINDER FOR GATES OF TAMAKOSHI Y INTERCONNECTICN
i ~ T LUBRICATING BUSH FOR DAM RAADIAL GATE & ACTESSORIES | e —
i i SPECIFICATION 250 I/D X 300 /0 X 57315 i ; .
g N BEARING /G BASIN FLUSHIN i
! | gagzs0en | STHERICAL PLAIN BEARING FOR SETTING BASIN FLUSHING GATE 2 | Number £29,000.00
| . __Sécl;t:- 1
1>— R | sub-Total(B) 23,782,200.00
e —— e -
Toulaes) 25853572000

o the Strise off tems were removes at 1ne e of amendment




3

SN NCHS |
ELLS

LIST OF EXPORT ITEMS

ORIGINAL

25

ol (g]

&;pq;; item Name Oty

H."U. PRESSUNE SHAST LINEA AND SPECIATY PRISSURE

| -'-'L.::E?uwl
\WVESSEL QUIALITY STEEL PLATES

AR50 B

FOB/FOR{Rs)

FOB/FOR{DOLLAR) USD

425 B04,090.00

6,976,477 70

To1/0-RADIAL GATE AND HOIST 4 SETS STTTUNG BASIH:
F1115,/ /NG GATE (REDIAL GATE] AND HOIST 4SETS FOR
WANZGEVENT OF WATER CONDUCTOR SYSTER! it

[HYDRCTLANTS |

130RH090

96€,652,672.00

1.5/3.,022.10

(AR AR LS VERTICAL GATES AND FLARP GATES AND THEIRI

o
i

o ll\.‘ HYDROPLANTS

170,043,071.0C

2.766,277.20

'l FI0HGUSE [HOHST, S0R MAANAGEMENT OF WATER CONOUCTOR SYSTEM | 580
| |
TG LM SWITCHES WAT LE CRITICAL AND |
3090 (610 LIMIT SWITCHES H CABLE CRITICAL AND .
IMANDATORY SFARES FOR RADIAL GATE CPERATION

40,055.00

651.62

— 6170 PCATION INDICATOR WITH CABLE CRITICAL AND 3
i T | MARDA - ORY SI'ARES FOR RADIAL GATE QFIRATION
. |

151/0- 5£A1S AND BUSHES FOR HYDRAULIC CTUNDER AND
PISTON CHITICAL AND MANDATORY SPARES RADIAL GATE

OPERATION

73089090

40,035.00

651.62

40,025.00

TP

G1/0 UMIT SWITCHES TOGETHER WITH GATE POSITION
INDICATOR WITH CABLE AND SEDIMENTS 3ASINS CRITICAL
IJ\ND MANDATORY SPARES FOR RADIAL GATT OPERATION

73069020

Numuer

32,044.00

61/0 SEALS AND BUSHES FOR HYCRAULIC CYLINDER AND
7INRO0G0 | FSTON FOR SEDIMENT BASIN CRITICAL AND MANDATORY 1
SPARES FOR RADIAL GATE QPERATICN

Set

16,022.00

260.85

1 B1/0- LIMIT SWITCHES WITH CABLE CRITICAL AND
73085090 | MANDATORY SPARES FOR VERTICAL GATES AND FLAP GATES 7

Number

8,011.00

130.32

i

| GPERATION

i E1/0_ POSITION INDICATOR WITH CABLE CRITICAL AND
23089090 | MANDATORY SPARES FOR VERTICAL GATES AND FLAP GATES | 1
OPERATION

Number

16,022.00

160,85

]
i
‘l B1/0- SEALS AND BUSHES FOR HYDRAULIC CYUINDER AND
| 73CRS05C [PISTON , CRITICAL AND MANDATORY SPARES FOR VERTICAL 1
GATES AND FLAP GATES OPERATION

Set

16,022.00

260.65

12

13

| 73089090 B1/0- LIMIT SWITCHES WITH CABLE FOR INTAKE BLOCK TRASH 2
pas FLUSHING GATE , CRITIACAL AND MANDATORY SPARES FOR

VERTICAL GATES AND FLAP GATES OPERATION

Number

801100

13032

73089090 £1/0- POSITION INDICATOR WiTH CABLE FOR INTAKE BLOCK i
: TRASH FLUSHING GATE, CRITICAL AND MANDATORY SFARES

FOR VERTICAL GATES AND FLAP GATES OPERATION

Number

16,022.00

260.65

£1/0- SEALS AND BUSHES FOR HYDRAULIC CYLINDER AND
08 FISTON FOR INTAKE BLOCK TRASH FLUSHING GATE , CRITICAL i
N AND MANDATORY SPARES FOR VERTICAL GATES AND FLAR

GATES OPERATION

Set

16,022.00

260.65

G/ LIMIT SWITCHES WITH CABLE FOR INTAKE BLOCK

|
FOR VERTICAL GATES AND FLAP GATES OPERATION

Number

8.011.00

130,32

6

H1/0 POSITION INDICATOR WITH CABLE FOR INTAKE K

b UNDER SLUICING GATE CRITICAL AND MANDATORY SPARLS
|

| 72084090

= {AND FLAP GATE OPERATION

Number

15,022.00

260.65

AMENDED
i : ]
I |
: tiNa: Export item Name Gty | WOM| FOB/FOR{RS)
] | !
i |
: IPRESSURE SHAFT LINER & SPECIAL 428 ,843.030.00
1 GATE LINER 31485 | MT
2 |
RADIAL GATES | 2a6544) M1 etk
! i |
I3 | 170,043,071,
__IVERTICAL GATE/ FLAP GATES | asgysa] wr | VOSRONX
| | i i
| . lsPares FoR TEM S.NO. 283 (7C 6% | |
| [MPORTED ON.NET TONETBASS) | | 510
f {5.No. 76 12 44 of imgort fist) |
1
Total

695,957,350.C0
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